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Wednesdgy, February 28, 1958/
Phalguna 6, 1880 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

Reorganisation of Secondary Schools

+
Shri Rajendra Singh:
*622. Shri Ram Krishan:
Dr, Ram Subhag Singh:
| Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to state:

(a) whether it 15 a fact that Govern-
ment have finalised certain measures
1o speed up reorganisation and up-
grading of Secondary Schools,

(b) what those measules wre and in
what respect they differ from the
previous ones; and

(c) the results accrued or likely to
accrue?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (c¢) The Central
Adwvisory Board of Education at its
26th session held in Madras on the
15th and 16th of January, 1959, has
made certain recommendations m the
matter. The proceedings have not yet
been finalised. A printed copy of the
proceedings will, as usual, be made
available to the Library of the Lok
Sabha Secretariat in due course.

8Shri Bajendra Singh: May I know

if a copy of the proceedings will be
placed on the Table of the House s0

358 (Al) LSD—1

2832
that this House will have ample op-

portunity to discuss and deliberute
over It?

Dr. K, L. Shrimali: I have already
said that a copy of it will be placed
in the Library.

Shri Rajemdra Singh: I want to
know whether it will be placed on
the Table of the House.

Mr., Speaker: Everything has to be
printed. What 1s the object of ask-
ing 1t to be placed on the Table of
the House? Shri 8. M, Banerjee,

Shri §. M. Banerjee: May I know
whether Government 1s also consider-
ing the question of salaries and work-
ng conditions of the teachers who
are cngaged in these secondary
schools?

Dr K L. Shrimali: Government
have already taken certain steps to
increase the salaries of secondary
school teachers, The consideration
stage has passed long ago.

st feqfe faw @ wm ag
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wow  wgvwew A o, WY
T awit

Hon Members must read the pro-
ceedings when a copy of it 1s placed
m the Library If there 1s still any
doubt or difficulty I will have 1t
cleared up on the floor of the House
Why should the hon Mmmister give
here a summary of what has happen-
ed?

ot firgfir forwr : &9, weaw g,
wae 9% qu7 91§ ®y s AR
WA ¥ T AR F e v
P W1 WY § WX T &G e
W g & @ He v amm
faa gxg vkr Wiw TN 7

WMo WTo ®To siwTet & g

Shrl Ram Krishan: May I  know
whether this Advisory Committee has
made any recommendation about the
extension of period”?

Mr. Speaker: Is 1t not contained n
the report?

Dr. K. L. Shrimall: Yes, Sir Ques-
ton has been raised about the recom-
mendations made by the Central
Advisory Board, and I have said that
these will be placed in the Library

Oral Answers 2834

ghri Bra) Raj Singh: May I know
whether these recommendations about
reorgansation of the secondary educa-
tion system will involve any extra
expenditure”

Pr. K. L. Shrimali: Well, Sir, re-
organisation of education will cost ad-
dittional expenditure

Shri Rajendra Bingh: Sir, I suggest-
ed to the hon Minister, through you,
that the recommendations of the Cen-
tral Adwvisory Board, as they are
very important, should be placed on
the Table of the House, so that we
may have an opportumity to discuss
them at length I have not received
a reply to that

Mr. Speaker. Even if 1t 1s placed
in the Labrary, 1f it 1s an important
matter I will allow discussion on that

Shri Rajendra Singh: Unless it 1s
placed on the Table, Sir, you will not
allow us to raise a discussion

Mr, Speaker: I have said that I
shall allow a discussion if the matter
15 so mmportant It does not matter
whether 1t 1s placed on the Table or
in the Library

Some Hon, Members rose—

Mr. Speaker: The report has not
yet been placed in the Library Let
us await the report and then I wll
allow any number of guestions

Shrl Tangamanl: Sir, even before
the 26th session of the Board re-
organisation has taken place in some
areas I wanted to know the details

Mr Speaker: We will go to the next
question—Shr1 Samanta

Andaman and Nicobar Islands
Advisory Council

+
sg23 Shri S. C. Samanta:
) Shri Subodh Hansda:

Will the Minister of Home Affalrs
be pleased to state

{a) whether there 1s no Member of
Parliament in the Andaman and Nico-
bar Islands Adwvisory Council,
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(b) it so, the ressoms therefor;

(¢) whether the meeting of the
Adwvisory Council is held at the Head-
quarters, Port Blair or it 1s also held
mn Nicobar Islands; and

{(d) the names of the members of
the Counal?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A Mem-
ber of Parliament 15 in the Andaman
and Nicobar Islands Advisory Counci,
since 30th September, 1857

(b) Does not arise

(c) Meetings of the Advisory
Council have so far been heid only at
Headquarters

(d) Shn Lachman Singh M P, Port
Blair Shmn K R Ganesh of Aberdeen
Bazaar, Port Blair Shri Rayjmi Ran-
jan Sarkar of Mathura wvillage in
Wimberleygun; Tahsil Bishop John
Richardson of Car Nicobar Hajee
Subhan Ali of North Bay, Port Blair

Shri S. C. Samanta: May 1 know
how many meetings have been held
since the Committee was re-constifut-
ed"

Shrimati Alva: Meetings are normal-
lv held once in three months and 1if
necessary even more times Last year
there was an occasion when one of
the meetings was missed

Shri 8. C. Samanta: Is 1t not a fact
that the 1slands are situated at distant
places and the comveyance is not to
our satisfaction® If so, may I know
1f Government propose to hold meet-
ings elsewhere also so that people who
are now unable to come may be bene-
fited”

Shrimati Alva- Up till now the
meetings have been held at headquar-
ters If the Chuef Commissioner 8o
desires he can have the meetings any-
where else

Shri B. K. Galkwad: May I know
how many representatives there are
from the Scheduled Castes, Scheduled
Tribes and other Backward  Class
on the Advisory Council?

Shrimati Alva: There are no Sche-
duled Castes in Andaman and Nicobar
Islands

Shri B K, Galkwad:
other Backward Classes®

Mr. Speaker Next question—Shii
Shukla

What about

Coal Production

*624. Bhrl Vidya Charan Shukla: Will
the Minister of Bteel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No 819 on the
10th December 1958 and state

(a) how fai the target of coal
production for the Second Five Year
Plan period in the public sector has
been achieved so far, and

(b) whether any shortfall in the
target of production 1s anticipated?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(8hrl Gajendra Prasad Sinha): (a)
The public sector’s target of additional
coal production in the Second Plan
was 12 million tons, of which 1 5 mil-
lion tons were to be raised from the
Smgareni Collieries and the balance
of 105 million tons by the National
Coal Development Coiporation, partly
from its eleven old State Collieries bhut
mainly from the working of new
colllerres 1n vingn coal-bearing areas

The production from the Smgaren:i
Collieries, in 1958, was 2 12 million
tons as agamnst 152 million tons 1n
1955, showing an increase of 60 ml-
lion tons that 1= about 40 per cent of
target

By the end of 1858, the target of
05 mllion tons of additional pro-
duction, fixed for the 1I old
State collieries, had been reached and
even surpassed—the production in that
year being 3 48 million tons against
about 28 mullion tons in 1855, thus
showing an increase of about 25 per
cent over the onginal production

A statement showing the fleld wise
break up of the target of the National
Coal Development Corporation and
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magde in some of their
m ugto the end of 1988, is
Iaid on the Table of the House [See
Appendix II, annexure 41]

(b) Before the end of the current
Plan period, the public sector 18 ex-
pected to attain a level of additional
production commensurate with  the
target of 12 million tons annually

§hrl Vidya Charan Shuykly. Some-
time back we were told that Korba
coal fields has got an additional pro-
duction target of 4 mullion tons and
Bisrampur—Korba coal flelds were
to produce 3 mmllion tons After-
wards 1t was indicated that these have
been revised to 16 mallion tons and
05 milhon tons May I know where
¢hrs additronal producton s going to
be adjusted, 1n which new coal fields?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) That 15
all shown in the statement which has
been laid on the Table of the House

Shri Vidya Charan Shukla No ad
Jjustment 1s shown 1in the statement

Sardar Swaran Singh Very much
adjustment 1s theie If you total it
up 1t comes to 10 8 mellion tons

Shri Vidya Charan Shukla 16 mil
hone 1s shown agamnst Korba coal
fields, whereas originally 1t was indi
cated as 4 million tons 1 want to
know where this additional 3 mulhon
tons has been shifted, in which coal
flield instead of Korba the production
has been raised”

Sardar Swaran Singh I have given
the total 1 have given the wvarious
collieries from which 1t 15 lo be rais
ed It is for the hon Member to con
nect the shortfall in one to any col
hery he likes

Shri T B. Vittal Rao May I known
the production at Karanpura coal-
fields during the year 18587

Mr Speaker Is it not in the state
ment®

ShriT B Vitial Rao: It 15 not in the
statement—the figure for 1858 In the

sta the prodyc-
ﬁm«q‘:’o&u in the Karan-
Pura coal-Selds during the Plan period
15 given

Sardar Swarsn Bingh: In the latter
Purt of the statement some mention
18 made The main point that 1 would
like to clearify is that at the moment,
there 15 not much of production be-
cause alothough coal has been expos-
ed, still, transport facilities are not
ready and they are lhikely to be ready
within a few months As soon as that
18 ready, actual production can be
Stepped up at a very rapid pace

Shri T B, Vittal Rao May I know
it the plant and machinery necessary
for raising something like 6 5 million
tons of coal from the Karanpura coal
flelds are ready and only they are
waiting for railway siding?

Sardar Swaran Singh I think of
our total requirements of machinery
for the whole of the additional pro-
duction roughly about 50 per cent
has already been ordered and most of
it 1s on site 1 do not anticipate any
sertous difficulty of any shortfall on
decount of paucity of machinery

Shri Tangamani On a previous
o¢casion we were told that the total
Production from January to October,
1958 1s 37 96 tons May I know what
15 the production for the year 1958
and whether there has been any shoit-
fanr

Sardar Swaran Singh This question
lelates to the public sector collieries
1 have not got readily the figures of
total production till the end of 1858
But f separate notice 1s giwven I
shall certainly collect that figure

Shn Tangamani What 1y the total
production 1n the public sector during
this period”

Sardar Swaran Singh. [hat 15 con-
tained 1in the statement that I have
given

Shri Mabhanty It was antiapated
that there will be a 5 per cent increa
49! coal production over the 1
figure during the Second Plan period
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Shri Rameshwar Tantla:
8hrl Vajpayee:
*g25. J Bhri Raghunath Singh:
1 Shri Naval Prabbakar:
Lsh:rl Bhaki Darshan:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether Government are aware
that the Astronautical Society of India
and other Scientific bodies in India
are making experiments to launch
rockets,

(b) if so, what steps have been
taken to co-ordinate the activities cf
these bodies; and

(v) what results have been acheved
mn the country 1n the science of
rockets?

The Minister of Sclientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) It has been reported by
the Indwan Astronautical Society,
Mysore that it has launched five
rockets in the country QGovernment
are not aware of any experiments 1in
launching rockets having been carried
out by any other Scientific bodies

(b) Does not arise

(c) The experiments so far perform-
ed have not revealed any outstanding
results or achievements,

Shrt Rasvieliway Tatlia: May 1
know whather we are  thinking of
izking advice from other countries
which have launched rockets al-
ready for this?

shei HWomayun Kibir: This is o
matter primiifity for the  Ministey
of Defence. When we consulted their
experts, we were told that the
E&xperiinents which have beén  per-
formed in Bangalore by tHis Society
are of an elementary nature,

Shit D, C, Sharma: May I  know
how these five rockets launched by
this Society compare with the rockéts
launchéd by some other countries?

Shri Humayun Kabir: I have becn
advised that these are of a very ele-
mentary nature.

W oW WW o W W
W wriw s Sifwy s oW
et § NE foar o ok §,
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Shri Humayun Kabir: We are en-
gaged in certain other types of work.
I do not think we have reached =a
stage when that kind of consultation
will be very fruitful from our point
of view

Restrictions on Travel Abroad

*626. Pandit D N. Tiwary: Will the
Minaster of Finance be pleazed to refer
to the reply given to Starred Question
No 606 on 5th December, 1858 and
state-

(a) whether the curb put on foreign
travel has resulted 1n any substantial
saving of foreign exchange;

(b) if so, the amount saved till the
314t January, 1959,

(¢) whether any prosecution has
been started or any other step has
been taken against those who defled
these restrictions; and
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(d) 1if so, their number?

The Deputy Minister of Finance
(Shri B R, Bhagat). (a) and (b) The
restrictions on foreign .ravel were
placed in January, 1857 As compar-
ed with the position in 1856 the result-
ant savings are as follows

1857—Rs 6 53 crores

January-November, 1958—Rs 6 54
crores

Figures for Decembu: 1958 and
January, 1959 are not yet available

(c) and (d) The numbe1 of cases
of violations of all types adjudicated
by the Director of Enforcement up to
Tt Drvemor:, Y%L 0 YL sk ol
which relate to violations of travel
regulations There was no case of
prosecution duning this perind

Pandit D N Tiwary. May 1 know
whether the amount of Rs 75 which
had been fixed on 1Tth October, 1958
for persons going abroad has been re
laxed or the same tontinues? May I
know whether the Goveinment has
teceived any representation that this
amount 15 very low and cannot meet
the expenses to go abroad?

Shri B R Bhagat The amount 1.
fixed Rs 75 It has not been 1elaxed
Govirnment has considered all the
representations that have come The
decision continues

Pandit D N Tiwary May 1 know
whether any prosecution has been
iaunched because, on the 5th Decem
ber, 1958, the hon Minister said that
against those who ere caught within
the provisions of the Act, steps are
taken and prosecutions are launched
May I know whether, ou! of 132 cases
that have been caught, any prosecution
against any one of them has been
launched?

Sbri B R. Bhagat. As | said, 132
cases were adjudicated and fines were
imposed There was 7o case of pro-
secution during this period
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Shri Tyagi: Have any curbs been
applied on the number and strength of
gfficial delegations that are sent
gbroad, for only lately we have read
\n the papers that a delegation of
geientists comprising of about 40 per-
gons including clerks and office
superintendents was sent’

Shri B R, Bhagat: So far as official
delegations are conceined, there is a
gbecific order of the Prime Minister
that 1 all these cases, they should be
strictly scrutinised, and in this Minjs-
try we very strictly screer all such
delegations As far the particular
delegation about scientists J want
rotice to answer

Shri Jaipal Singh: Is 1t a fact *nat
certain firms and their representatives
npave the faciity of traveling on
international travel cards and the cost
8 met by their foreign associates® If
the answer 1s in the affirmative, I
would Like to know the number of
people who have availed of such an
obportunity and also I would like to
gnow whether the Government have
ynvestigated as to how such credit 1s
available to such persons

Shri B R Bhagat I want notice

Shr: Nath Pai My question »s allied
4v0 the question put by Shri Tyag:
Wil the Minister state to the House if
during the period under 1eview there
pas been any diminution in expendi-
gure 1ncuired on behalf of official dele-
gations, because a very large amount
13 spent on them?

Mr. SBpeaker The hon Minuster said
that he wants notice

Shri Nath Pai: That 1s about the
particular delegation to Geneva I
wanted to know the comparative
figure spent on behalf of a very large
pumber of official delegations that go
gbroad I did net refer to any speci-
fic case because he hes already re-
guired notice

Mr Bpeaker: Is he mm a position to
gty generally whether there 18 in-
crease or decrease®
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Shri B. B. Bhagat: There has been
a decrease not only on official dele-
gations, but under all heads, there has
been a general decreasc in the ex-
penditure.

Shri Vidya Charan Shukla: What
was the basic travel quota allowed for
travellers going abroad about 4 years
back and what 1s the basic travel
quota allowed to travellers who go at
present?

Shri B. R. Bhagat: There 1s no basic
fravel quota now. That has been
abolished. I think up to 1856 Decem-
ber, the quota was £700, subject to
correction

Shri Braj Raj Singh: We had i this
House the case of Shri S. P. Jain about
violation of foreign exchange. May
we know specifically whether eriminal
prosecution has been launched against
him or not yet?

Shri B. R. Bhagat: That matter is

still proceeding and adjudication s
EOINg on

Tagore Birth Centenary Celebration

+
(Shri S, M. Banerjee:
Shri Bhakt Darshan:
Shri D. C Sharma:
LShrI Aurobindo Ghosal:

*627.

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No 605 on the 5th
December, 1958 and state.

(a) furthe: progress made in regard
to publication of wocrks of Shri
Rabindra Nath Tagore on the occasion
of his birth centenary celebrations;
and

(b) whether the commttee appoint-
ed for this purpose has rubmutted a
detailed scheme?

The Minister of Scilentific Research
and Caultural Affairs (Shri Humayun
Kabir): (a) The progress since made
is as follows:
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1 The translation m English of
one of the earyy novels by
Tagore named Chokher
Bali will be published by
March, 1959,

2 21 Short Stories and Chokher
Bali translated into Punjabi
from Bengali are ready for
the press

3 Chokher Bal: and Gora have
been assigned for translation
in Marath:

(b) Yes, Sir.

Shri S. M. Banerjee: In reply to a
question on 15th December, the hon.
Minister said that a manuscript of
500 songs is under print in Deva-
nagar?

Shri Humayun Kabir: They are
still under print. Otherwise I would
have mentioned them in the first reply.

Shri Sadhan Gupta: May I know
what 1s the nature of the scheme that
has been submutted by the Com-
mittee? What steps have been taken
to implement the scheme?

Shri Humayun Kabir: It 1» a long
statement, and I would be glad to
place on the Table of the House the
report of that commttee. Briefl/
speaking, I may say that the idea is
to publish in eight volumes in all
Indian languages selections of Tagore’s
writmgs representing fiction, poeiry,
essays, drama, letters etc. There
15 also a proposal to bring out, in
collaboration with the UNESCO, a
centenary volume which will be
mainly dealing with Tagore and with
the various subjects of humanism in
which he was interested.

sft wew wiw ;s ¥
amr wrger g fe e
¥ s ¥ fad fird @ oy
waT war § @R AW 4w e
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Shri D. C. Sharmam: May I know
i any definite edition of the bio-
graphy of Tagore is also going to be
published, and if so, when?

Shri Humayun Eabir: The matter
is under consideration.

Shri Aurobindo Ghosal: May I know
whether foreign writers have  also
been invited for contributing to the
centenary volume?

Froh Preneayon Boalvhr: T O miventivh
to invite a number of foreigners alsc
to contribute to the centenary volume,
but the names have not been finalis-
ed.

Shri Hem Barua: May I know if
the centenary volume on the different
aspects of Tagore's art and life s
proposed to be published only in
English or whether Government pro-
pose to have it translated into differ-

ent regional languages including
Hindi?

Shri Humayun Kabir: The first
publication will be in English and
other languages of UNESCO, be-
cause it will be a UNESCO publi-
cation, and after the volume has been
published, we shall take up the ques-
tion of translating it in all the major
Indian languages.

Shri Sadhan Gupta: May I  know
if the scheme submitted has heen
approved by Government and if the
whole of this scheme will be given
effect to, or any other decision has
been taken?

Shrl Humayun Kabilr: There is no
deflnite scheme as such, A large
number of suggestions were made out
of which the Centenary Committee
has made a selection of some of the
more important items, and we are
still working at it. I think it will be
a continuous process.

3
{133
33

i
13

ghrimati Renu Chakravartty: Tho
coimemoration volume 15 going to
be @ UNESCO publication May I
knoW whether the actual writing of
the volume will be done by the Cen-
tepary Committee or by a commitee
get up by the UNESCO, and /A so,
what is the personnel of the UNESCO
committee?

ghri Humayun Kabir: We have set
a committee to consider the coln-
position and the contrmbutors for the
centenary volume, and that com-
mitee has made recommendations,
and we shall communicate this to
O I cannot vouch for what

the UNESCO will do

Shri R Narayanasamy: May I
know whether the Tagore Celebra-
tjion Commuittee are gomng to publish
a memorial volume?

Shri Humayun EKabir: I have just
noW said there will be a centenary
yolume.

Pr. M. 8. Aney: May I know ¥ the
Government is aware that in many
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lehjjuigls atiedfly slirthin trahslations
have been madé of the works of

Are the Government go.ng
to énchdivies abbut the translit-
ions that already exist, or are they
going to have translations made
by other suthors in different langu-
ages?

Shet Humsyun Kabit: Wherever
good translations are available, there
would be no point in  undertaking
new tramslatrons, but 1n many cases
the translations will probably have
to bs revistd

Dr. M 8. Aney: Are they going to
make enguiries about this?

Shri Humgyun Kabir: We are mak-
ing enquries Actually, 1t 15 also
proposed as part of the celebrations
to bring out a complete bibliography
and that work has been taken in
hand—of the works of Tagore and
works about Tagore not only 1n
Indian but also in other languages

Shrl Jaipal Singh: With reference
to the invitation of foreign writers
to join m this, may 1 kpow whether
Government have considered that
during the Life time of the poet
laureate he wanted to translate .ome
of his smaller works into some West
African languages Iike Fanti and
Twi? Would that also be taken into
consideration?

Shri Humayun Kabir: This 1s a
suggestion for action We shall keep
1t in mind

Wt oy wm § 3y e
g g 6 @ oaw & o gfafa
frgwer €y 7€ & SeF W w wTCY
iy & wfafafa § vk w
¥ XE & TN q@ A W
ity ?

Shri Humiayun Kabir: The mem-
bers of the committee who were
présent at the last meeting were:
Shri Jawsharlal Nehru in the Chair,
Dr. Radhakrishnan, Dr Keskar..

Wir. Spedkér: He noedt ot read
out. All that he wants to know iIs
whether there are representatives
from all the languages

ghri Humayun Kabir: We have not
gone by languages as such, but we
have taken members from the Sahutya
Akademi and other representative
bodies I was going to find out it all
the languages were represented or
not

fory i et & om

rm:mm:
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An Hon Member. In English al<o

Shrl Hajarnavis: The matter 1s still
under consideiation

st e wWw s,
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The Minister of Law (Shri A. K.
Sen): There 18 no question of oppos-
ing or supporting any particular pio-
posal. Theirr views were sought as
regards the propriety of legislation
about particular subjects concernming
this problem,—for instance the ques-
tion of registratian, the question of
accounts, the question of investment
of funds and so on There are cer-
tain Acts passed by certain State
Legislatures which are in the fleld,
and some of those Acts may be suill-
cient for certain purposes; some otheis
may require supplementation After
the views of the States were obta n-
ed, a committee was appointed by
the direction of the Cabinet which
went into the question and reported
10 the Cabinet; and the Cabinet has
referred 1t back for preparing legis-
lation on these important subjecis
cencerrung the problem, and the le-
gislation is now in the process of
being drafted.

ft gnaw | & o qwn
W ag Hew egug &, I
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Bhri A, K. Sen: The question of
enumerating the number of in-
stitutions will only arise provided
powers are taken in that behalf in
the proposed legislation

st o W o 7 oot
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Shri A. K. Sen: Let us not anlici-
pate the basic principles which will
be accepted in the Bill. It is really
a matter of opinion as to which are
basic and which are not basic.
It is really problems which are more
important rather than principles in
the matter, and I would request the
hon. Member to have a little patience
which he always exhibits

Shri Rameshwar Tantia: Some
months ago a news item appeared in
the press that a big treasure had
been removed from the Nathdwara
Temple May 1 know whether Gov-
ernment will consider making some
law very scon to check things like
that?

Shri A K. Sen: All 1ndivadual
cases will certamnly be taken into
account for the purpose of finding out
whether any general law is necessary
to meet any particular case

Shri V. P Nayar: It appears that
Government have been trying to go
into  this question for some time
Could I know whether Government
have any 1dea of the total annual
income from these institutions?

Shri A. K. Sen: Ideas are rather
tllusory unless they are actually ascer-
tained. So, it is rather prudent not
to give out 1deas which are not based
on factual investigation

Shri Jalpal Singh: In view of the
great difficulties we are having in re-
gard to the Second, third and other
plans, may I know whether at any
stage Government have considered the
question of invoking the gods and
goddesses to come to the rescue of the
country?
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Mr, Speaker: It 15 a suggestion for

action.

Shri Jadhav: May I know whether
any assessment has been made of the
valuables possessed by these religious
mstitutions and thewr annual mcome”

Mr. Speaker: The hon Minister has
already answered 1t It 1s only a
speculation now

Now, next question

Shri Joachim Alva: May I inteirupt
you for a minute

Mr Speaker: The hon Member has
arisen after all the others have
exhausted their questions

Shri Joachim Alva: On a point of
order May I ask you that the ron
Member's reference regarding the
temples may be struck oif the record?

Shri Nath Pai: When the hon Mem-
ber becomes the custodian ¢f the
House, he can order it

Higher Technological Institute
Kanpur

.|
629 [ Shri Jagadish Awasthi:
' 7\ Shrimatl Ila Falchoudhur::

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
io state

(a) whethe: the US Survey Team
of emunent American Eng neering edu-
cationists which arrived in India in
December, 1858 has submitted any
repori, interim or final in regard to
the Higher Technologw.al Institute
proposed to be set up at Kanpur;

{b) if so, the nature of its r1ecom-
mendations, and

{c) if not, when its report 1s hkely
to be received?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The Team has submitted
a preliminary report and will follow
it up by a detailed report shortly

(b) The Team has expressed the
view that the Institute of Technology
planned for Kanpur will serve a real
need, not only in the Northern region,
but for all India. It has also ex-
pressed its agreement with the choice
of the mte In addition, it has made
a number of recommendations which
the Team suggest mught be consider-
ed by the Government of India for
formulting “Programme Planning
Principles” for the Institute

(c) Does not arise
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dan afgd
Mr Speaker: I did not appreciate
the question of Bhr Joaclhum Alva
on Q. 628 Let nothing of that kind
be sald by any Member here. There
are a number of religions 1n thn
country, and hon Members are aware
that we have been absolutely toler-
ant Therefore, let not any hon.
Member who belongs to any perti-
cular faith, which does not believe
in idolatory cast any aspersions or
put any questions which may appear
to be a reflection upon those other
persons who believe in it That was
exactly what, I thought, Shri Joachim
Alva had in his mind when he asked
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me 1o enise this out of re-
net

ngh ever mtm:mhﬁo!“z:

to
eee that I have in any way hurt
anybody's feeling here

Shri Braj Raj Singh
feeling has been hurt

Mr. Speaker: Anyhow, it has im-
mediately, without any  hesitation,
a controversy

Shri Jaipal Singh: Only in hus
mind, not 1n the mind of the House

Nobody’s

3

Mr. Speaker. Nobody ever atiri~
butes anythung to Shra1 Jaipal Singh,
but even then, even without thinking
of the consequences that have arisen
m the mind of 8hr Joachim Alva,
such things may be avoided in future

The Minister of Law (S8hr1 A K
Sen): May I say one word 1n support
of Shr Jaipal 8ingh® 1 did not undei
stand him to say anything which
would be any reflection on the beliefs
which any mndividual Members heic
or outside may hold true

Mr, Speaker 1 agree, nor did 1
think so Otherwise, I would have
asked him to withdraw immediately
that question

Shri Jaipal Bingh I would like to
emphasise that I am a great believer
in gods and goddesses my hon friend
may not believe in them

FERRUARY 35, 100b Bint Anstoths
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Mr Speaker: Does the hon Mem-
ber want a recitation of the names
of all the wvillages which they have
toured in the whole world?
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Shri Humayun Kabir I have al-
ready said that he may address tlus
question to the State Government
We are not concerned with that at
all The State Government gives us
a clear land free of all other liabilities,
and then we build the institution

Shri 8§ M Banerjee: May [ know
the total estimated cost of this in-
stitute, and the amount sanctioned by
the Central Government, and when
the foundation-stone of this insti-
tute 18 gomg to be lmd?

Shri Braj Raj Singh: And by whom?

Shri Humayun Kabir: There are
three questions Which one shall I
answer®
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Mr. Syeakpr: He may apswer any-
ope he lkes.

Shri Humayun Kabis: So far as the
estimates are concerned, since the
site has not yet been handed over to
us, the detaled estimates have not
been made, but, normally, an in-
stitution of this type cost something
between Rs 4 crores and Rs §
crores

The second guestion 15 about when
it would be started After the Jlund
has been handed over to us, we shall
start operations, and it s my hope
that 1n temporary establishments the
institute may begin to function be
fore the end of the Second F.ve
Year Plan

As for the third guestion, 1t 1s too
early to say when the foundation-
stone will be laid

Shn Damani May I know  how
many industries they have surveyed
and which particular industries this
team has surveyed, and how many
students are going to be tramned in
this mstitution?

Shri Humayun Kabir This s
according to a plan which was made
about ten to twleve years ago, name
ly the Sarkar Committee’s report, and
the basic outline of that plan still
remains This institute will have
roughly about 2000 students, of which
probably 1500 to 1600 will be under
graduates, and the others will be post-
graduates As to what special sub
jects will be taught there, it will all
depend, after the institute has been
set up

st writw ewelt & of
7w ¥ o wigar § fe i
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Land 13 a Sipte sybject. The Centre
has nothing to do with it

Shri Praj Raj Singh: The hon
Minister has been pleased to say
that 1t 18 out of order, but this 1s 1n
accordance with our principle When
anybody 1s bemng ousted from his
land, we must provide land for him

Shri Humayun Kabir: I have al-
ready said that this question <hould
be addressed to the State Govern-
ment

Shri A. K Sen It 1s a State sub-
Ject

Mr Speaker Apart from all
technical objections, 1t does not armse
out of the main gquestion  Whenevel
we want to establish a techmeal in-
stitute or a college, shall we go into
the question of the land, the amount
that has to be paid for it and so on’
All thpse things are incidental The
main question relates to a Higher
Technological Institute to be estab-
lished at Kanpur Hon Members
need not go into such details as to
what will be the depth of the found-
ation and so on ‘There 1s no mean-
g in putting such questions

Reconstitution of Law Commission

+
+630 S 8hri N R. Munisamy.
\ Shri Aurohindo Ghosal
Will the Minister of Law be pleased
io state

(a) whether it 1s a fact that the
Law Commission has been recently
reconstityted afresh,

(b) 1f so, the terms of reference,
(c) the names of the members,

(d) what functions have been
assigned to 1it, and

(e) what 1s the term of the Com-
mission?

The Deputy Minister of Law (8hri
Hajarnavis): A detailed stajement
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regarding the recomstitution of the
Law Commission is laid on the table
of the House [See Appendix II,
annexure No 42) As regards parts
(a) to (e) of the question attention
18 invited to paragraphs 6 to 10 res-
pectively of the Statement

Shri N R. Munisamy May I know
the special reasons that weighed with
Government in reconstituting the
Law Commission nstead of giving a
fresh lease of life to the old com-
mission, inasmuch as the work of the
statute law revision i1s the same as
before?

The Minister of Law (Shn A K
Sen) Tt 1s all explained in the statc-
ment

Shn N R Mumsamy No reason 1s
given there

Shil Hajarmavis Msy [ 1cfer my
hon friend to paia 10 of the state-
ment?

Shri N R Mumsamy What wcie
the special reas)ns for ieconstitutin,
a new commussion instead of giving
a fresh lease of life to the o'd (nm-
mission?

Shr1 A K. Sen: Paragiaphs 9 and 10
m the statement make 1t clear

Mr Speaker- All that the hon
Miruster can say 1mn answer to s
question 1s to refer huim to paragraphs
9 and 10, where, according to the hon
Minister, every reason has been given
It the hon Member is not satisfied,
the fact remains that he 1s not satis-
fled

Shri Tangamani In the reconstitut-
ed commismion with Mr T L
Venkataraman Iyver as chairman and
Shri P Satyanarayana Rao as one of
the members, may I know who 13 go-
ing to be the next whole-time mem-
ber, and whether the two part-time
members have been chosen, and if so,
their names”
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Shri A. K. Sem: The names will be
knownq as soon as they are announced

Mr Speaker: No names will be given
in advance As soon as they are
appointed and names announced, the
names will be given

Shri Tangamani- After the period
of the first Commussion was over, this
Comnussion has been set up, as early
as 1n December So I would like to
know when this Commussion 15 gomng
to start i1ts work Tt will not be able
to start work unless the full com
plement of five members 1s there

Shn A. K. Sen' The work 1s gong
on, there are two members function-
ing mncluding the Chairman The
other members have not been appoin-
ted yot 1n the sense that their names
have not been announced

Shri Tangamani We find that re-
vision of statute law 1s also one of the
terms of reference I would hke to
know whether the question of var-
ious 1ndustrial laws will also be con
sidered by the new Commission

Shrn A K Sen It 13 true that n
dustrial law was not referred to the
Law Commussion at any time But
the Law Ministry has already collected
the main principles which can be
deduced from the leading decisions
of the different High Courts and the
Supreme Court, and the work has
more or less been brought up to date
excepting for the last six or seven
months All the work has been sent
to the Labour Ministry for examinat-
ion It 1s our mntention at a future
period to publish m a collected form
the leading principles on important
subjects like bonus, gratwty and so
on, which may be regarded as more
or less settled by the leading de-
cisions of the different courts

Mr, Speaker: The hon Member
evidently wanted to know if indus-
trnal law would also be referred to
the Law Commission
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Shrli A. K. Sen: I have said that it
has not been referred.

Bhri Aurobindo Ghosal: In the
statement, we find that the previous
Commission had recommended 12
Acts for amendment. May I know
whether the reconstituted Com-
mission will again revise the samec
Acts—which have already been re-
vised?

Shrl A K Sem: No. It 1s com-
monsense that we cannot go on re-
vising the same Acts again

Shri N. R. Munisamy: The Com-
mission 18 permitted to devise its
own procedure for its work for col-
lection of information and for ascer-
taining public opinion Is the Com-
mission at liberty to co-opt any mem-
ber at the time of deliberation in the
places they visit?

Shri A K Sen: No co-opting of
members, because there is a decision of
the Cabinet fixing the number of
members But I have no doubt that
they will take the co-operation of
every person who may give them co-
operation or help

Shri Ramanathan Chettlar: How
long will it take the reconstituted
Commission to complete its work?

Bhri A. K. Sen: There 1s no com-
pletion of work. It s a continuocus
process, like the Law Commissions 1n
some other countries.

Shri N. R. Munisamy: Three mem-
bers are yet to be appointed May I
know whether it is under the con-
templation of Government to appoint
any lady member in the Commission?

Mr. Speaker: A lady member as
such, whether she knows law or not?

Shri N. R. Munisamy: No, a lady
member knowing law.

Shri A. K, Sen: Government never
makes an appointment with special
reference to the sex of a member.

2860

Shri Mahanty: May we know the
reasons for the reconstitution of the

Law Commission?

Mr, Speaker: He has already said
that paragraphs 9 and 10 of the state-
ment give the reasons. Next Ques-
tion.

Shrl Mahanty: On a point of order.
Just now I asked a supplementary
question asking the reasons for the
reconstitution of the Law Commission
and you had been pleased to say that
the Minister has stated them in para-
graphs 9 and 10 But you will find
yourself that these paragraphs do
not make any reference to the point
at 1ssue

Mr. Speaker: The hon Member did
not follow what I said All that ¥
said was this. Shri N R Munisamy
asked a sumple question: what are the
reasons for reconstituting this Com-
mission? The hon. Mimister replied
that all the reasons he could urge
were contained in paragraphs 9 and
10 Shri Munisamy asked a further
supplementary question as he was
not satisfled with them I then said
that the hon. Member must take
whatever is said there; the hon. Min-
1ster is not able to give anything more.
So it will only be repeating the
same question by Shri Mahanty. (Awm
Hon Member: Reasons are not given).
They may not be; he 1s not able to
to give any reasons

In all cases like this involving tech-
nical or expert knowledge, sometimes
some discretion must be left to Gov-
ernment. Are they to say whether
they are satisfled or not satisfled?
Whatever may be the case, I am not
able to say what it is.

Indian Law Institute

+
+ggy. J Shri V. P. Nayar:
{_ Shri Eswara Iyer:

Will the Minister of Law be pleased
to state:

(a) whether the Government are
giving any financial aid to the Indian
Law Institute; and
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(b) 1f so0, the Conirol exercised by
over this institution®

The Deputy Minister of Law (8hri
Hajarmavis): (a) A non-recurring
grant-in-aid of Bs 1,00,000 was given
to the Indian Law Institute dunng
the financial year 1957-58 The In-
stitute has applied for a further grant
of Re 1,00,000 for the current finan
clal year The proposal 1s under con-
sideration of Government

(b) The grant-in-aid during the
year 1957-58 was made to enable the
Institute to make a start with a Re-
search Director and office staff and
iwp Research Units To enable the
Government to satiffy itself that the
amount 1s spent on the object for
which the aid was given the Institute
was required to submit a statement
of accounts of expenditure met from
the grant-in-aid duly audited and
certified by a Registered Accountant
or other recognised body of auditors

Shri Y. P Nayar. May I know
whether Government have anv re-
presentative i1n the management of
this Institute”

Shri Hajarmavis: The Law Minis
ter 1& ex-officto Member

Shri V P Nayar* Exr-officco Mem-
ber?

May I know whether the lLst of
subjects 1f any, taken up for research
at the Law Institute has the approval
of Government”

S8hn Hajarmawis' No, but I can give
the subjects on which research 1s be-
ing carried on

The Minister of Law (Shri A K
Sen): It 15 not our policy to centralise
this research work in the sense that
all projects of research must have
the approval of the Government be-
fore they are taken up

Bhri V. P. Nayar I would hke to
know the subjects taken up for re-
search apd aiso whether Government
have 1ssued any directions to the
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effect that international law may be
made a subject for research

Shri Hajarnavis: To the latter part
of the question, the answer is  ‘no";
Government have not given any dir-
ection on any subject whatsoever The
subjects taken up for research are (1)
adminstrative procedure, (2) judiclal
review, (3) delegated legislation, (4)
inter-8tate movement of commodities
and persons, (5) fundamental rights
in the Indian Constitution their scope,
operation and trend

Reports of Commissioner for
Scheduled Castes and Scheduled
Tribes

*633 Shri B K. Gaikwad Will the
Minister of Home Affairs be pleased
to state

(a) whether 1t 1s a fact that the
Government of India have requested
all the State Governments to con-
sider the yearly Reports of the Com-
missioner, Scheduled Castes and
Scheduled Tribes, and

(b) 1f so, how many State Govern-

ments have considered the Report
of the last vear?
The Deputy Minister of Home

Affairs (Shrimati Alva) (a) Yes

(b) So far as the report of the
Commussioner for Scheduled Castes
and Scheduled Tribes for 1867-58 1s
concerned the State Governments
have only recently been requested to
take necessary action on the recom-
mendations made in it and to furmsh
reports on the action taken or pro-
posed to be taken hy them

Shri B K Galkwad: May 1 know
the main suggestions or recommend-
ations made by State Governments
while considering thie Report?

Bhrimati Alva. The hon Member
has asked a very broad question But
we have received mformation from
Andhra Pradesh, Assam, Bihar and
Uttar Pradesh ay to what action s

taken by ﬂ'iem The information s
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being consolidated and will be laid
on the Table of the House.

Shri B, K. Gatkwad: Are Govern-
ment aware that several allegations
were made by members of State
legislatures while discussing the Re-
port that Government was found in-
competent to implement their whole
policy enunciated by them now and
then?

Shrimati Alva: Members are nor-
mally critical in every legislature.
Nevertheless, every State Govern-
ment is going to discuss this Report
from now on. Bombay and Bihar
have already discussed.

Shri M. R. Krishna: Will the whole
Report of the Commissioner be dis-
cussed by particular States or a se-
parate Report will be made pertaining
to the States concerned?

Shrimati Alva: No, the portion that
refers to it will be discussed by each
State.

Shri Jaipal Singh: In view of the
failure on the part of the hon Minis-
ter of Parliamentary Affairs to have
this Report discussed regularly every
vear, may ] know whether the re-
commendations of the Report are a!
least being considered by the various
Ministries at the Centre also® If so,
what are the recommendations that
have been considered?

Shrimati Alva: All the recommen-
dations are considered. The current
report will be coming up for dis-
cussion in both Houses in this session

Shrl Hem Barua: May I know
whether any of the State Governments
have so far constituted any advisory
committee for the Scheduled Castes
and Scheduled Tribes to advise the
Government on different matters re-
lating to these people?

Shrimati Alva: Every State has its
own Advisory Board.

Shri B. K Gatkwad: May I know
whether, the report which was not

353 LSD—2.

considered by the State Governments,
have they mentioned any reason for
not doing that?

Shrimati Alva: I do not undersiand
the question. It is all stated in the
1857-58 report. Statements are made
by the Commissioner for Scheduled
Castes and Scheduled Tribes, Bombay
and Bihar have discussed that re-
port—and that report was only for
1956-57.

Shri Jaipal Singh: The question
was different. What the hon. Mem-
ber wanted to find out was why that
report was not discussed by the var-
ious State Legislatures regularly and
annually.

Shrimati Alva: We have advised
them and requested them only this
month that they should take this up
In their legislatures.

Mr. Speaker: Hon. Members who
are active here have their counter-
parts in the State Legislatures.

Shri Jaipal Singh: We are very
active; but the hon, Minister for
Parliamentary Affairs does not seem
to be very effective in this matter

Mr. Speaker: Hon Member could
have said that every week they want
to have a discussion for a couple of
hours so that all the reports may be
discussed instead of merely being
lodged or filed. No hon. Member
ever moved any motion like that. I
have been looking forward to that.

S_Shri Braj Raj Singh: I had moved,
ir.

S8hri G. B. Pant: We have no power
here to regulate the procedures or
proceedings of the State Legislatures.
It is for them to determine what
they will take up and what they will
not.

Mr. Speaker: This is exactly what
1 said But the whole complaint of
the hon. Members is that this Gow-
ernment must exercise some kind
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of jurisdiction over the State Govern
ments. Leave alone the Governments;
why not their counterparts there take
this up?

Shri G. B. Pant: We can only adviac
the State Governments.

Shrt Jaipal Singh: I have to submil
that the hon Home Mimmster has not
quite given the correct picture In
the Constitution 1itself, the Central
Government has power to give dir-
ections to the State Governmentir
That bas not been done It 18 1n the
article of the Constitution.

Shri G. B. Pant: The Constitution
only says that the report will be laid
on the Table of Parhament, not that
i will' der udaic vir e finhds v1* e
State Legislatures 8o, they are not,
under the law, bound to discuss the
report. We have advised them to do
s0 and the hon Members can certainly
take such action as they consider
advisable and necessary.

Steel Equalisation Fund

+

Shri Morarka:
*g34. . Shri D V. Rae:

Shri Nagi Reddy:

Wilt the Minister of Steel, Mines
and Fuel be pleased to state

(a) whether an amount of about
Rs. I‘5 crores is due to the Steel
Equalization Fund on account ol
differencc 1n freight rates as at the
end of December, 1957 from two mair
producers of steel;

{b) whether the said amount has
been realised from the parties con-
cerned; and

(c) if not, the reasons therefor?

The Minister of Steel, Mines and
fFuel {Sardar Swaran Singh): (a) Yus,
8ir. This 1s an estimate

(b) No, Sir

(c) The adjustments to be made
relate to the period from May, 1948
to October, 1955. There have buen
eertain difficulties in the proving of
the fizures, The manner of the
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Ydjustment is under consideration in
tonsultation with the Ministry of
+ and the main producers.

Shri Morarka: Since this amount
\s pending since May, 1848 may I
know whether, in the meantime, Gov-
ernment has intimated to this firm
that if they do not pay this amount,
tertain interest would be chargeable?

Sardar Swaran Singh: No such
lormal intimation has been given to
the firm.

Shri Morarka: What are the duffi-
tulties on collecting this Rs. 1 § crores
rom this firm at least on account?

Sardar Swaran Singh: The diffi-
tulty s that they are not obliging.

Shri Morarka: The other day, the
Lon Mmuster said 1n answer to my
Question that about Rs. 17 cxores were
Yue fiom these two mamn prod .ccrs
Y steel on different accounts And,
bgain, we find that Rs 1°5 rrore, are
Yue from the same two man pro-
Yucers of steel on account of freight.
May I xnow what steps the Go\crn-
ment 15 taking, 1n view oi the
Auditor-General's report, tu 1cT ver
this amount pending since 1943

Sard«w Swaran Singh: I sayd cn
that occasion atso that I did not anti-
cipate eny difficulty 1in realisang tne
amount and I stick to that view,

Mr. Speaker. The hon Moinboer
wants to know why it has not been
recovered

Sarda» Swaran Singh: Most of
these are ‘on account', and the
accoun's have to be scritiorcd.
There are some disputes on either
side about the accounts; they are
being gone into; and I think, the
matter will be straightened out before
long

Shrimati Renn Chakravartty: On
the last occasion when the question
bt Rs. 1689 crores outstanding with
the two main producers of steel came
up, the hon. Minisfter stated that it
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would not be difficult to get back the
money. I should like to know, in view
of the easiness of getting back this
money, what is the difficulty standing
in the way and why Government does
not propose to get back this entire
amount.

Bardar Swaran Singh: I do not say
that the Government do not propose
to get back this amount. We are tak-
ing every steps to get back the
amounts......

Shrimati Renu Chakravartty: What
are the steps? That is what we want
to know exactly.

Sardar Swaran Singh: Gomng into
the accounts, actually setthng the
accounts and pressing them to pay.

Shri A C. Guha: The hon. Minisier
has stated that there would not be any
difficulty i1n realising the dues At the
same time, he has also said that the
two companies have not been obliging
enough to make the payment How
can we reconcile these two statements?
Really, for the last 10 years the
amount has been pending payment
What steps do  Government intend
taking now?

Sardar Swaran Singh: I still stick to
what I said. The question that was put
was as to the difficulty in asking the
firms to make an ‘on account’  pay-
ment pending the finalisation of the

final account and I said that they are -

not obliging enough to make an ‘on
account’ payment without going nto
the final accounts.

So far as the particular point which
is relevant to the present sum of
Rs, 1'5 crores is concerned, I have to
give a little additional information to
clarify the points.

In the case of supphes from the
works straight to places other than
the ports, the main producers collected
from the consignees the place extra
fixed from time to time by Govern-
ment from the port to the railway
stations where the consignee was

situated and also retaned the freight
disadvantage element. Adjustment
was, therefore, to be made between
the place extra collected plus the
freight disadvantage and the actual
railway freight paid by the producer
from hus works to the destination rail-
way station. The difference was to be
credited or debited, as the case may
be, to the Equalisation Fund. The
adjustments are to be made from 1st
of May, 1949 to 10th June, 1956 from
which date the port detention prices
were abolished as a result of fixing a
uniform selling price for steel at
different railhead stations in India. As
this was a matter which related to
some oldish period, there have been
difficulties in finalising the accounts.

Shri Dasappa: May I know what is
the rate of interest that is going to be
charged on the arrears that have
fallen due for the period?

Sardar Swaran Singh: I would not
venture an opinion on that because, as
the matter stands, I do not think
there 1s any stipulation for charging
any interest,

Shri Morarka: Is the hon Minster
aware that the public excheguer
suffers a loss of Rs 40,000 every day
by ithe non-payment of this amount?

Sardar Swaran Singh: 1 do not
accept that view, Sir.

Mr. Speaker: The hon Minister said
that they are not obliging enough. 1
understood the question to be this.
There may not be a dispute with res-
pect to every item. Why not they
pay the undisputed amounts. Evident-
ly, the hon Member was asking that.

Sardar Swaran Singh: The undis-
puted amounts have been paid from
time to time Hon. Members should
not carry the impression that no pay-
ments are being made. There is
always a time lag between the accrual
of the amounts and the actual pay-
ment thereof. Amounts have been
paid from month to month. Therefore,
it would not be right to carry the
impression that no payments are being
made,
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Shri A. C. Guba: In spite of this,
such 2 huge amount has been pending
with the companes

Mr. Speaker: I am not going to
allow this

Bhri A. C. Guha: Just as you have
stated, 1t would clarify the position if
I am allowed to put another qucstion

Mr, Speaker: My statement need
not be clarified Next question

Shri A C Guha It will be a kind
of

Mr, Bpeaker: I am sorry Order,
order During Question Hour we try
to elicit information but there should
be a lmit If anything remains still
uncleared, there are any number of
ways m which that can be cleared up
The Question Hour 1s also over

12 hrs.

Shri Jaipal Singh. Before we pro-
ceed further, may I mvoke your pro-
tection against the Home Minister and
the Law Minister I would like to
read out article 339(2)

“(2) The executive power of the
Union shall extend to the giving
of directions to a State as to the
drawing up and execution of
schemes specified i1n the direction
to be essential for the welfare of
the Scheduled Tribes in the State”

As we all know, Governments make
a schedule of work i1n the legislatures
Are we to understand that the Home
Minister 1s not preparcd to direct any
of the Governments 1n the States that
they discuss the report?

Secondly, in regard to the protec-
tion that I seek from you against the
Law Minister, earlier on, during Ques-
tion Hour, you were pleased to accept
~—1I hope 1t 1s not accepted but 1t
sounded to me as though you had
agreed with hum—that questions like
land are State subjects and therefore
we would be precluded from asking
questions on them I am not prepared
to accept that position
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Mr. Speaker: That is all right.

Shrl Jaipal Singh: May I explain
why I am not accepting that?

Mr. Speaker: What 1s 1t he is dnving
at?

Shri Jaipal Singh- The point 1s this
When the legislation for coal-bearing
areas came up here, you know under
that enactment people can be removed
from wvillages without ever having
been given alternative land or house
or anything hke that Are we gomng
to accept the Law Mmister’s interpre-
tation that we have no right to raise
any questions here?

Mr Speaker: It 15 not on account
of that objection that I said we may
pass over to another question I saiud,
apart from the question whether 1t
ought to be discussed here or not, 1t 18
such a deta:l that 1t need not be taken
up here So the matter stands There
1s nothing conclusive about this When
the matter agan arises the hon Mem-
bers may bring 1t to my notice, and I
will allow or disallow

Shri Jaipal Singh What about the
Home Minister?

Shri G. B Pant So far as the
Home Minister is concerned, he 1s ever
anxious to do what he can to promote
the interests of the Scheduled Castes
and Schcduled Tribes whether they
are in the States or in the Union terri-
tories and he counts upon the assist-
anct and co operation of Shri Jaipal
Singh

Snort NoricE QUESTION
Mr Speaker- Dr Melkote Absent

Shri T. B Vittal Rao* The answer
may kindly be given As a special
case, you may permit the hon Minister
to give the answer

Shri 8 M Banerjee It 1s a very
important point about the Wage Board
for the sugar industry

Mr. Speaker. All right, the hon
Minister can answer
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Ak ANA AM: (a) Yes

Shrl Surendranath Dwivedly: What
is the guestion? Let hum read the
question first

Mr. Speaker: This 1s the difficulty in
permitting off-hand an answer to be
given I have to read the gquestion
evidently now I shall read the gues-
tion There 15 no harm

Wage Board for Sugar Industry

S.N.Q. 4 Dr, Melkote. Will the
Minuster of Labour and Employment
be pleased to state

(a) whether 1t 1s a fact that the
Central Wage Board for sugar indus-
try has unanimously recommended to
give interim relief to the workers mn
sugar factories,

(b) 1if so, the action taken to imple-
ment the recommendations,

(¢) whether it 1s also a fact that due
to the delay involved m implementa-
tion of the recommendation by Gov-
ernment the Labour Unions of the
sugar factories n UP have given
notice of stagmg a strike to matena-
lise from about the third week of
February, 1959, and

(d) if so, the steps taken to avert
the same?

Shri Mahanty. On a point of order,
Sir Can questions be put from the
Chair” We would LULke to have a
ruling

Mr Speaker: The Chair can do any-
thing I only tried to read what the
hon Member, who 1s absent, should
have done, to oblige all the hon Mem-
bers who want to know this I am
here to reheve all mconvenience 1n
the House

The Deputy Minister of Labour
(Shrl Abid AN): (a) Yes A state-
ment detailing the recommendation
made by the Wage Board 1s placed on
the Table of the Lok Sabha [See
Appendix II, annexure No 43)

{b) The recommendation has been
communicated to the Indian Sugar
Mills Association with a view to ensure
implementation by its member mulls

(e) No

(d) Does not arise

Shrl S. M. Banerjee: It 1s known to
us that the Wage Board has recom-
mended an interrm allowance of Rs 2§
only May I know whether 1t 15 1
the hnowledge of the hon Minister
that this has created a great discon-
tent among the sugar mull workers
and, if so, whether this decision 18

gowng to be revised and the amount
mncreased?

Shri Abid Ali: It 1s only an interim
relief, it 13 not Rs 2§ but a murumum
of R8s 3 But this 13 a unammous
recommendation of the Wage Board
for sugar industry in which the
employers and employees are repre-
sented This was a unamimous recom-
mendation, and we have communicated
it to the yulls’ association, and cer-
tainly there 15 no discontent on ths
account

Shrl § M. Banerjee. May I know
whether the Chiu Ml Maedoor
Federation have raused an objection to
this increase and that they have
demanded that 1t should be a mumimum
of Rs 6 and, 1f so, what 1s the reaction
of the Government®

Shri Abid Al That demand has not
come to us yet, but there are some
individuals and institutions who feel
that they cannot exist unless some
agitation and some protest 1s raised

Shr1 8 M Banerjee: He 15 nsinuat

Ing This 15 very wrong Does bhe
want to quarrel?

Shri T. B Vittal Rsor He says
“agitation” of somebody, as if he cax

thrive Everytime he h
like that e has been doin¢

Shrl Tangamani- Even during
tion Hour Ques

Shri T. B. Vittal Rao: We cannol

tolerate this He should be removed
from his office
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Mr, Speaker: The hon Mmster does
not refer to hon Members here as
creating an agitation

Shri T. B. Vittal Rao: To whom has
he referred? —he has no manners at
all I have also to point out that he
has no decorum in the debates at all

Shri Morarji Desai: May I know, Sir,
if shouting 18 manners in this House?

Shri T B Viital Rao The same
thing will happen, certainly

Mr. Speaker. Order, order Let
there be no heat We have been get-
ting on quite smoothly Now, the
point 15 thus  Is 1t not open to an hon
Minister to say that there 1s really no
trouble there that everything has been
scttled but some people are creating
an agitation’ Why should the hon
Memburs think that they are the
agitators here”

Shri T B Vittal Rao It i1s in reply
to a question put from us on this side

Mr. Speaker In answer to a ques-
tion, he has replied I am puttng it
hypothetically 1s 1t not open to an
hon Ministcr to say that c¢verything
1s quiet, and that, still, when a ques-
tion 1s put “Is not so and so" etc, to
say that that 15 what some agitators
are trying to do” I do not know why
every hon Mumber should take it
upon himself

Shn T B Vittal Rao I can also say
he 1s unfit to be a Deputy Labour
Minuster

Mr. Speaker: That 15 another matter
Shri Abid Al rose—

Shrimati Renu Chakravartty He 1s
always replymmg mm such a way that
we have reached the limits of endur
ance It 15 not only a question of
decorum, but a question of veraaty

Mr. Speaker. The hon Minister will
try not to provoke the other side

Shri Abid Al. I never meant 1t You
have nrghtly said 1t They asked
whether there was any discontent I
said there 15 no discontent They
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mentioned some place (Interruptions)
Two persons cannot speak together,

Shri 8. M. Banerjee: What happened
to my question?

Shri Abid All: 1 was submitung
that there 1s no discontentment, but
still, when the hon Member mnsisted,
then, I said 1t 13 because of some
individuals and organizations wanting
to remain alive—(Interruptions)

Mr. Speaker: The hon Members can
Eo on putting questions, but 1s 1t not
necessary for the Minister to defend
his case? He said there was no dis-
content, but when reference was made
to some people, the Minister said that
that 1s what some people are trying
to create Possibly, the Minister may
modulate his voice a httle lower and
not provoke

Shr1 Tangamanl This interim relif
1s payable from 1st January 1959
May I know whether the Government
have got facts bcfore them to show
whether this interim relief has been
paid during this current month and, if
s0 how much has bien paid?

Shri Abid Aln I have not received
any information that 1t has been paid
or not paid

Shri Dasappa May I know whether
1t 1s not a fact that the Wage Board
went thoroughly into this question of
interim rclief, considered the matter
for a long time and both the repre-
sentatives of the labour as well as the
employers, 1e mill owners, agreed to
this mterim relief and if so, where 1s
the necessity now to refer the matter
to the Indian Sugar Mills Association®
(Interruptions)

Shr Abld Al The hon Member 1s
thoroughly right, we have mot refer-
red the matter to the Association for
any further recommendation, but only
to persuade their member mills to
implement the recommendation

Mr. Speaker I have allowed this
question as an exception It will be
treated as an exception
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Legal Aid to the Poor

*§35, Shri Panigrahi: Will the Mins-
ter of Law be plcased to state:

(a) whether the Orissa Goverrment
have sent to the Central Government
any scheme of 1ts own for giving legal
aid to the poor,

(b) whether they have asked for any
Cenral assistance for providing legal
aid to the poor m Orissa;

(¢) whether the Central Government
have finally considered the schemes of
Bombay and Kerala States to this
effect; and

(d) whether any other State Gov-
ernments have also sent a8 Scheme?

The Deputy Minister of Law (Shri
Hajarnavis): (a) No, Sir

(b) Does not arise

(c) The Schemes framed by the
Bombay and Kerala States will be
taken into account m any general
scheme which the Government of
India may formulate for the guidance
of the State Governments

{(d) No, Sir

Colliery in Rajur (Bombay Siate)

*636. Shri Tangamani: Wil the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
colliery of Rajur in District Yeotmal

of Bombay State has been closed
down;

(b) if so, when 1t was closed;

(c) the reasons for the said closure;
and

(d) the steps taken by Government
to restart the colliery?

The Minister of Steel, Minea and
Fuel (Sardar Swaran Singh): (a) Yes.

(b) On §-2-1857.

(c) Uneconomic working and con-
tinued losses.

(d) In order that the colliery
restarts working, the State Govemn-
ment sanctioned transfer of the mining
lease of the colliery to another party.
But the latter have not yet been able
to resume mining operations.

Oil India (Privatc) Limited

*637. Shrimati Mafida Ahmed: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 63 on the 18th
November, 1958 and state:

(a) whether the Memorandum and
Articles of Assocation of (11 India
(Private) Limited, have since been
finalised; and

(b) 1f s0, the date of 1ts formal
incorporation?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) and (b). Yes,
Sir Oil India (Private) Limited has
been incorporated on 18th February,
1959

Preohibition

*638. Shri Narasimhan: Will the
Mimiseter of Home Affairs te pleased
to lay a stalement on the Table show-
ing.

(a) the steps taken so far m pursu-
ance of the Lok Sabha Resolution
passed on the 31st March, 1956 that
nation-wide prohibition should be an
integral part of the Second F.ve Year
Plan; and
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(b)hmﬂhhmwgg-
posed 10 be given to the Mysore -
ernment {0 enable them to enforce
prohibitpon in the State?

The Minister of Home Aflaira (Shri
. B. Pant): (a) The Resolution pass-
ed in the Lok Sabha was mncorporated
m the Second Five Year Plan
(Chapter XXIX—pages 608-809)
While 1t was recognised that there
wag need for a common approach to-
wards prolubition for the country as
& whole, it was lent to the State Gov-
ernments to draw up detailled pro-
grammes according to local conditions
and carcumstances A statement
showing the steps taken by the various
Btates regarding implementation of
prohibition programme 18 placed on
the Table of the House [See Appendmx
II, annexure No 44)

(b) Does not arise The States have
taken measures for introducing pro-
hibition themselves

Survey of Base Metals in Hilly
Districts

*830. Shri Ram Krishan: Will the
Minster of Steel, Miae: and Fuel he
pleased to state the nature of steps
teken or proposed to be taken to in-
tensify search for base metals in the
hilly regions of Northern India?

The Minister of Mines and Ojl (Shri
K. D Malaviya): With a view to in-
tensify the search for base metals 1n
this country a separate unt to speci-
fically devote 1its attention to the ex-
ploration of base metals has been set
up 1in the Geological Survey of India
Work on silver, copper, lcad and zin¢
etc in the hilly regions of Northern
Incha 18 proposed to be intensifieq by
strengthening the existing and form-
ing new field parties

Subsidy to Importers of Steel
Equalisation Fund

'riD V Rao:
"‘"{mlummay:
Will the Minster of Steel, Mines and
Puol be pleased to state

(a) the amount of total “advance”
and “op accounts” payments of sub-

(c) the number of cases pending for
a year and more, and

(d) the reasons for the delay in
final settlement®

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Sub-
sidised steel 1s imported, on tender,
by the Steel Controller The success-
ful tenderer pays for the entire cost
of steel mitially When the steel 1s
received, he sends it to the various
users, according to the directions msu-
ed by the Steel Controller, and re-
covers from the consignees the Indian
Controlled Prices These are normal-
ly lower than the imported price
The difference 15 the subady For
this, the mmporter bills the Steel Con-
troller The Steel Controller pays
part of the subsidy on proof of des-
patch and the balance after pre-audit

Upto the 31st of December 1958, the
total amount of such advance pay-
ments made amounted to Rs 335
crores

(b) 5444 cases involving claims of
Rs 37 crores

(c) 4364 cases

(d) The final settlement of subsidy
bills can be made only after pre-
audit Several types of documents
are necessary In order to support the
claams Importers have experienced
dafficulties 1n the production of certain
types of documents and in such cases
have offered alternative proofs in sub-
stantiation of their claims These
necessitate certamn relaxations which
in turn requres the special sanction or
consultation with audit These dufi-
culties are bemng overcome and it m
hoped to quicken the pace of disposal.
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Indisn Stgdents in UK,

*S4l. it J. B. 6. Misk: Wil the
Minister of Educatiom be pleased to
state-

(a) whether 1t 1s not a fact that in
view of racial feehngs, Indian stu-
dents often find 1t difficult to secure
good accommodation in UK

(b) what hostel facilities for Indian
students, particularly woman students,
are available in UK and whether they
are adequate,

(c) if the anvwer to (b) be in the
negative, the steps proposed to be
taken io solve the accommodation
problem, and

(d) whether Government propose to
grant financial assistance to some
voluntary social agency for providing
these hostels”

The Minister of Education (Dr. K,
L Shrimali): (a) to (d) The infor-
mation 1s being collected and will be
laid on the Table of the House

Welfare of Scheduled Casies,
Schednled Tribes and other
Backward Classes

842 Shri Sonavane: Will the Minis-
ter of Home Affairs be pleased to state
whether a conference of the State
Ministers dealing with Scheduled
Castes, Scheduled Tribes and other
Backward Clases welfare 15 being
convened 1 198597

The Deputy Minister of Home Affairs
(Shrimatl Alva): No such conference
has been fixed

Suthanthira Tami] Nad Conferemce

Shri D. C. Sharma:
Shri Raghuath Smgh:
*§43,{ Shri Aurcbindo Ghosal:
Shri 8. C. Samanta:
Shri Mohan Bwarup:

Will the Minister of Home Affairs
be pleased to state.

(a) whether the Government are
aware that the Suthanthira (indepen-

dent) Tamil Nad Conference, held at
Tirunelveli on the 15th January, 1058,
decided to launch a campaign to burn
the map of India munus Tamil Nad,
and

(b) if so, the steps taken by the
Government m this connectien?

The Minister of Home Affairs (Shri
G B, Pant): (a) Yes

{b) No specific action has been taken
so far in respect of the threatened
campaign which has not taken any
concrete shape The State Govern-
ment are, however, mawmtamng &
cloze watch on the situation and will
take appropriate action as and when
necessary

Andaman and Nicobar Islands

*¢44, Dr. Ram Subhag Singh: Wil
the Mimster of Home Affairs be
pleased to state

(a) whether Government propose to
make the Andaman and Nicobar
Islands a tourist centre, and

(b) if so, whether any scheme has
been prepared in this regard”

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Not at present,
Sir

(b) Does not arise

Flood-affected People of Tripura

*645. { Shri Dasaratha Deb:
Shri Bangshi Thakar:

Will the Mimister of Home Affales
be pleased to state

(a) what effective steps are being
taken to protect the flood-affected
people of Kailasahar and other sub-
divisions of Tripura,

(b) whether any temporary relief
was given to the flood-affected people
throughout Tripura, and

(¢) f 86, the munumum and the
maximum amount which was award-
ed to each family”
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The Minister of Home Affairs (Shri
G. B. Pant): (a) A utatement showing
the details of major and mmor flood
protection schemes approved for vari-
ous sub-divisions of Tripura 1s lad
«©on the Table of the House [See Ap-
pendix II, annexure No 45]

(b) and (c) Temporary relhief was
gwen 1n various forms Necessary
material such as bamboo and sungrass
was supplied free for repair and cons-
truction of houses, Rs 3,00,000 were
provided for Teit Relief Schemes,
Rs 200,000 for the grant of agricul-
tural loans and about Rs 2500 for
evacuating people from Kailashahar
Sub-Division Gratuitous relief was
also given in cash, the maximum
being Rs 100 and 1n 1~olated cases
where shght damage wa- 1nvolved
Rs 5

Sale of Industrial Scrap

*646 Shr Assar Will the Minister
of Steel Mines and Fuel be pleased to
state

(a) whether 1t 1s a fact that 25 per
cent free sale of industrial scrap has
been permitted n  Calcutta and
Madras,

(b) whether 1t 1s a2 fact that 25 per
cent free sale of industrial scrap has
been stopped m Bombay State, and

{c) 1f so, the reasons therefor?

The Minister of Steel, Mines and
Foel (Sardar Swaran Singh): (a) to
(c) In order to ensure the better
utilisation of the lLmuted imports of
mndustrial scrap, orders were 1ssued
mn May, 1957 freezing all such imports
by the Importers The frozen stocks
were to be sold against the Iron and
Steel Controller's orders

It was decided 1n August, 1958 that
in order to enable quicked disposal of
stocks, importers may be allowed to
dispose of 25 per cent of their stocks
to customers of thewr own choiwce

In October, 1958, 1t was found that
imports of industrial scrap conmsted
+1 useful steel that could be taken by
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essential users and, therefore, the con-
cession of 25 per cent free sale was
withdrawn All these orders appled
to all the ports and no distinction has
been made between different ports

Pilot Insurance Scheme

*g47 Shri Shivananjappa Wil the
Minister of Finamce be pleased to
state:

(a) whether 1t 15 a fact that the Lafe
Insurance Corporation of India has
decided to intreduce a FPilot Insur-
ance Scheme m mine selected Commu-
nity Development Blocks 1n  Bihar,
and

(b) if so, the purpose thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir

(b) To extend the service of Lafe
Insurance to rural areas
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Appointment of High Court Judges
{mmmg
*$49. ! Shri Ram Krishan:
(_ Sardar Igbal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 67 on the 19th
November, 1958 and state

(a) whether Government have since
received from the State Governments
the lists of the persons considered
suitable for appointment as High
Court Judges,

(b) 1f so, the number of persons re-
commended by the Bihar Government,
and

(¢) whether the final approved hst
has been prepared?

The Minister of Home Affawrs (Shri
G. B Pant): (a) There has been no
change 1n the position since the .bove
mentioned question was answerod

(b) The list from Bihar has not ¢t
been received

(¢) Does not arse

Folk Music

*650. Pandit D. N. Tiwary: Will the
Minister of Scientific Research and
Cualinral Affairs be pleased to state

(a) whether there 15 a proposal to
launch a country-wide drive to collect
folk music; and

(b) if so, the details thereof”?
The Minister of Bcientific Research

aad Cultural Affairs (Shri Humayun
Kablr): (a) and (b) The programme

of collection, preservation and popula-
rization of folk music 1s a part of the
regular activities of the Sangeet Natak
Akadem: It does so by

(1) making suitable grants to ms-
titutions and 1ndividuals 1
various parts of the country
for specific projects,

(1) publication of folk songs,
training i1n folk music ete

(11) building up of the Music Lib-
rary of the Akademi, and

(iv) allowing the use of collected
music by individuals and ins-
titutions

The Sahitya Akaderu propose +o
publish selections from folk songs of
Assam, Punjab, Orissa, Gujrat and
Kashmur

All India Radio also have a proposal
to collect and record folk music
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Cumulative Time Deposit Scheme

g5z J Shrimati Ila Palchoudhuri:
Shri Aurobindo Ghosal:

Will the Minister of Fimance be
pleased to state the progress of and
responge from the public to the cumu-
lative time deposit scheme since its
introduction in January, 1959”7

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): The
Aeporits SUTIDE Yhe Tonth o1 Sanuury,
1859 amounted to Rs 77,000 approxi-
mately It 1s, however, too early to
aswess the response to the scheme

Boundary Disputes

*653. Shri N. R. Munisamy* Will the
Minister of Home Affairs be pleased
1o state:

(a) what qre the States which have
re-opened the border disputes already
settled by the State Regional Com-
mittees;

(b) whether any criterion has been
fixed for reopening issues between the
contesting States,

(e) if 8o, on what basis,

(d) whether 1t 15 a fact that Andhia
Pradesh claimed Parlakimudi from
Orissp State;

(e) whether similar claims were
made by Mysore and Bombay, and

(f) if so, on what areas”

The Minister of Home Affairs (Shri
G. B, Pant): (a) Bombay and Andhra
Pradesh are the two states which
have suggested re-adjustment of
borders

(b) and (¢) The existing demarca-
tion of the boundaries of the States is
based on the recommendations of the
States Reorganisation Commission with

mmaﬂmeﬂ:mﬁ.m&.
of agreement between fthe

puﬂu concerned

(d) Yes.

(e) The Bombay Government have
made some proposals for adjustment

of territories between the States of
Bombay and Mysore,

(f) The Bombay Government's pro-
posal will affect the followmng dis-
tricts

(1) Belgaum, Kanara, Bidar and
Gulbarga of Mysore 8tate;
and

1), Shoaar, Swith. Sataze. and
Kolhapur of Bombay State
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Asmult on Shri Bhaurao Gaware

*§55. Shri B. K. Galkwad: Will the
pinister of Home Affairs be pleased
to state

(a) whether 1t 1s a fact that one
ghr1 Parashram Firaste (Gosavi) of
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Konambe Village, Taluka Sirnar, Dis-
trict Naatk, asssulted Shn Bhaurao
waware, a Scheduled Caste Mahar—
a5 he was passing by the mde of a
Hindu Temple;

(b) whether 1t 15 a fact that that
<ase was not attended to by the Police
and so Shri Bhaurao Gaware lodged
a private complaint under The TUn-
touchability (Offences) Act in Smnar
Court, District Nasik, m the month of
November or December, 1855,

(c) whether 1t 1s a fact that there
were about 30 hearings during the
period of 2 years during which period
the accused did not present himself or
was not made to be present by the
court during the period, and

(d) whether 1t 1s a fact that as the
complainant Shri Bhaurao Gaware
absented himself for one hearing the
Sinnar Court filed the case?

The Minister of Home Affairs (Shri
G B Pant): (a) and (b) It 15 re-
ported that Shr1 Bhaurao Gaware
made a complaint to the Sinnar Police
that one BShri Parashram Firaste
{Gosavi) had hit him with a stone
while he was passmmg by the side of
a temple on the 1st of January, 1855
Shr1 Gaware's complaint was entered
1n the register of non-cognizable cases
and he was advised by the Police to
seek redres, 1n a court of law as hus
case was a non-cognizable one Shn
Bhaurao Gaware filed a criminal case
against Shr1 Parashram Firaste on the
17th January 1855 The Judicial
Magistrate held that the facts only
disclosed a case wunder section 323-
IPC

(c) There were in all 40 hearings
As the accused failed to appear
court, the Judicial Magistrate 1ssued
e bailable warrant against him on the
283rd August 1956 The warrant was
returned unexecuted

(d) The complainant absented him-
self from 16 hearings From the 21st
November 1856 onwards, he was con-
tinuously absent on 8 hearings and the
Judicial Magistrate dismissed the com-
phiint on the 6th April 1957

Purchase of Iron and Stedl

Shri Morarka:

Shri Ram Krishan:
Will the Minister of Steel, Mines
and Fuel be pleased to state

(a) whether 1t 1s a fact that the
Government purchased iron and steel
worth Rs 77 crores involving a pay-
ment of 14 crores by way of subsidy
between November 1954 and Septem
ber 1856,

(b) 1f so, whether 1t was done in
accordance with the rules laid down,
and

(c) if mnot, the steps taken to
regularme such future transactions®

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢) Yes, Sir Purchases were gene-
rally made by the Steel Controller
in accordance with the powers dele-
gated to him In some cases where
the value of the purchase exceeded
delegated powers, he had made the
purchase in anticipation of sanction
Government sanctions regularising
most of such purchases have been
155ued

Contribution to Share Capital of
Hindustan Steel (Private) Ltd

*657 Shn Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether 1t 1s a fact that M/s
Krupps and Demag were released
from their obligation to invest m the
equity capital of the Hindustan Steel
(Private) Ltd, and

(b) if so the reasons for the same?

The Minister of Steel, Miney and
;‘uel (Sardar Swaran Singh): (a) Yes,
ir

(b) The agreement entered into
with Krupp Demag 1n 1853 was for
technical services and for participa-
tion 1n capital Investments by the two
firms—Krupp and Demag—in the
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capital of the Rourkela plant was to be
related to the volume of orders placed
on the two firms but not to exceed
the equuvalent of about Rs 8 § crores

The two firms had the option to re-
sell their shares to the Government at
a premuum of 20 per cent by August,
19682 Any dividends received by the
two firms would have been deducted
from this premuum Even when the
agreement was entered into, 1t was
realised that some element would be
added to the cost of the supples, to
make up the difference between this
prermuum and the return which the
firms could have expected, if they bad
invested this money in Germany

Bv the middle of 1536, the internal
borrowing rate m Germany bad risen
sharply to about 8 per cent The
acceptance of German investment
would have, 1in effect, meant payment
of a high interest rate The Govern-
ment did not consider 1t worth-while
to accept a comparatively small
investment of Rs 9 crores on these
ferms They preferred instead to
secure a reduction in price, by releas-
ing the German firms from the obhga-
tion to invest, before any orders were

Orissa Government and the Hindustan
Steel (Private) Ltd

*g58. Shri Panigrahi Will the Mins-
ter of Steel, Mines and Fuel be pleas-
ed to state

(a) whether the Orissa Government
had made any request to the Central
Government for laying down the rela-
tionship between the Orissa Govern-
ment and the Hindustan Steel (Pni-
wate) Iatdt

(b) whether the Central Government
has considered this request, and

(e) if so, the decision taken”

The Minister of Bteel, Mines and
gd (Bardar Swaran Bingh: (a) No,

(b) and (¢) Do not arise
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Investigations of Indian Oocecan Bed

*659. Dr. Ram Subhag Singh: Will
she Minister of Steel, Mines and Fuel
pe pleased to state

(a) whether Government are aware
that Russian scientists recently carmed
put investigation of the bed of the
fndian Ocean,

(b) if so, whether Government have
feceived a copy of thewr study report;
and

(e) if so, the chief features of that
feport?

The Minister of Mines and Oll (Shri
£. D, Malaviya): (a) Yes, Sur The
Soviet Expeditions have been carried
out 1n the Indian Ocean, but the obser-
vations were not taken anywhere near
the Indian sub-continent

(b) No, but some notes have been
published by the Soviet Embassy 1n
fndia in their News Bulletins

(¢} The Expeditions are said to have
revealed the nature of the rocks and
the sub-water topography of the Ocean
bed 1n some paits of the Indian Ocean
which were traversed In the voyages
sn the southern hemisphere The re-
sults are believed to be of general
scientific mterest

National Memorial at Jallianwalabagh

rsm Ram Krishan:
*660. { Shr1 Bhakt Darshan
|Shri D C Sharma-

Will the Mimster of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 1181 on the 18th Decem-
ber, 1958 and state

(a) the further progress made 1n the
setting up of National Memornal at
Jalhanwala Bagh, Amritsar;

(b) the expenditure so far incurred
on the work, and

(c) the extent of assistance given .r
assured by the Government of India
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m connection with the construction of
the Memonal?

The Minister of Scientiific Research
and Oultural Affairs (Shri Humayun
KEabir): (a) It 1s estimated that about
40 per cent of the work has been com-
pleted.

(b) Rs 2,37,78720 nP uptil T7th
February, 1950

{c) Assistance given so far—Rs J§
lakhs Total assistance assured so
far—Rs 6 lakhs

Aundit of Income-tax Recelpis

Shri Morarka:

Shri Ram Krishan:
*§61.{ Shri Nagi Reddy-

Shri Vasudevan Nair

Shri Siddananjappa:

Will the Minister of Finance be
pleased to state

(a) what 18 the nature of the agree-
ment reached between the Ministry of
Finance and the Comptroller and
Auditor General regarding audit of
income-tax receipts;

(b) from what date thus agreement
will be implemented, and

(¢) what will be the additional ex-
penditure involved?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a) It
has been agreed in principle to en-
trust the work relating to the audit
of income-tax receipts to the Comp-
troller and Auditor General and the
details relating to the implementation
of the principle and the connected
procedure are under examination

(b) Does not arise at present

{c) Does not arise at present

Hindi in States

*662. Pandit D. N, Tiwary: Will the
Minister of Home Affalrs be pleased
to state

(a) whether some of the States have
switched over to Hindi for theiwr
official work,

(b) 1f so, the names of such States;

(c) the number of States partially
carrying on their work m Hindi, and

(d) whether the States which are
carrying on their work wholly or par-
tially in Hindi have expressed any
difficulty in the conduct of therr work
m Hind:”

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (c) Four States,
namely Bihar, Madhya Pradesh,
Rajasthan and Uttar Pradesh are
carrying on their official work partial-
ly in Hinda

(d) No such difficulty has been
brought to the notice of the Govern-
ment of India

Russian Engineers in Bhilal

842. Shri Ram KEnshan: Will the
Minister of Steel, Mines and Tuel
be pleased to state

fa) whether 1t 1s a fact that several
Russian techrucians have been lLving
at the site of Bhilai Steel Plant, and

(b) 1f so, whether a2 statement
showing their number, arrangements
for their residence, thewr wages and
terms of appowntment, would be laid
on the Table*

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh). (a) and
(b) Yes, Sir There are 872 Soviet
experts living 1n Bhulax Of these 648
are engaged on Construction, 161 on
Operational Planning and 68 with
the work of consulting engineers
The salaries of 63 Experts doing the
work of consulting engineers are
pad by the USSR  Government,
whereas those of the other B09 ex-
perts are paid by the Hindustan Steel
Limited
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The Experts are divided into seven
<slegories according to their salaries

at Rs. pam.,
One Cluef Engineer

35 Leading Specialists b 144
118 Specialists 2,400

184 Techmicians and Leading
Foremen 2,200
49 Interpreters : 1,950
102 Foremen & Adjusters 1,800
320 Other Techmaians 1,500
In addaion to free furmshed

accommodation, these Soviet Experts
&re entitled to agreed rates of travell-
ing allowance, leave concessions,
Tordneh dariiues and InsuTance agwmn
accidents and death

The Soviet Experts have heen
accommodated in the Bhilarn Houst
which has 120 suites and in residen-
tial quarters 1n the new Bhilai town-
ship The duration of stay of each
Soviet Expert 18 determined 1n
accordance with the needs of the
project.

Income-tax Arrears

843 Shri Ram Krishan: Will the

‘Minmter of Finance be pleased to state-

(a) the total number of assessees
from whom total amount of income-
tax arrears due are over 1 lakh of
rupees (State-wise), and

(b) the total amount to be recover-
«d from them (State-wise)?

The Minister of Fimance (Bhri
Morarjl Desal): (a) and (b) A state-
ment giving the position 18 lad on
the Table of the House [See Appen-
dix II, annexure No 47]

Demonetisation of Coins

844, Shri Ram Krishan: Will the
Minmter of Finance be pleased to
state,

{a) the names of the comns which
have ceased to be legal tender from
January, 1950; and
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(b) the names of coins which will
::.etohemtmdudurh:lm-

The Minister of Finance (Shri
Morarjl Desal): (a) All yellow-colour-
ed nickel-brass two-anna coms, all
half-pice coins and all pie coins have
ceased to be legal tender from
January 1, 1958, except to the extent
specified below

(1) they shall continue to be legel
tender upto the 30th June,
1959, only at all Offices of the
Reserve Bank of India, all
agency banks of the Reserve
Bank conducting Government
buainess, and at all Govern-
ment “wreasuries @nh sup-
treasuries, and

(11) they shall continue to be legal
tender at the office of the

Issue Department of the
Reserve Bank at Bombay,
Calcutta, Madras, ¥anpur,

New Delh:, Bangaloie an
Nagpur, until further notice.

(b) Any forecast of the names of
coins which may be called m during
1959-80 m likely to create unnecessary
scare and confusion 1n the public mind
As soon as any decision is taken by
the Government 1n this regard, it will
be given wide pubhcity much in ad-
vance of the exact date of demoneti~
sation

Pmnjore Gardens in Punjab

845. Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the amount spent on the main-
tenance of the Pinjore Garden
(Punjab) during 1858-58, and

(b) the amount proposed to be soent
during 1959-607

The Deputy Minister of Sclentific
Research and Cultural Affairs (De.
M. M. Das): (a) Rs 577800 (Upto
31st January, 1959)

(b) This will depend on the funds
to be voted by Parhament
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Funjed Tribal and Seskward Avreas

Shri Ram Krishan:
“{Wnﬂlhm

Will the Minister of Home Affairs
be pleased to state the progress
achieved during 1953-59 =0 far with
the amount allotted by the Central
Government for the development of
Tribal and Backward ateas of Punjab
State?

The Deputy Minister of Home
Aftairs (Bhrimati Alva): A statement
giving the required information is
placed on the Table of the House,
[See Appendix II, annexure No. 48].

Treasuries in  Delhi

#847. Shri Ram Krishan: Will the
Minister of Pqance be pleased to
state:

(a) the number of treasuries and
sub-treasuries in the Union Territory
of Delhi; and

(b) the number of treasuries and
sub-treasuries likely to be opened
during 1950-60 in Delhi?

The Minister of Finance (Shri
Morar§i Desai): (a) There are iwo
treasurieg in the Union Territary of
Whi—meatmlhilmltbood-ru
New Delhi. There is alio one sub-
treasury attached to the Dell
Treasury.

(b) There 15 no proposal for the
mﬂnﬂofanynewumuryusub-
treasury in Dellu during 1950-8).

Power Sources in Southern Reglons

848. Shri Nagi Reddy: Will the
Minister of Home Affalrs be pleased to
state:

(a) whether the Commitjee consti-
tuted by the Southern Zonal Council
to coordinate and develop the power
resources in the Bouthern region in-
mmmmm;-w

{®) it so, the ttems that eame up for
discussion and the declelons talsen?

389 (Afl) L8D-2

The Misivier of Home Affalrs (Shri
. B. Pant): (a) The Committee has
met thrice, on 26th May, and 19th
August, 1988, and 30th January, 1969.

(b) A statement showing the items
discussed and the conclusions reached
thereon at the first and second meet-
mngs of the Committee is placed on the
Table of the House. [See Appendix
1, annexure No. 49]. Proceedings of
the meeting held on the 30th January,
1959, have not so far been finalised.

Recognised Uniens in Defence
Instaliations

849, Shri 8. M. Banerjee: Will the
:nkterofnd-oehepmnd to
te:

(a) the total number of Unions ia
Defence Installations recognised upbe
the 15t January, 1959; and

(b) the number who have applied

for recagnition but have not hesn
granted so far?

The Deputy Minister of
(Shr} Baghuramaiah): (a) 71

(b) 6.

Quarters for Employses in Ovdmanse
Factories

8350, Shri 8. M, Banerjee: Will the
Minjster of Defence be pleased to
state;

(a) the total number of quarters to
be constructed for all categories of
employees in Ordnance Factories
during 1959-60; and

{b) the amount allotted to each of
the factories for this purpose?

The Minister of Defence (Bhri
Krishna Menon): (a) During 1950-00
construction on 3318 guarters com-
menced in previgus years will be con-
tinued and construction of 800 new
quarters is expected to be taken up.

(h]Mtdmmhm
only after the Budget for 1000-P0 1
passed by the Parliament.
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Steel Preduction ia Ordaance
Wactories

S51. Shrt 8. M. Banerjeo: Will the
Minister of Defencs be pleased fo
state:

(a) the total quantity of steel pro-
duced in the Ordnance Factories
during 1957-58;

(b) the increase in production
during the said year as compared with
the production in 1956-57; and

(c) the quantity likely to be pro-
duced during 1959-60?

The Minister of Defence (Bhri
Krishna Menon): (a) Production in
1057-58 was about 31,250 tons of
mgots.

(b) There was a slight increase in
1957-58, by about 4 per cent. as com-
pared with the production in 1956-57.

(c) It is not possible to supply the
requisite information.

Fixation of Pay Scales of MES.
Employees

~ g52. Bhrl 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) total number of employees both
mon-industrial and industrial working
in M.ES. establishments in the coun-
ary whose fixation of pay is still
pending;

(b) the number of cases where
more than a year has passed without
fixation of pay; and

(¢) the reasons for such delay?

Yhe Minister of Defence (Shri
Krishna Menon): (a) 6617 As in Jan-
(b) 647 [ uary 1959.

(c) Some of the reasons mainly
acoounting for the delay in fixation of
pay in individual cases are:—

(i) Non-availability and non-

" raceipt of service documents in
respect of employees who have

taken in denca with

Pakistan audit authorities for
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chtaining the requisite docu-
ments fparticulars;

(ii) non-avallability of records

nerrick rates of pay in

force prior to 1942 on the basis

of which pay iz to be fixed in cer-
tain cases;

(iif) belated representations
received from illiterate or semi-
literate employees and difficulties
in tracing old records of previous
service involving time and labour;

(iv) time takem by the concem-
od individual in producing co-
lateral evidence in support of
their claims and, where indini-
duals have expressed inability to
produce such evidence, difficulty
in deciding such cases as they are
not covered by the existing ordess;
and

(v) time and labour involved im
examination of wvarious records
maintained for long periods of
past service with a view to deter-
mining continuity of service for
fixation of pay

Government are fully alive to the
necessity for finalising such cases as
early as possible with a view to pre-
venting avoidable hardships to the
employees and have spared no effort
in this respect They have been issu-
mg instructions from time to time
with the object of e¢liminating, as far
as possible, the causes of delay in the
fixation of pay of the employees. As
a result of these measures and con-
tinuous check on the progress in
finalization of cases of fixation of pay,
a very large number of such cases has
been settled during the last few years.

Institutes for Tribal Students ia
Bombay

853, Shri Pangarkar: Wil the
Minister of Home Affairs be pleased
to state:

(a) whether any technical training
institutes for tribal students in Bom-
bay have been set up with Central
assistance; and
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¢(b) if so, their number and names
of places where these are located?

The Deputy Minister of Home
Affairg (Shrimati Alva): (a) No, Sir.

(b) Does not arise.

State Homes in Bombay

854, Shri Pangarkar: Wil the
:ﬂninerm of Home Affairs be pleased
0 te:

(a) whether any proposal to set up
State Homes and  District Shelters
during the year 1958-59 has been
received from the Bombay Govern-
ment;

(b) 1f so, where these will be open-
ed: and

_(c) the total amount to be spent on
this scheme during 1958-597

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes

(b) 1 A State Home each at Kolha-
pur and Baroda for men and women
respectively released from correctional
matitutions

2 Three District Shelters—one each
at Khamagon, Himmatnagar and
Godhra (Panchmahal)

3. Five Reccption Centres—one each
at Wadhwan, Ahmednagar, Panvel,
:::ugm or Sawantwad: and Bom-

(c) R.s 227 lakhs  approximately
uceording to the approved pattern

Grants to Panjab University

(Shri D C. Sharma:
853. { Shri Ram Krishan:
fs“an- Igbal Singh:

Will the Minister of Education be
pleased to state:

(a) whether any further grant or
loun is proposed to be made to ‘he
Panjab University in connection with
Iw achemes for the Second Five Year
Plan; and

(b) if so, the nature and amount of
swch grant and loan?

is no proposal for payment of any
loan to the Panjab University, the
U.G.C. proposes to make further grants
to the University to the extent of
Rs. 92,86200 during the remaining
period of the Second Five Year Plan
for the purchase of equipment, library
books and journals for Science Depart-
ments, etc, for the construction of
certain buildings, development of cer-
tain Departments and for the main-
tenance of staff and promotion of
Research In addition, grants are also

+ likely to be paid by the Commission

to the University for the Student's
Ajd Fund, award of Post-graduate and
Research  Scholarships, revision of
salary scales of pay of Umiversity as
well as affiliated college teachers, and
extension work by the University
teachers The exact amounts in res-
pect of these schemes cannot be
determined at this stage and are nob
included in the amount referred te
above A suitable further grant is
also proposed to be paid by the Cen-
tral Government to the University
towards its rehabilitation programme.

Indian Council for Cultural Relations

856, Shri D, C. Sharma: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the amount of work done by
the Indian Council for Cultural Rela-
tiong through the medium of Urdu;
and

(b) whether any scheme for the
future has been formulated in that
connection®

The Deputy Minister of Sclentifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) No work has been
done through the medium of Urdu so
far.

(b) Nq, Sir
Foreigners in Darjeeling

857. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
%o state the number of foreigners who
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cimé to the d&iatrict of Darjesling,
West Bengal during 1906t

The Minisisr of Bome Affairs (Sbri

Q. B. Pant): Pakistenis 1,905
Commonwealth citizens “
©Other foreigners 5,974

Total 8,053

Oil Survey in Punjab

sss. [ 5hri D. C. Bharma:
Shri Daljit Singh:

Will the Minister of Steel, Mines and
Fuel be pleased to state the progress
wmade in the oil survey of the foot-hill
areas of the Himalayas and Koh
Shizalak ipclading Hoshiagnur Tis-
frict in the Punjab by the Oil and
Natural Gas Commission?

The Minister of Mines and Ofl (Shri
%K. D. Malaviya): Four geological fleld
parties are continuing mapping in the
Punjab in continuation of the work
carried out during previous fleld
season

Two deep wells are being drilled,
one 1n the Jawalamukhi and the other

geological information. If
gas bﬂnnz horizons are
the holes will be tested

{b) the procedure adopted for the
award of these scholarships?

The Minister of Education (Dr. K. L
Shrimal): (a) and (b). A statement is
Inid on the Table of the House.
[See Appendix II, annexure No. §0].

mmmnau-

900, Shrl Daljit Singh: Wil the
Minigter of Delgmee be pleased S
refer to the reply given to  Starred
Question No, 1188 on the 18th Decem-
ber, 1958 and state:

(a) the amount spent so far and
proposed to be spent to complete the
schemes of Adampur

(b) the facilities provided to the
employees of the Aerodrome during
rainy season?

The Minister of Defence (Bhri
Krishna Menon): (a) The scheme is
being executed to provide protection
lrom foods act oaly to Adempuyr
Aerodrome but also to the railway
track, the State PWD road and the
surrounding villages. The total
estimated cost of the acheme is
Rs 26.24 lakhs. The scheme is being
financed jointly by the Government of
India and the Government of Punjab
The Government of Punjab will meet
25 per cent of the expenditure while
the Government of India will meet the
remaining 78 per cent. of the expendi-
ture The scheme is being executed
by the Government of Puryab. The
State Government have been request-
ed to intimate the amount spent so
far The information, when received,
will be laid on the Table of the Lok
Sabha

(b) No special facilities have been
provided.

Tron, Steel and Coal for Panjab

gsy, [ Shrl Daljit Singh:
* _Sardar Igbal Singh:
Will the Minister of Bteel, Mines
and Fuel be pleased to state’

({a) the actual demand of steel, irom
and coal by the Punjab Btate Govern-
ment for 1958-88;

(b) the quantity allotted so far; and

(c) the quantity lifted by the Btate
Government fram  the allatjed
quantity? '
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The Ninister af Sinel, Mines and
Paid (Sardar Bwarpa Bingh): (a) to
{¢). A statement showing the uvail-
able information is attached. [See
Appendix II, annexure No. 81].

Mearlt Scholarships for Scheduled
Caste Students

S82. Shri 8. M. Siddiah: Will the
Minister of Education be pleased to
state the number of students belong-
ing to the Scheduled Castes, who have
been awarded Merit Scholarships in
Public Schools during 1958-59?

The Minister of Education (Dr. K. L.
Shrimall): One, Sir

Mixed Colonies

863, Shyi Siddiah: Wil. the Minister
of Memep Affairy be pleased to refer to
the given to Unstarred Question
No, 484 on the 28th November, 1958
and i

¢

from the remaiming State Governments
and Union Territories;

(b) if #0, whether 1t will be placed
on the Table, and

(¢) 1 not, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (e¢).
Information has since been received
from the Governments of Uttar Pra-
desh and Jammu and Kashmir. It is
still awaited from the Governments of
Andhra Pradesh, Mysore and Rajas-
than

The Uttar Pradesh Government have
not so far established any mixed
colonies 1n pursuance of the recom-
mendation of State Ministers’ Confer-
ence. The Government nf Jammu and
Kashmir have agreed in principle to
the setting up of mixed coloniez and
have promised to keep this in view
while establishing new colonies in
future.
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Ipformation, a8 and when received
from the remaining State Govern-
ments of Andhra Pradesh, Mysors and
Rajasthan, will be laid on the Table
of the House.

Harijan Woltare

864, Bhri Siddiah: Will the Minis-
ter of Home Affairs he plessed to
state:

(a) whether there 18 a propesal to
call another meeting of the Central
Advisory Boards for Harijan Welfare
and Tribal Welfare by the end of the
year 1058-89: and

(b) 1if so, when”

The Deputy Miniater of HNome
Affairs (Shrimati Alva): (a) Ves, Sir

(b) The meetings of the Central
Advisory Beards for Harijan and
Tribal Welfare will be held sometisae
in March or April, 1959. The dates
:fnt:omeeﬁmhnvenotyet been

Foreign Exchange

865, Shri V. P. Nayar: Will the
Minister of Finance be pleased to iay
a statement on the Table showing:

(a) foreign exchange earned by
exports from each State =ince the
States re-organisation,

(b) foreign exchange earned by
exports from each State by its own
products grown or manufactured; and

(c) the foreign exchange allowed
for each State since the lst November,
1856 for projects under the Second
Five Year Plan in (i) public sector;
and (u) private sector?

The Minister of Finance (8hri
Morarji Desai): (a) to (c). Information
relating to foreign exchange earncd
by exports or spent on imports is not
maintained on a State-wise  basis
Releases of foreign exchange are made
in accordance with the policy prevail-
mg from time to time on the basis of
the relative priorities of the projects
included in the Plan and not with
reference to individual States The
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mformation desired is, therefore, not
available.

Collection of Central Taxes and Dutles
in States

886, Bhri V. P. Nayar: Will the
Minister of Finance be pleased to
state:

(a) the amount of collection of each
Central tax, duty or other levies from
each State since the re-organisation of
States, and

(b) the amounts transferred to each
State during the same period.

The Minister of Finance (Shri
Morarjl Desal): The information is
peing collected and will be laid on the
Table of the House as early as pos-
sible

mndnsmmthm
State

Shri Subodh Hansda:
#87. { Bhri 8. C. Bamanta:
Lmuil.c.w
Will the Mimister of Steel, Mines and
Pael be pleased to state:
(a)whetherthenumyphniont
wamelp]nntmﬂnmbnyshu:
(b)l!lu.whatherth'lpllntwﬂlh
ntupmmuicsec‘lororpﬂutem-
tor; and
(¢) whether any foreign assistance
will be required to set up the propos-
od plant?
The Minister of Steel, Mines and
PFuel (Sardar Swaran Singh): () No,
g8ir None at present

(b) and (¢) Do not arise

Reservations for Seheduled Castes and
Schoduled Tribes
Shrt B. C. Majhi:
ﬂ{mmm:

wmmm;-ofn-om
be pleased to state:
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the Ceniral Government for Schedwml-
ed Tribes and Scheduled Castes fillad
upto 1858; gnd

(b) the steps taken in 1958 to AN
up these posts?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) A
statement showing number of Schedul-
ed Castes and Scheduled Tribes ap-
pointed against reserved vacancies
during the years 1952-57 in the Minis-
tries/Departments of the Government
of India and their Attached/Subordi-
nate Offices, is placed on the Tahle
[See Appendix II, annexure No. 53].
Information for the year 1958 is mot
yet due.

(b) Government have adopted
various measures to improve the repre-
sentation of Scheduled Castes and
Scheduled Tribes in Central Services
These include the lowering of stan-
dards of suitability, relaxation of age-
limits, reduction in fees for examina-
tions, wide publicity to the reserved
vacancies, special coaching and train-
ing. At the same time, the unfilled
reservations are carried forward for
two years

Meetings of Punjadb Regional
Committees

Shri Ram Krishan:
""{smn.c, Sharma:

Will the Minister of Home Affalrs
be pleased to state the number of
meetings held so far by the Punjub
Regional Committees?

The Minister of Home Affairs (Shri
@a. B. Pant): The Regional Commitiee
for the Punjabi region and the Regional
Committes for the Hindi region have
held 11 and 1B meetings respectively
since their constitution on the 36th
November, 1937

Model School for the Orthepasdisally
Handieapped
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Starred Question No. 788 on the 10th
December, 1858 and state at  what
stage is the scheme for setting up of
a model school for the orthopaedical-
1y handicapped children?

The Minister of Edueation (Dr. K, L.
Shrimall): With a view to taking the
fullest advantage of organisations
working in this field and affording a
wider coverage for the service intend-
od, Government propose instead to as-
mist for the purpose, suitable voluntary
organisations already working for the
education of orthopaedically handicap-
ped children, in different parts of
the country.

Committee o Customs Frocedures and
Organizsations

Bhri Ram Krishan:
" '\ Bhri Pangarkar:

‘Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 834 on the 15th
December, 1958 and state:

(a) whether the report of the Com-
mittee on Customs Procedures and
Organizations has been con idered by
Government; and

(b) if so, the nature of tre decwsion
taken in this respect”

The Minister eof Finanee (Bhri
Morarjli Desal): (a) and (b). The Re-
port is still under examination

Kerala Jemmikaram
(Abalftion) Bil

272. Shrl RBamn Krishan: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 10290 on the Bth
Decembez, 1058 and state:

(a) whether the Kerala Jenmikaram
Payment (Abolition) Bill has since
besn considered; and

(b) if »o, the nature of e decinioa
wken?

The Minisier of Home Affatre (Shri
& B. Pant): (a) and (b). The Bill is
#iill under consideration.

Uniform Price for Steel

873, Shrl Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government propose to
fix uniform prices for steel all over
the country; and

(b) if so, at what stage is this pro-
posal?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) and
(b). Maximum umform selling prices
for prime quality steel at all railhead
stations in India have been fixed
with effect from 11th June 1058.

Vacations in High Courts

874. Bhri Ram Krishan: Will the
Minister of Home Affairs be pleased to
state the nature of steps taken and
those proposed to be taken to reduce
the vacations of the High Courts?

The Minister of Home Affairs (Shri
G. B, Pant): The need for increasing
the number of working days of High
Courts by reducing the length of their
vacations was considered at the Chicf
Ministers' Conference held in June
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Joint LA.S. Oadre for Bethl and
Himachal Pradesh

75, Shl Ram Krishan: Will the
Ministetr of Home Affairs be pleased
to state at what stage s the question
of creating a joint 1.LAS. Cadre for
Delhi and Himachal Pradesh?

The Minister of Hothe Affaits (Shri
&. B, Pant): The scheme for a joint
1.AS. Cadre for Dethi and Himachal
Pradesh has been referred to the
Union Public Service Commussion for
{hielr approval

Import of Efeel

Shrl Nagi Heddy:
WN- 2 Shit D. V. Rao:

Wil the Mimister of Steel, Mines
and Fuel be pleased to state.

{(a) the total smount of steel that
was imporied from different countries
m the year 1958 (country-wise),

{b) the prices thereof (country-
wise); and

(c) the reasons for the difference m
prices of steel obtained from various
countnes, if any”

The Minister of Stecl, Mines and
Fusl (Sardar Swaran Bingh): (a) to
{c) Steel 13 not a uniform commodity
like cement or wheat, but consists of
a number of varieties like bars, sheets
ete. The prices of each of these cate-
gories are again determined by the
mzes and specifications involved It
would not, therefore, be possible to
make a comparison of the prices paid
for steel imported from one country
with the prices paid for Imports from
another country It 1s, however, true
that even for sumilar categories and
sizes of steel, prices sometimes vary
from country to country and from
supplier to supplier These differences
are usually margmal and are due to
a number of factors like the process
of manufacture, market conditions,
freight, the time of purchase etc

A statement showing the total quan-
tity of steel imported from different
countries in 1068 and the value of the
steel is placed on the Table of the

House. [See Apbendix If, anneztive
No 53]

Techaieal Education Grants to
Karala

871, Shri Jinachandran. Will the
Minister of Scientific Research and
Cultural Affalys be pleased to state
the amount of grant (Capital and
Recurring) given to Kerala Govern-
ment for advancement of Technical
Education dumng 1057-58 and 1988-
59 so far, with detals thereof?

M M. Das): A sum of Rs 10.390 lakhs
was given to Kerala Government in
1057-58 a8 per detalls given below:—

Rs. m lakhs
Non- , Recurring
College_of Eagi- 8
1 -
sieering, Trivandrum 259

2 Government
tedmnc.l(nﬂm Ro
3 Govemment Poly-
techme, Kalames-
ary 7 00
TotaL 10 39

No grant has yet been sanctioned
for 1958-59

According to the revised pro-
cedures, the State Governments re-
ceive automatically ways and means
advances from the Central Govern-
ment of a sum equivalent to § of the
approved provision made for assis-
tance to the respective States, 1n mine
monthly instalments beginning with
May, 1958

Cultural Misslons

Shri Jinachandran:
8. '{Shﬂ Assar:

Will the Mmster of Sclentific
Research and Cultural Affairs be
pleased to state

(a) the number of cultural musmons
that went abroad during 1957-58 and
1938-50 so far;
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(b) the counlties visiled and the
puirpose of thelr visits;

(c) the amount of forelgn exchange
expended on each of the missions; and

(d) the number of foreign eultural
missions that visited India during the
tiniie period and the countries from
which they came?

The Deputy Minister of Sclemnfific
Restareh and Cultural Affairs (Dr,
M. M. Das): (a) to (d). Statements
A and B are laid on the Table of the
House, [See Appendix II, annexure
No. 54.]

State Bink of India

”e. Shri Shree Narayan Das:
Shri Ram Krishan:

Will the Mimster of Finance be

pleased to refer to the reply given to
Unstarred Question No. 2415 on the
19th September, 1008 and state:

(a) how many branches of State
Bank of India have been opened since
then, State-wise; and

(b) the names of places where the
branches have opened?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). I place
on the Table of the House a statement
giving the reqguired information, [See
Appendix II, annexure No 56.1

Central Rubber Research Institute

880. Bhri V. P. Nayar: Will the
Minister of Scientific Research and
Cuitaral Affairs be pleased to refer to
page 10 of the Administration Report
of the Counecil of Scientific and Indus-
trial Research for 1856-57 and state
whether the details of the proposed
Central Rubber Research Institute
have been worked out by the Sub-
Commuttee referred to theremn”

The Deputy Minister of Belentific
Reptarch and Cultural Affairs (Dr.
M. M. Das): Not yet, Sir.

Pest-Matrie Schelxrsbiys for Scheduled
Oastes in TP,

881, Shri 8. M. Basbrjee: Will the
Minister of Education be pleased to
state:

(=) the amount allocated for award
of scholarships to students belonging
to Scheduled Castes for post-Matric

studies in Uttar Pradesh for the year
1859-80; and

(b) the total amount of scholarships

granted for the purpose during 1957-
58?

The Minister of Edncation (Dr.
l.lrm): (a) and (b). A siate-
men on the Table of
House. e

BraTeMeny

(a) Under the Government of India
Scheme of post-Matriculation scholar-
ships to the Scheduled Castes, Sche-
Classes students, no separate grant is
allocated for the award of
to the Scheduled Castes students
belonging to Uttar Pradesh or any
other State. The emount to be spent
on the award of scholarship to the
Scheduled Castes of Uttar Pradesh in
1989-60 is not known yet,

(b)
Name of the
Communaty

Scheduled Castey

Expenditure
incurred

Rs. 23,4888
e o qRe wrem wid

{I&mllh:
EE% o wo .

wur afeew N {o farar,
eus & arifer W wer oty ®
I Tq F g ® pyr w5
fw .

(%) w1 oo §o qHe wrrgwT
st ¥ Foid g7 v Ay frere e
fomt mr § ; wie



2913  Written Answers FEBRUARY 25, 1980
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w1 (®). Qo §o qHo FRwIT HAA
% faR e fr @ )

W wwfedt @ fod fafi

:tl.ﬂmlﬂe w7 faw
gofy ¥ AT, Leyus ¥ Aifew e
FeqT 16} § T ¥ wEew § gy a9
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(%) war oy WX Y, IW
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TOd 7 @ Av T wnfea 8
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(w) ufr g, @ s =0 W
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st (w). fafe wed § ama oY oy
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Rxpassion Programme of Mysore Irom
and Bteel Works

54 Shrl N. R. Munlmamy: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Mysore Iron and
Stesl Works at Bhedravati has applied
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for any further financial aid to the
Government for its expansion poe-

grammse; ..
(b) if so, for how much,

(c) the action taken thereon;

(d) whether the expansion pwe-
gramme of the Mysore Iron and Stesl
Works is progressing according to sche-
dule; and

(e) whether 1t 15 a fact that thare
was some difficulty 1n getting ceriaim
equipments?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) %o
(¢) In May 1857, the Mysore Gov-
ernment approached the Central Gov-
ernment for financial assistance of
Rs. 505 crores. This was mamly for
the steel expansion programme and
the ferro silicon scheme, and included
provision for ancllary facilities and
schemes carried over from the First
Five Year Plan. Government of India
have approved the ferro silicon scheme
and Mysore themselves are financing
it  With regard to the steel expansion
programme, Mysore are at present
examining proposals with a view to
finalise the orders, particularly the
manner of financing its foreign
exchange cost.

(d) Yes, Sir. The schemes already
approved by the Government of India
are progressing satisfactorily.

(e) Government are not aware of
any dafficulty.

Indian Btudents Abroad

Shri Raghunath Singh:
R {ruut 3. P. Jyotishi:

Will the Minister of Edneation be
pleased to stats:

(a) how many Indian Students are
wking educition at preseni in foreiga
countries; and

(b) the number out of themn who aze
Government of India or fovdgm
seholarship holdess?
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The Minister of Education (Dr.
K. L. Shrimali): (a) and (b) A
statement giving the latest available
information is placed on the Table of

the Lok Sabha. [See Appendix II,
annexure No 56)
Pension Cases

sss. J J Shrl Raghunath Singh
| Pandit D. N. Tiwary:

Will the Minister of Finance be
pleased to state how many cases of
pension are still pending and had not
been finalised even after the retire-
ment of Central Government servants
for more than one year*

The Minister of Finance (Shri
Morarjl Desal): The information Is
being collected and will be laid on the
Table of the House in due course

Indian Records in Foreign Countries

887. Shri Raghunath Singh: Will the
Minuster of Edscation be pleased to
state m how many countries Indian
records are available which throw
some lght on Indian Mustory®

The Minister of Edueation (Dr. K. L
Shrimall) Indian records, 1 e, records
created by indivaduals or bodies,
residing 1n India, excluding records
<reated 1n India by agencies of Foreign
Governments or International Bodies,
are available m India, Unuted Kingdom
and France Besides, records which
throw light on Indian history but were
created by Foreign Governments or
their agencies are available in many
foreign countries, e¢g., United King-
dom, France, Norway, Netherlands,
Denmark, USA Portugal, Italy and
Ceylon

Foreign Exchange for Travel Abread
mv.r Nayar:
Shri Punnoose:

Shri Kodlyan:

Will the Minisler of Fimanss be
pleased to state

(a) whether it 1a & fact that more
foreign exchange was allowed I the

year 1658, as compared to 1957 for
ndustrialists and businessmen wnting
ovarseas; and

(b) 1t so, how much?

The Minister of Finance (Shri
Morarji Desal): (a) and (b) Accord-
g to the latest available figures,
foreign exchange for business purposes
to the extent of Rs 85 lakhs was
released during January-November,
1938 as compared to Rs 79 lakhs
released during the corresponding
period 1in 1957 The figure of release
for the month of December, 1858 15 not
yet available

Lignite in Neyveh and Warkalai
Shri V. P. Nayar

189, ﬂhﬂh.nm
Shri Kodiyan-*

Wil the Minister of Steel, Mines
and Fuel be pleased to state

(a) the nature and extent of the
geological investigation conducted to

(b) the depth and number of drill-
ngs made in each case?

The Minister of Mines and O11 (Bhri
K. D. Malaviya): (a) and (b) In the



not considered worthwhile

H

Clvilian Workers in Air Force

890. Sbri 8. M. Banerjee: Will the
Minister of Defense be pleased to

:

{a) whether civiban workers m Aur
Force have been made permanent; and

(b) 1f s0, the detmils thereof cate-
gory-wise?

The Depuly Minister of Defenoe
(8hrl Raghuramaiah): (a) Yes In
most caset confirmations have been

E

(b) Class I-—No permanent posts
sanctioned as there are only 3 posts

Class I1—80 per cent of the per-
manent strength

Class III—67 per cent of the per-
manent strength

Class IV—No confirmations have yet
been effected for want of completion
of certain admimistrative formalities
which are expected to be finalised
shortly

LAS. School

go1. J Shri A. K. Gopalan:
"Llllernrhr:

Will the Minister of Home Affairs
be plensed to state

(a) whether 1t 15 a fact that the
Audit Party which inspected the
accounts and stores of the Ind:an
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School, Delhi, have raused certain
objections in the recards of 1855-58
and 1056-37;

{b) if so, the nature of the objec-
tions, and

(c) whether any action has been
taken to settle the objections?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes

(b) The Audit inspection report for
the year 1855-58 raised objections m
respect of the following matters'—

(1) Purchase of 8 heaterz from the
local market without calling for quota-
tions or estimates from the Electrical
Engineer

(1) Non-issue of receipts to proba-
tioners of the 1954 and 1986 batches
for amounts recovered from them
towards the cost of library books lost

(in) Procedural irregularities in the
mamtenance of Cash Book and Con-
tingent Register

(1v) Rush of expenditure in the
month of March

(v) Loss of four hbrary books as
also non-return of library books 1ssued
to probationers

The Audit inspection report for 1956~
57 pointed out —

(1) that the cost of books supplied
10 the probationers had not been
recovered except in one case, and

(1) that no proper account of articles
of furniture was maintained and no
physical venfications conducted, it
also suggested that the discrepancies
revealed during a physical check on
20th June, 1957 should be investigated
and communicated to Audit and that
responsibility for shortage should also
be fixed

(c) Requusite action has been taken
in respect of the objections raised in
the Audit inspection report for 1955-56
and Audit has also been informed
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In regard to the objections raised
report for the
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Information from BStates regarding
Scheduled Castes and Scheduled Tribes

gss. J Shrl B. K. Gaikwaa:
Shri Manay:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
information called for by the Com-
missioner for Scheduled Castes and
Scheduled Tribes is not supplied ia
time by the Btate Governments very
often; and

(b) what attempts Government
have made to solve this difficulty?

The Deputy Minisier of Home
Affairs (Shrimatli Alva): (a) and (b).
Apart from the remarks made by the
Commissioner for Scheduled Castes
and Bcheduled Tribes in his latest
report for 1957-58 regarding delay by
State Governments in furnishing
material for his annual reports, Gov-
ernment of India have ot received
any specific complaints from him iy
the matter.

Financial Powers of the Administrative
Ministries

$84. Shri Morarka: Will the Minister
of Finance be pleased to sfate:

(a) the effects of enhaneing the
financial powers of the administrative
Ministries recently; and

(b) whether this change was made
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administrative Miniatries, or the extent
t6 which the financial powers of the
administrative Ministrias bave been
enhanced, these details were given
adequate publiaity through a Press
Note on the subject issued on the 4th
July, 1958. Formal orders, on the
same subject, were issued by Govern-
ment on the 18th August, 1958 Copies
of these orders have been supplied to
the Parliament Library

If, on the other hand, the hon’ble
Member desires to know the effects
which the new scheme is likely to have
on the functioning of the Government
machinery itself, then it 13 a matter
which can be assessed and appreciated
only after some experience of the
practical working of the scheme has
actually been acquired. At the pre-
sent moment, I can only express the
hope that the scheme will securs
greater efficiency and speedier imple-
mentation of development plans
besides promoting better relations
between the Ministry of Finance and
other Ministries

(b) Yes, Sir.

Mysore Central Excise Colleciorate

895. Shri D. A. Kattl: Will the Minis-
ter of Finance be pleased to state

{a) whether 1t 1s a fact that the
Mysore Central Excise Collector has
ordered all the tobacco merchants m
his Collectorate to prove their solvency
besides the securities that they furnish,

(b) whether there have been any
mstructions from Government m the
matter; and

(c) whether the said rule 1s excep-
tional to the Mysore Collectorate only
or is applicable to all the Collec-
torates?

The Minister of Finance (Shri
Morarfl Desal): (a) As far as Govern-
ment are aware none of the tobacco
merchants in the Collectorate of
Central Excise, Mysore, has been
asked to prove his solvency in addition
to furnishing security. Solvency certi-
flieates from warehouse licencees and
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their sureties have been asked Jar
only in those cases where they are
known to have defsulted in paymemt
of Central Excise dues in the past er
where there are other reasons %o
doubt their financial stability.

(b) Yes, Sir. There are standing
nstructions in regard to annual veri-
ficAtion of solvency of warehouse
hcensees and their sureties.

(¢) These mstructions are pplicable
throughout India.

Prisoners im Manipur Jail

$96. Shri L. Achaw Singh: Will the
Mynister of Home Affairs be pleased
to state:

(a) the number of undertrial pri-
soners 1n the Mampur Jail; and

(b) the number of such prisoners as
have been lodged there for over 3
months and 6 months respectively?

The Minister of Home Affairs (Shri
G, B. Pant): (a) 134 on 31st Januaxy,
1950

(b) 26 and 16 respectively
Leave Rules

497, Shri Ram Krishan: Will the
Minister of Finance be pleared to
state the nature of the steps recently
taken to prevent abuse of leave rules
bv the Central Government employees”

The Minister of Finance (Shri
morarji Desai): In view of the clear-
cut provisions in the leave rules them-
gelves, there 13 not much scope for
their abuse There have been, how-
ever, a8 few cases where leave was
granted by leave-sanctiomng authori-
ties without due exercise of the dis-
cretion vested in them by the rules.
To prevent the recurrence of such
cases, mstructions for the guidance of
leave-sanctioning authorities were
jssued 1n May and September, 1958
cobies of which are placed on the
Tgble. [See Appendix II, annexure
No. 8T.) '



2923 Written Awswers PHALGUNA 6, 1880 (SAKA) Written Answers 2024

Onses pemding in Supreme Court and
Caloutta High Court

$98. 8hri Subiman Ghose: Will the
Minister of Home Affalrs be pleased
to state:

(a) how many cases and appeals
under Articles 32 and 226 of the Con-
stitution are pending at Present in the
High Court of Calcutta and the

Supreme Court;

(b) the earliest dates of filing the
said applications and the appeals in
each Court;

{¢) how many of these cases and
appeals relate to dismissal from ser-
vice; and

(d) the earliest date of such cases
and appeals in each Court?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). The information 1s being
ocollected and will be laid on the
Table of the Lok Sabha

Manipur Excise Department

899. Shri L. Achaw Singh: Will the
Mmister of Finance be pleased to
state:

(2) whether the Department of
Bxcise in Manipur 1s going to be
abolished and merged with the Police
Department; and

(b) 1if so, the reasons therefor?

The Minister of Finance (Shri
Morarjl Desai): (a) No, Sir, there is
no such proposal

(b) Does not arise

Selzure of Indian Currency

9200, Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to
state:

(a) whether it 1s a fact that Cochin
Customs seized from a passenger ship,
when it berthed at Cochin on its way
to EBurope, in the first week of
December, 1958, U.S. dollar bills and
Indian currency notes valued at about
rupess §'3 lakhs; and

(b) whether any arrest has beem
made in this connection?

The Minister of Finance (Shri
Morarjl Desal): (a) and (b). Yes, Sir.
On 6th December, 1958, Indian cur-
rency worth Rs. 322000 and US
currency worth Dollars 44,9000 was
found concealed in a specially con-
structed secret chamber in a motor car
belonging to a transit passenger om
board M.V. “Australia” berthed at the
port of Cochin on its way from
Colombo to Europe. The owner of
the car has been arrested.

Scheduled Cagtes and Scheduled
Tribes Agriculturists

901, Shri M. R Krishna: Will the
Minister of Home Affairs be pleased
to stater

(a) whether Government have any
specific scheme to assist Scheduled
Caste and Scheduled Tribe agricul-
turists;

(b) if so, whether this scheme
pertains only fo the Block areas or
for all,

(e) what 13 the total amount spent
under this scheme during 1956-57 and
1957-58; and

(d) what 1s the amount allotted
to the Government of Andhra Pra-
desh for this purpose durmg the
above period®

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) Yes, Sir

(b) Tha scheme jis intended for all
areas

(¢) The information w ziv;n
below:—

Scheduled Scheduled
Costes Tribes

Rs. in lakhs Rs. in lakhs
1956~57 26-69 38-19

1957-58 40°57 6707

67-26 10526

———— ————
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The sxpenditure of Re. 10508 jakhs
for Scheduled Tribes is exclusive of

information in this behslf is awaited
from Btate Governments/Union terri-
tories.

{d) The following amounts were
allotted to the Government of Andhra
Pradesh:—

195657  1957-58
Scheduled Castes 0°54 o 68
Scheduled Tribes 058 2-36

112 3-04
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Purchase of Lathey

883, Shri Aurcbindo Ghosal: Wil
the Mimster of Defence be pleased to
state:

(a) whether it 15 a fact that the
Defence Establishments have been
advised to purchase lathes manufsc-
tured by the Hindustan Machine Tools
(Private) Ltd.; and

(b) unmmmmn
f4r been purchased snd for which
establishments? -

The Minister of Defence (Shrl
Erishna Menon): (a) and (b). No
specific instructions to this effert have
been issued from the Ministry, but as
a general policy, if equipments many-
factured in the country meet the
technical requirements, they are prop-
cured from indigenous sourceg only.

48 Nos. of lathes have so far been
purchased from Mjs Hindustam
Machine Tools (Private) Ltd., against
réquirements of Ordnance Factories.

Bural University in Andhra Pradesh

sos J Stri Nagi Reddy:
904 3 Sbri Ramam:

Will the Minster of Education be
pleased to state’

(a) the stage at which the establish-
ment of & rural University in Andhra
Pradesh stands;

(b) whether the Centre has receiv-
ed the opinions of the States on the
report of the Commattee, headed by
ghri B Ramachandra Reddy;

(c) whether the Government of
Andhra Pradesh has suggested
Rajendra Nagar as the suitable place,
and

(d) f so, when 15 a decision ecx-
pected to be taken?

The Minister of Education (Dr. K. |
Shrimali): (a) to (c). Mimstry of
Education have neither received any
scheme for the establishment of a
Rural University from Andhra Pra-
desh nor the report of the Committes
under reference

(d) Does not azige.
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Unhealthy Tract Allowance

Shri Jinachandran:
985, { Bhri Daljit Singh:
Sardar Igbal Singh:

Will the Minuster of Finance be
pleased to state

(a) the names of localities 1n India
which are classified as unhealthy
tracts where exira allowance 1s pad
to Government employees as  un-
healthy tract allowance; and

{b) when was this
last made”

The Minister of Finance (8kri
Morarjl Desal): (a) Information 1s
being collected and wall be placed on
the Table of the House in due course

(b) The classification of localities
as unhealthy tracts 15 not made by
the Government of India, but, such
classification made by the State Gov-
ernments from time to tume 15 being
followed

classification

e ® gyftew @ frd dfeat

stqgiy:

L%t wo wo wwwm

a1 fawr aAY ag aa7 F Far
@ fr

(%) teve & fewrw wam &
oqIeRT # qtagaw & /7 awrd

aemEe™ § feadt aifezat 1w
fen mar |, w1

(&) a%7 & 37 9T ferm sga
fowar ?

v soit (%10 w10 W0 sitwrelt)
(%) aw

(&) 3315 - §9F |
353 LSD—4

fisroww sl & wor ey
wiwfow = wrg g

toy. wfigw ¥ 37 ‘IE-FT&
AA ag *aF #¥ Fov w3 fw

(%) fgareer w3 7 7T AgE@N
wfifqas sq ¥ @17 & , WX

(=) ww wivfeaa &1 g Ffar
X7 FA F {9 7 397w f6d a1
g? ?

TR-wTd Wt (it o wo @wy) :
(%) wmAlT wIEw &7 Waww AR
fomrraer w3w 2 fogead T & &
ag e fgaras w&w & @At W
reyr A AT R

(=) ey ®mw 59 Q¥ W
faM A TMIFTRE | TALR FH B
a7 qE A, AT 9K agwrd
EqTel ® Wid WY AOq Aq1Gqr |

Scholarships

908, Shr: Sonavane: Will the Min-
ister of Education be pleased to
state

(a) the total number of Scheduled
Caste students State-wise, who have
not been awarded the Government of
India Scholarships for Post-Matric
Studies for the year 1958-50 and
reasons thereof, and

(b) the total number of such
scholars, State-wise, who were award-
ed scholarships partially and reasons
thereof”

The Minister of Education (Dr. X
L. Shrumall): (a) This information
will be available only after the clogse
of the current financial year (1858-59)

(b) Thus information 15 not yet
available and the time and labour
to be spent 1n collecting thus informa-
tion will not be commensurate with
the results to be achieved.
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Iron Ore Depesits

909. Shri Pangarkar: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that tons
of iron ore deposits have been found
1in the bed of Manyar river in Nander
district of Bombay State; and

(b) if so, the steps, if any taken for
its exploitation?

The Minister of Mines and (11}
(8hri K. D. Malaviya): (a) No, Sir

(b) Does not arise

Indian Students Abroad

910. Shri Pangarkar: Will the Min-
ister of Education be pleased to state:

(a) the number of Indian students
abroad in Japan, France and Italy;

(b) how many of them are finan-
cially assisted by Government; and

(e) what 13 the amount of foreign
exchange involved”?

The Minister of Education (Dr. K
L. Shrimali): (a) According to the
latest available information as on
1st January, 1958, the number of
Indian students abroad in  Japan,
France and Italy was 8, 39 and 25 res-
pectively

(b) Of them, 4, 11 and 1 res-
pectively were financially  assisted
by Government

(c) The information regarding the
amount of foreign exchange involved
in respect of all Indian students
abroad is already being collected to
be placed periodically on the Table
of the Sabha in compliance with the
rulings of the Speaker given in the
course of the interpellation in con-
nection with Starred Question No
456 answered on 2nd December, 1858
This information will cover the
three countries referred to in this
Question.
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Cars and Motor Cyelen
o Shri Pangarkar:

* | Shri D. C. Sharma:

Will the Minister of Home Affaire
be pleased to state:

(a) the number of cars and motor
cycles stolen in Dellu during 1958;

(b) how many of them have been
recovered so far; and

(c) the steps taken in the matter?

The Minister of Home Affairs
(Shri G. B. Pant): (a)

(b)

Cars Motor Cycles
3 45
30 3z

(c) As soon as a case of theft 1 re-
ported to the Police an immediate
search 1s organised, and information
communicated by wireless to other
police authorities

Special Steels

912 Shri V P Nayar: Will the
Minister of Steel, Mines and [Fuel
be pleased to state how much of alloy
stecl, tool steels and die steels are
now manufactured 1n India as againss
the country’s annual requirement of
each?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh):
Statistics 1n respect of individual
items of special steels are not avail-
able The country's annual requre-
ment of special steels which include
alloy steel, tool sleels and die steels
1s about 30,000 tons As against this,
indigenous production has been about
2,000 to 3,000 tons & year
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“Smuggling of Liquid Gold”

914. Shnn Braj Raj Singh: Will the
Minister of Finance be pleased to
state

(a) whether 1t 18 a fact that Itahan
higud gold 13 bewing smuggled nto
India through Ceylon by the port of
Madras,

(b) whether 1t 1s also a tact that
glass bangle industry is being hard
it due to this smuggled liqud gold
and

(c) what steps Government propose
%0 take or have taken to put a stop
%0 the smuggl ng of hquud gold”

The Minwster of Fimmance (Shri
Morarj: Desai): (a) So far as Gov-
ernment 13 aware, Itahan ligud gold
18 not being smuggled into India 1n
any appreciable quantity, there was,
however, only one solitary case of
seizure of Italian liquud gold valued
at Rs 6,352 at Madras in the recent
months This eonsignment was be-
heved to have been smuggled from
Ceylon

(b) No, Sir

(c) Various steps are continuously
bemng taken to check smugghng of
goods at the ports and the Land Cus-
foms borders to stop smuggling of all
kinds including that of liqud gold

Water Scarcity in Delhi

m{mmm

Will the Minuster of Home Affairs
be pleased to state

(a) whether 1t 13 a fact that there
1w & threat of water scarcity in Delh:
I comung summer agan,

(b) 1if so, the causes thereof, and

(c) the nature of the steps taken
or proposed to be taken to avert thus
threat?

The Minister of Home Affaire
(8hri G B Pant): (a) to (c) Presum-
ambly the Hon'ble Member has 1
mind the difficulty apprehended 1
obtaiming water from the Western
Yamuna Canal through the Munak
Escape to make good the deficiency
during the lean months of May and
June 1959 Tt was apprehended that
due to certain remodelling works which
have bcen undertaken by the Punjab
Government, the Munak Escape may
not release the required quantity of
water during the summer of 1959
The question of utihsing another
Escape for thus purpose was taken up
with the Punjab Government and they
have agreed to release the required
quantity of water through the Indri
Escape during the summer of 1959

Fire m Agartala

916. Shr Dasaratha Deb Will the
Mimister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No 2433 on the 10th
September, 1958 and state the result
of the Police investigation into the
fire which occurred :n MBB College,
Agartala, Tripura”

The Minister of Home Affalrs
(S8hri G. B. Pant): Of the three m-
cidents, one 18 still under invest-
gation while in regard to the re-
mamng two, ons was found to be
accidental and 1n the other though
arson was suspected no defimte con-
clusion could be reached
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Viclation of Foreign Exchange
Regulations Act

P18, Shri Assar: Will the Minister
of Home Affairs be pleased to state:

(a) whether 1t 15 a fact that re-
cently two foreigners were arrested
in Delhi 1n connection with the viol-
ation of the Foreign Exchange Re-
gulations Act,

(b) 1f so, the action taken agamst
them,

(c) whether 1t 1s a fact that they
have since been allowed to leave the
country, and

(d) o so, the reasons therefor*

The Minister of Home Affairs
(Shri G. B, Pant): (a) and (b) Pre-
sumably. the Hon'ble Member 1s re-
ferming to Mr R Webb, a Bntish
gubject, and Miss Mandelme Paulette
Sonat, a French national, who were
arrested in Delh1 on the 13th Apri,
1967 for contravemtion of the pro-
wisions of the Foreign Exchange Re-
gulations Act, 1947 and Sea Customs
Act, 1878 1If so, Indian and foreign
currency of about Rs 240,000 found
in their possession was confiscated and
a total penalty of Rs 35,000 imposed
on them They were also sentenced
to one year's simple 1mprisonment
which 1n the case of Miss Sorat was
reduced on appeal to the period of
sentence already undergone

(e) and (d) No, the pesition is that
they were, after they Thad served
their sentence 1n the first case, await-
g theirr tnal in another case when
they were enlarged on bail It 15 now
reported that they have jumped bail
and have possibly left the country
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Post-matric Scholarships

920. Shri Balkrishna Wasnik: Will
the Minister of Education be pleased
to state

(a) whether the scholarship amounts
payable for post-matric studies to
students belonging to  Scheduled
Castes and Scheduled Tribes in  the
Vidarbha have not been paid as yet
to a large number of students; and

(b) if so what are the reasons [or
delay?

The Minister of Education (Dr K
L. Shrimall): (a) Out of 4,551
scholarships so far sanctioned to the
Scheduled Castes and  Scheduled
Tribes scholars belonging to Bombay
State (including Vidarbha region)
for the year 1958-59 amounts m res
pect of 3,451 students have so far
been remitted to the Heads of the
Institutions for payment to the con-
cerned scholars The amounts n
respect of the remainng students are
being remutted

Separate figures for Vidarbha 1e
gion of the Bombay State are not
available

(b) Considering the fact that
additional funds amounting to R< 25
lakhs to cover all ehgible Scheduled
Castes candidates were made avail-
able only m the second half of Novem-
ber, 1958, there has been no undue
delay 1n the award of scholarships

Cultural Pageantry

921, Shri Radha Raman: Wil the
Mimster of Defence be pleased to
state

(a) whether Government have any
plan to utilize the six tableaux pre-
pared for the cultural pageantry for
the Republic Day Celebrations, and

(b) if so, the detauls thereof”

The Minister of Defence (Shri
Krishng Menon): (a) and (b) No,
Sir Government did not have any
plans to utihse these tableaux as such
The tableaux have been dismantled
by the respective Departments, and
out of the materials so obtained what-
ever was found worthwhile has heen
retained for display in  exhibitions
etc, by approprate parties The
remainder was disposed of as scrap

Indian Science Congress

922 Shri D C Sharma Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state*

(a) whether scientists from Russia
who set the man-made satellite into
the Sun's orbit, were mnwited to
attend the Indian Science Congress
held 1n January, 1959 at Delh:,

(b) if so whether any one of them
came and attended the Science Con-
gress,

(e¢) whether Indian Scientsts held
discussions with them regarding the
technique of Sputmiks ete, and

(d) 1t so with what results”

The Deputy Minister of Scientific
Research and Culitural Affairs  (Dr.
M M Das) (a) No, Sir

(b) to (d) Do not arise

Theft of Military Equipments

923. Shn Elayaperumal: Will the
Minister of Defence be pleased to
state

(a) whether it 15 a fact that somo
military equpments were removed
from a goods tr1in between Babina
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and Bijoli Stations on Central Rail-
way recently; and

(b) i so, what action has been
taken mn the matter?

The Minister of Defence {Shri
Krishna Menon): (a) No such nei-
dent has been reported either to the
Ministry of Defence or to the Army
Headquarters.

(b) Does not anse

Lok Sahayak Sena Camps in Madras
State

924. Shri Elayapernmal: Will the
Minister of Defence be pleased to
state:

(a) the location and number of
camps established under section 4
of the Lok Sahayak Sena Act, 1036
in Madras State since 1st July, 1958;
and

(b) the number of volunteers en-
rolled i1n different distriet camps of
Madras State”

The Minister of Defence (Shri
Krishna Menon): (a) and (b). A
statement is placed on the Table
[See Appendix II, annexure No 58].

Cultural Scholarships

925. Shri Siddananjappa:
Shrl Aurobindo Ghomal:

Will the Minister of Sclentific Re-
search and Cultural Affairs be

pleased to state:

(a) the number of persons selected
for award of scholarships under the
Scheme of scholarships to Young
Workere in different cultural fields
for training in India during the
year 1058-59 so far;

(b) the fields in which the recipients
will specialise; and

(c) the value of each scholarship?

Written Answers 2938

The Deputy Minisier of Scientifie
Research and Culural Affalrs (Dr.
M. M. Das): (a) 46, Sir

(b) Cultural fields such as Muaic,

Dance, Drama and Fine Arts (Draw-
ing Painting and Sculpture).

(c) Rs. 250 per month
warey  faedi
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Insurance Premium Paid on Policies

taken out by Government

927. Sardar Igbal Singh: Will the
Minister of Finance be pleased fto
state:

(a) how much amount was paid as
mnsurance premuum for fire and mus-
cellaneous risks policies taken out by
Government during 1957-58; and

(b) how much of such business
was allotted to Government-owned
Companies?

The Minister of Finance {Shri
Morarji Desal): (a) and (b) The
information is being collected from
the wvarious Minstries/Departments
and will be laid on the Table of the
House when ready.

Vigyan Mandirs

{ Sardar Igbal Singh:
228. Shri D. C, Sharma:
Shri Daljit Singh:

Will the Minister of Sclentific Re-
search and Cultaral Affairs be pleas-
ed to refer to the reply given to Un-



2939 Written Answers PHALGUNA 6, 1880 (SAKA) Written Answers 2040

starred Question No. 2058 on the 18th
December, 1858 and state the names
of places where Vigyan Mandirs are
to be established during the remaining
part of the Second Five Year Plan
period?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Apart from 21 Vigyan
Mandirs in position, as indicated in
the statement which was laid on the
Table of the House in reply given to
part (a) of the Unstarred Question
No. 141 on 12th February, 1859, the
following locations recommended by
the State Governments have been
approved for establishment of
additional Vigyan Mandirs during the
year 1858-59:—

Bijhar . . 1. Vaishath  (Dastrict
2 Kharagpur (District
Mongh

Madres . 1. Anyagoundampatti
(Dastrict Salem)
2 S V. Nagram (Dis-
trict North Arcot)

Mysore . 1T Moodabidn  (Dis-
trict South Canara)
2. Devarayasmudram

(Dastrict Kolar)

Orinsa . 1 Asg:: )(Dutnct

2 Bhadrak (Dastnct
Balasore)

Rajasthan . . 1 Sardarshahra (Dis-
trict Churu)

West Bengal . . T Haroa (Dustnict 24
Parganas) .
2 Jhulimibh  (Dastrict

!Ehnimm) D

3 strict
ﬂ:pon)

4 Itachuna (Dastnict

Hoogly)
Locations of Vigyan Mandirs o be
set up in 1959-80 and 1980-61 have
not yet been decided

Coal
529. Sardar Igbal Simgh: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) the number of collieries with
an annual output of ome lakh tons
and more;

(b) their production during 1938,
1957 and 1958; and

(¢) their names and places of
location?

The Minister of Steel, Mines and
Fuel (Sardar Swarap Singh): (a)
The number of collieries producing
one lakh tons and more annually var-
1es from year to year. The number
of such collieries in 1856 was 120 and
that in 1957, 131. Fuinal figures for the
year 1958 are not yet available.

(b) Their production was as
follows:
1856 24.48 mullion tons
1987 2790 million tons
1858 Not yet available.

(c) A statement showing the names
and location of colliefies producing
one lakh tons and more in 1957 Is
placed on the Table, [See Appendix
11, annexure No. 50.]

Care Programme in Punjab

830 Sardar Igbal Bingh: Will the
Munuster of Home Affairs be pleased
to state-

(a) whether Government have re-
ceived any schemes from the  State
Government of Pun)ab under the
‘CARE' Programme; and

(b) if so, details thereof”?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) Does not arise.
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Central Excise Department

Shri D A Katt.
s {Shﬂ Manay:

Will the Minuster of Finance be
pleased to state

(a) what 1s the total number of
Class I Officers belonging to the sche-
duled castes serving in the Central
Execise Department,

(b) whether the percentage of posts
reserved for the scheduled casles
in Class I Scrvice 13 mawmntamned, #nd

(e) if not, the reasons therefor”

The Minister of Finance (Shri
Morarls Desal): (a) There are 2
scheduled castes Officers m the
Central Excise Service, Class 1

(b) No, Sir

{c) Direct recruitment to the Central
Excise Service, Class I, has commenc-
ed from 1955 and 18 made on the
results of the Combined Competitive
Examination, held by the Union
Publxc Service Commuission The
deficiency in the number of scheduled
castes candidates 1s due to the fact
that enough number of candidates of
those communities do not succeed In
the Competaitive Examination

Writen Answers 2042

Directorate of Technical Development
and Preduotion (Air)

Shri A. K. Gopalan:
15 {oht Kodiyan:

Will the Minster of Defence be
pleased to state

(a) whether there i1s an organwsat-
10n called “The Directorate of Techni-
cal Development and Production
(Air)” under the Mimstry of De-
fence,

(b) 1t €0, what are the functions of
thus Directorate, and

(c) the number of staff, gazetted
and non-gazetted, of the Directorate
and expenditure on account of thmur
pay and allowances for the vears
1955-56, 1856-57 and 1957-58~

The Minister of Defence (8hri
Krishna Menon)- (a) Yes

(b) The Directorate 13 responsible
for planming, organisation, setting
up and the admunistration of research
and test facihities for the design de-
velopment or modification for air-
craft, aero-engmes and associated
equipments ltke air armament and
aviation electronies It will initiate
and progress research projects con-
nected with aeronautical work This
organisation 1s also responsible for
supervisory inspection of equipments
manufactured for the Air Force The
Directorate 15 now part of the De-
fence Research and Development
Organisation

€ Number of Staff

1 xpenditure
on
Non pay and
Year Ciazet- Gazet-Total Allowances
ted ted fin thou-
sands of
Rupees)
1955-56 8 40 48 180
1956-57 9 40 49 186

1957-5R8 16 79 9§ 270
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state the amount of money which
has been granted for the improve-
ment of Indian Cricket m the years
1958-57, 1857-56 and 1858-58 so far?

Year Amount

1058-57 Rs 84,88490

1957-58 Rs 50,688'38

1958-59 (so far) Rs 60,532:72
12-11 hrs,

PAPERS LAID ON THE TABLE

RxrorT oF NEVVELr LioNite CORPO-
RATION (PrIVATE) Limrren

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): I beg to
lay on the Table, under sub-section (I)
of Section 639 of the Companies Act,
1956, a copy of each of the following
papers —

(1) Annual Report of the Neyvel
Ligmte Corporation (Private)
Limited for the year 1957-58
along with the Audited
Accounts

(1) A review by the Government
of the above Report [Placed
m Library, See No LT-1243/
59)

REPORT OF LAW COMMISSION

The Minister of Law' 9yl A. K.
Sen): I beg to layson the Tallg & ARDY
of each of thg_ #llowing papers —

se -k
(1) Fourteenth Report of the Law
Commussion on thé' R&forin of
Judiéial’ Administration
(Volumes I addTIv * b

(1) Summary of * Hecommendat-
1ons of the Report

(i) Classified Recommendations
of the Report [Placed in
Library, See No LT-1244/50]

laid on the 2944

Table

AmEnpMENTs 710 INDIAN  Pouick
Szavice (PaY) Ruirs

The Minister of Btate in the Minie-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of Section 8 of the All
India Serviceg Act, 1851 a copy of
Notification No GSR 205 dated the
21st February, 1958, making certain
further amendment to Schedule III to
the Indian Police Service (Pay) Rules,
1954 [Placed in Library, See No LT-
1245/59]

NOTIFICATIONS UNDER Sga CusTOMS
Act AND CENTRAL ExCises ANp SArr
Act

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs Act,
1878 and Section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following Notifications —

(1) GSR No 148 dated the Tth
February, 1959, making
certain amendments to the
Customs and Central Excise
Duties Refund (Fixed Rates)

Rules, 1958
(1) GSR No 149 dated the Tth
February, 1959, making

certain amendments to  the
Customs and Central Excise
Duties (Brand Rates) Rules,
1958 [Placed in Library, See
No LT 1246/59]

NOTIFICATIONS UNDER SEA CusTOMS
Act

Shri B. R. Bhagat I beg to lay on

the Table, under sub-section (4) of

. Section 43B of the Sca Customs Act,

78, a copy of each of the following
Notifications” —

(1) G.SR No 150 dated the 7th
February, 1959, making
certan amendment to the
Customg Dutieq Brawback
(Fixed Rates) Rules, 1958

(1) GSR No 151, dated the Tth
-  February, 1959 making
certain amendment to the
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Customg Duties Drawback
{Brand Rates) Rules, 1858

(i) GSR No 169 dated the Tth
February, 1858

(iv) GSR No 170 dated the Tth
February, 1958

(v) GSR No 185 dated the 14th
February, 1958

(v1) GSR No 188 dated the 1l4th
February, 1858, containing the
Customs Duties Drawback
(Hand Inflators) Rules, 1959
[Placed mn Library, See No
LT-1247/59)

NOTIFICATION UNDER MEDICINAL AND
Tonrr PreparaTiONS (Excise Durtixs)
Acr

Bhri B. R. Bhagat: I beg to lay on
the Table, under sub-section (4) of
Section 19 of the Medicinal and Toilet
Preparationg (Excise Duties) Act,
1955, a copy of Notification No GSR
181 dated the 14th  February, 1050
{Placed in Library, See No LT-1248/
59]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH RIPORT

Sardar A. S. Saigal (Janjgir) I beg
to present the Thirty-fifth Report of
the Committee on Private Members’
Bill: and Resolutions

12-12 hors,

CORRECTION OF ANSWER TO
STARRED QUESTION NO 947

The Minister of Mines and Oll (Shri
K. D. Malaviya): In reply to a supple-
mentary by Shrimat: Ila Palchoudhur:
ansmng out of Starred Question No
947 replied to 1n the Lok Sabha on
the 15th December, 1958, 1t had been
stated that an expert team had gone

FEBRUARY 18, 1950  Appropnation Bill 3946

to Moscow to negotiate the purchase
of machmery in respect of the five
projects to be set up under the 500
mllion rouble Soviet credit This
not correct A team of experts, con-
sisting of certain officers of the plan-
ning cell of the Central Water and
Power Commussion, on behalf of the
Neyveli Lignite Corporation, wisited
the USSR for association only with
the preparation of the detailed project
report for the establishment of the
Thermal Power Station at Neyveli

©On another supplementary by Shn
Jaipal Singh, regarding the nature of
ihe Sovet ad and the dermg o4 W
repayment, 1t had been stated in reply
that 1t would not be in the public
interest to disclose all the information
since the Government has not yet
taken a final decision Actually, the
terms of repayment of the Soviet loan
are contained m Article V of the Indo-
Soviet Agreement, dated the Sth
November, 1957, copies of which were
placed in the Parlhament Labrary on
the 26th November, 1857

1218 hrs.
APPROPRIATION BILL

The Minister of Finance (Shri
Morarji Desai): I beg to move

“That the Bill to authorise pay-
ment and appropriation of certamn
further sums from and out of the
Consolidated Fund of India for the
gervices of the financial year 1958-
59, be taken into con<ideration”

Mr. Speaker. The question 1s

‘That the Bill to authorise pay-
ment and appropriation of certain
surther sumg from and out of the
Consolidated Fund of India for the
sefvices of the financial year
1958-50 be taken into comsidera-
tion”

The motion was adopted

-

*Moved with the recommendation of the President
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Mr. Speaker: The question 1s:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill”

The motion was adopted
Clauses 1 to 8, the Schedule, the
Enacting Formula and the Title were

added to the Bill

Shri Morarji Desal: I beg to move
“That the Bill be passed”
Mr. Speaker. The guestion 1s
‘“That the Bill be passed”
The motion was adopted

12.14 hrs

RAILWAY BUDGET-—GENERAL

DISCUSSION

Mr., Speaker. The House will now
take up the general discussion on the
Railway Budget for which 15 hours
have been allotted, excluding the time
to be taken by Government to reply
t0 i diwate I mught state that
according to the usual rule that we
have followed, there will be a tume
limrut of fifteen munuteg for each
individual Member and about tewenty
minutes to half-an-hour in the case
of Leaders of Groups

Shri A. K. Gopalan (Kasergod)
Mr Speaker, Sir, the budget that has
been presented before the Parhament
reflects only the present not satisfac-
tory condition of the raillways and
holdg no promise for the future As
far as the passengers, the business
community and the railwaymen are
concerned, all of them are disappoint
ed Passengers are disappointed
because there 1s no hope of reducing
over-crowding in the near future and
there is no guarantee also agmnst
accidents The business commumty
does not fcel enthused because there
is nothing to mdicate that goods will
be carried quicker and safer On the
other hand, there 1s a fear that a new

mipediment on road transport will be
placed 1n the name of elrmnating
competition

Ag far as the raillwaymen—, million
strong—are concerned, there 18
nothing except the promise of some
elementary schools for theiwr children
and alsc, there 1s a threat of tighten-
ing up of the punitive measures
against them This 1s the fArst reac-
tion a5 far as the budget 1s concerned

Regarding the progresg of the rail-
ways in the second Plan period, let
us examine the expenditure and the
achievements The allocation Is
Rs 1,121 5 crores In the budget
speech the hon Railway Minister has
said

‘As the House 15 aware, we
have since been able to obtain a
further loan of 85 million dollars
from the World Bank Besides,
the Development Loan Fund
authorities n USA have also
agreed to two loans of 40 mullion
and 35 mullion dollars Apart
from these loans, asuistance has
also been received under the Indo-
American Technical Co-operation
Programme and the Colombo
Plan A loan of 20 million dollars
from USA and 8 millhon dollars
from Japan have become avail-
able for the ©Omssa Iron Ore
Project 1n which the Railways are
interested jowntly with the Port
and Miming authorities "

This shows that besides the sum that
15 allotted the railways have consum-
ed more than what 15 normally due to
them in the form of foreign exchange
in the plan allotments If we look at
the expenditure and also at the targets
and the fulfilment of the targeis, we
find that the achievements are not
satisfactory and the money spent 1s
verv much more than what it was to
be

The target of the second Plan was
to provide for an increase 1n the goods
traffic of 4,20,00,000 tons over the
assessed goods traffic of 120 mulhion
tong at the end of the first Plan; to
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provide 50 per cent increase in passen.
ger traffic, 842 miles of new lines,
renewal of 8,000 miles of existing
track and doubling of 1,607 miles,
conversion of 285 mileg from metre
gauge to broad gauge, electrification of
826 route miles and procurement of
2,364 locos, 11,575 coaches and 1,07,277
wagons, But what is the work done?
New lines opened for traffic and under
construction—698 miles, doubling open
for traffic in progress—180 miles, locos
—1,704, coaches 4,801 and wagons—
67,873, and track renewal—4,418 miles.
This shows that the implementation of
the Plan was not satisfactory. I do not
say that there has been no improve-
ment at all, but what I want to say is
that compared to the expenditure, the
achievements are not satisfactory. What
is the expenditure under the Plan? We
have already spent Rs. 67582 crores
and thig year we are going to spend
Rs. 235 crores, For the next Yyear
1960-61, Rs. 211 crores remain. That
means we are unable to cope up with
the traffic and gencral efficiency has
not improved. This is my first
criticism, so far as the progress of the
Plan is concerned,

1 also want to point out that in
1952-53 the capital was Rs. 860°55
crores, In 1957-58, as I have explain-
ed, it was Rs. 1,125°64 crores. So,
compared to the capita]l and achieve-
ments 1n 1852-53 we can certainly say
that we have not been able to cope up
with the situation, Further, efficiency
hag also not improved. Though the
capital investments have increased,
the performance has not improved at
all. How can we now say that the
performance hag improved? We can
say that the performance has
improved only when we have been
able to improve the goods traffic, the
passenger amenities and passenger
earnings.

In the Report 1t has been shown that
there is a fall in the goods traffic as
also in the passenger earnings Bul
the expenditure remains the same

though the goods and passenger earn-
ings have gone down, In 1057-58 the
fall in goods traffic was to the extent
of Rs, 4'62 crores. In 1958-50 it hms
gone down by Rs. 14:10 crores, The
money spent in 1957-58 was Rs, 31834
crores. In 1058-59 the comparative
figure was Rs. 32021 crores. This
shows that the expenditure has
increased when there is a fall mn the
goods traffic.

What 1s the reason for the fall in
the goods traffic? The Railway Minis-
ter has given two reasons. His two
reasons for the fall in traffic and
passenger earnings are: the poor
purchasing power of the people due to
increase in prices and the unhealthy
competition of the road transport in
certain lineg where the wagons are
practically empty. As far as passenger
earnings are concerned, it is not
correct to say that the travel habit of
the people has not increased, 'The
travel habit of the people has increas-
ed, because we know that the buses
are now over-crowded, Of course, 1
quite agree that the prices have gone
up and the purchasing power of the
people have gone down. That factor
1s there. But, certainly, the fall in
earnings 1s not due to the decrease in
the habit of travel by the people.
Whatever the earnings of the people
may be, the travel habit has increased.
So, the fall in passenger earnings 1is
not because of the decrease in travel
habit by the people but because of
other reasons. Beccause of other
difficultics the people do not take to
railway transport but take to road
transport.

There are two kinds of iravellers—
long distance travellers and short
distance travellers. For short distance
travel why should the passengers goO
to the railway, when they know that
the trains are always late? When
they have to go to a place immediate-
ly, say within half an hour, and if
the tramn iy late by two hours, can
you expect them to wait at the station
for hours together? On the other hand,
the road tranmsport 1s much more
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regular and speedier too So, as far as
short distance travel 18 concerned,
pecple are taking to road transport
and not to rail transport Also, the
amentities are more there I will come
to amemties later on

As far as long distance travel 1s
concerned, the fare 15 more and so it
18 only people who can afford that
that take to railways These are the
two reasons why there 1s a fall m
passenger earmngs Lack of ameni-
ties 1s also a contnibutory factor

Regarding fall 1n goods traffic  the
reason given 1s not at all satisfactory
Certainly, there 1s competition 1n the
carnage of goods But the competi-
tion 1s not about the goods that are
now taken by the road transport
which «hould have been taken by the
railways ‘The mamn reason iz that
industrial production hag increased If
mn 1851-52 1t was 100, now 1t 15 140
When the¢ production has increased,
naturally the goods traffic has also
increased So, there are more goods
to be carried now than m 1851-52

Then what 1s the reason for the
decrease 1n goods traffic? There are
some very important reasons One 1s
the speed of the train In thus connec-
tion, I wil] give some figures In 1951-
52 1n broad gauge the mileg per hour
was 10 7 In 1857-58 1t was 9 68 In
metre-gauge whereag 1n 1851-52  the
miles per hour was 9 22 today it 1s
823 Then, the coal consumption
has gone up Whereas 1n 1851-52 1t
was B 50 1n broad-gauge now 1t 1s
10 64 In the metre-gauge also, where-
as it was 233 in 1951-52 1t 1s 305 1n
1857-58 Then, the claimg for com-
pensation in  1951-52 was Rs 2 81
crores In 1957-58 1t was Rs 327
crores So, we have lost about Rs 1
crore  Not only that, it shows that
mote claymg of compinsation have to
be paid

When the businessmen find that not
only there 13 delay, not only there 1s
pilferage, not only there 1s waste, but
there is also loss and they have to go
and ask for compensation for the loss

of goods in transit, they know that {t
18 not worthwhile to take to ral
transport and so they have recourse
to road transport

Then, another most mportant
reason 1s that there 1s no planned
utilisation of capacity Wherever

wagong are necessary, we are not able
to got them In another place wagons
are lying idle They say there s
priority But so far as food and other
things are concerned, the priority 1s
not there Andhra 1s a surplug State
and there are many places in Andhra
from where food can be exported But
for that they want wagons and they
are not able to get them Why can’t
we provide wagons to those areas so
that food may be exported from
Andhra” The Railway Minster says
that wagong are being sent, but they
have not reached these areas When
the people therc cannot get a wagon
within a week they will ndturally
have recourse to road transport They
will engage a lorry which can carry
rice to Kerala within two days So,
my submission 15 that there should be
priorites in the allocation of wagons
Vegetables, rice, perishables and other
things must be given priority

1 will then give another experience
of mmne m Kerala In one place there
in Kerala there was a good
catch of fish But there was no
arrangement by the Railways by
which they could be sent to other
places Now, wagong are necessary
and refiigerators are necessary if they
are to be sent outside If only the
rallways had made facilities available
there, I am sure they could have taken
advantage of the biggest fish catch in
Kerala this year But the Raillways
did not do 1t Then, at Anakapall
jaggery 1s made But there are no
wagons to carry it

In my opmion, some changes
must be made in the priority rules
m the matter of wagons Whenever
there 15 any surplus of rice or other
necessities or perishables, specal
arrangements must be made by the
railways to carry them immediately
to other parts of the country When
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the merchants are trying for wagons
for despatch of rice, the Railways say:
wagons are not available, When they
want to despatch fish or jaggery, the
same reply is given: wagong are not
available.

Now there are certain agricultural
products which are perishable Take
oranges from Andhra, They cannot
wait till they got their priority 7 or 8
days afterwards, because by that time
the whole thing will perish. So, for
such articles special arrangements
must be made to transport them the
very same day

These are some of the reasons why
the goods traffic of the railwayg has
dwmdled Then, ag speed 18 becoming
less in the raillways the merchants
take to road transport. It is true that
the road transport i taking some
goods, But 15 there no scope for both
road transport and rail transport to go
hand 1n hand? After all, the produc-
tion is increasing and there 15 necces-
sity for carrying more goods

So, what I am saying 1s that 1t 13 not
correct to say that because of competi-
tion by road transport the earmings
of railways have gone down There 15
enough goods for both railways and
road transport The only thing 1s
that there must be co-ordination
There 15 no point ;n  attacking road
transport or trying to eliminate 1t It
has also to be improved The diffi-
culty today 1s that on the railways
there 1s dclay, pilferage, waste as also
loss, as can be seen from the increase
m the compensation claims, It 1s not
as if the merchants do not like rail
transport and so they take to road
fransport. They take whichever s
convement to them 1Ii 13 easier to
them There the freight ig less, As
far as road transport i1s concerned, it
has improved and that is the reason
why there was a fall as far as goods
traffic wag concerned

Now, 1 come to the question of
economy drive The Government has
gone in for economy dmve What is

the pnnciple followed in the economy
drive? It is work-load, overload of
work, retrenchment, not filling up
posts that have fallen vacant, rever-
sions and increasing casual labour
and workers on daily wages. As far
as the top is concerned, according to
the figures given to us, 400 more
people are appointed in the top posts.
There 1s a top-heavy administration.
As far as the lower ranks are con-
cerned, they are retrenched. As far
as the casual labour or workers are
concerned, they are paid only Rs. §
and Rs ¥ What 15 done is this, I
have got a report from Kancharapara
saying that so many people have
been retrenched there and that the
casual labourers will be dismissed
after two or three months The fate
of the casual labour has been the
worsl in Hhe cconomy drive. In
spite of ten o1 twelve years work to
theirr credit they remamn casual em-
ployees After three months, there
15 & break in service of {wo or three
days There 1s no priority tn  the
recruitment of permanent staff They
are treated as non-raillwaymen That
15 as far as casual workers are con-
cerned. After five months they are
dismissed because after six months
they have to be made temporary and
they do not want to make them even
temporary vmployees They are
treated as casual labour After five,
three or two months thoy are re-
trenched and are again taken in.
That 1s the position of the casual
labour They arc evading payment
at CPC scales So, casual labour is
increasing and reversions are  also
therc. Where there are ten persons
working, two or three persons are
sent away and the remaining seven
or eight persons arc asked to do the
work of ten people, that is, when
the reversions come There is work-
load also

As far as the economy drive is
concerned there 1s another aspect
also but I will be able to say some-
thing about that when I come to the
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smtuation of labour welfare. I want
only to point out that the economy
drive is: Do not make casual laboyr
temporary at any time. Remove it
Then, also at the lower level certain
employees are retrenched. So, ins-
tead the sconomy drive first must
be either in the Railways or in any
other department, to see that there
is no wastage .

As far as wastage 15 concerned, I
will quote the Public Accounts Com-
mittee Report for 1957-58 (Fortieth
Report) Para 12 mentioned supply
of defective springs. What is the
loas®* It 13 Rs. 4'74 lakhs, Para 18
says about purchase of defective axle
boxes by the Eastern Railway. What
is the loss? It is Rs 1,23,000 The
case of manufacture of boilers and
locomotives by TELCO we have
already discussed here and we know
the loss Not only that I know
two or three instances

In Kerala near Cheruvathur there
15 a bridge The raillway bridge was
constructed Then the engineer
came examined i1t and said that the
cement was very bad and so the
bridge would not be safe So, it was
demolished Again there 15 new
construction  First, 1t 1s constructed
and then 1t 1+ demolished Then
there 1s another construction 1 do
not know whether any other expert
engincer will come and «av that it
15 bad and agamn 1t will be demo-
lished

In Cannanore, the railway shed was
bult and afterwards it was found
out that i1t was not useful and 1t
must be removed These are not
one or two solitary instances ‘The
other day I went to Allahabad The
people at the station themselves said
that when these buildings are very
good why should there be another
building. They are in the process of
demolising a very big bwlding there.
Some one or two people died also
in the demolishing process. Another
building is under construction and
the demolition of the old building is

in progress, When people gsee this,
they say as to why it is being demo-
lished.

Acharya Kripalani (Sitamarhi): It
may be providing employment.

Bhri A. K. Gopalan: So, as far as
wastage 18 concerned, there 13 a lot
of wastage. What the economy drive
should be, the Enquiry Committee on
Corruption in Railways have definitely
said that What they have said is
that economy drive must be that
there should be no wastage If was-
tage is not there and corruption is
eliminated, there is no reason why
there should be such an economy
drive where casual labour and others
who have worked for ten to twelve
years are dismussed. You pay the
daily workers only Rs 1/4 or Rs 1|5
per day, send them for one or two
days and then agamn take them back.

Now 1 come to the queston of
passenger amenities As far as pas-
senger amenities are concerned, here
15 the Report of the Estimates Com-
matte which has said as to what are
the basic amenities that they have
given to the passengers There was
a letter dated the 30th August, 1952,
n which the Railway Board had lad
down the followmng rminimum passen-
ger amenities to be provided in
future at all statione irrespective of
their status*

Waiting Hall,

Benches,

Su table arrangemenis for Light-
ing, waiting hall and booking
office;

Drinking water supply,

Improved type latrines;

Pucca platform surface,

Proper booking arrangements;

Planting of shady trees

There are the basic amenities and
the Railway Board has said that
irrespective of their status these
must be there in every station, This
letter of the Railway Board was
written m August, 1952 We know
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how many years have passed since.
At the more important stations, there
are additional amenities. As they
are for important stations, I do not
take them. But as far as all stations
are concerned, I want to know whe-
ther after six years these basic
amenities are there—I do not say
almost all the stations—I want to
know whether even at 50 per cent of
the stations these basic amenities are
there. They are not there. Here it
says about improved type latrines. I
do not mean the improved type of
latrines. There should be latrines in
a station even if it is not improved.
There are stations where there are
no latrines, Improvement comes only
after having a latrine.

As far as drinking water is con-
cerned, in their report the Estimates
Committee have definitely said that
it is the first thing as far as passenger
amenities are concerned. It is not
only the amenities for passengers but
some other things also are taken.
Suppose, Rs. 1 crore are allowed for
passenger amenities. What are all
the things that come under passenger
amenities? They are—conversion of
metre gauge into broad gauge, fire-
fighting equipment at stations and
sheds, provision of flag stations and
conversion of halts into flag stations.
All these are passenger amenities?
Then, purchasing a machine also can
be said to be a passenger amenity.
‘Why not do that also? That is also
for passengers. Passenger amenities
are not converting halts into flag
stations, purchasing fire-fighting
equipment and conversion of metre
gauge into broad gauge. If these are
included in passenger amecnities then
certainly there will be no money left
for latrines, drinking water and other
things. Some of the major items of
expenditure on station buildings are
provided for under these. The Esti-
mates Committee has definitely
said:

“The Committee strongly feel
that the types of expenditure
‘and works referred to above

should not have been charged to
the allotment of Rs. 3 crores
intended for ‘Passengers and other
Railway Users Amenities’. They
are unable to believe that it was
the intention of either the Con-
vention Committees of 1948 or
that of 1954 that the small sum
of Rs. 3 crores should be diverted
to the expenditure on big station
buildings or on conversion of
one type of station to another or
on conversion of narrow-gauge
line into metre gauge or broad
gauge lines. They are left un-
convinced by the argument put
forward by the Railway Board
during discussion that these
works, being non-remunerative
and therefore having no financial
Justification are Passenger Ameni-
ties and should be treated im
accounts as such.”

1 do not know whether, after this
Estimates Committee's recommenda-
tion, even today these items are also
included as far as the money that
is allotted for passenger amenities is
concerned.

So, as far as passenger amenities
are concerned, we know that in a
place where summer is very severe
there is no platform covering and
where there is rain for six months
In a year—in the South in"° Kerala
there are many places—there is no
platform covering Something can
be done to avoid the severe sun, but
as far the rains are concerned, special-
ly when there is severe rain, when
there is no covering over the plat-
form, 1 do not know what can be
done. For platform covering, drinking
waler supply and other amenities
much has been said. The Railway
Board themselves said that within the
next five or six years they would do
it. But as far as basic amenities are
concerned even today at 50 per cent
of the stations this has not been done

The next important point is that
for improving the efficiency and the
production of the Railway, the most
important thing is industrial relations
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and labour welfare, About the in-
dustrial relations and labour welfare,
1 want to point out to you the 168th
Labour Conference. There is a code
of discipline. The 16th and the 15th
Labour Conferences held in New
Delhi in June and in Naini Tal res-
pectively formulated certain general
principles in order to ensure disci-
pline in industry. It is not only in
the private industry, but it is also
in the public sector. Sometime back,
some six months back, the Railway
Minister said that as far as the code
of discipline is concerned it does not
concern the Railways. When you ask
the private industrialists to see that
the code of discipline is implemented
as far as the management and the
workers arc concerned, I do not know
why in the Railways this code of
discipline is not there. I do not
know whether they have thought
about it afterwards, Certain things
are given therc where managements
and unions agree, where manage-
ments agree and where unions agree.
Therein it is said that the manage-
ment agree not to increase work-
loads unless agreed upon or settled
otherwise. That is to say, as far as
work-load is concerned there must
be a discussion and there must be an
agreement between the employers
and the employees; then only it can
be increased. Again, it is said
there:

“not to support or encourage
any unfair labour practice such
as (a) interference with the right
of employees to enroll or continue
as union members, (b) discrimi-
nation, restraint or coerclon
against any employee because
of recognised activity of trade
unions and (c) victimisation of
any employee and abuse of autho-
rity in any form;™.

This is very important, because it
has been said that there must be
some principle about recognition of
unions in the Railways. Even today
the Integral Coach Factory Union
and the Chittaranjan Locomotive
Works Unlon are not recognised. They

383 LED-5

are also afflliated to one or other
Federation of Railwaymen. Not only
that, As far as the Integral Coach
Factory is concerned it is reported
that on each engine they save Rs. 2
lakhs, Their capacity was 10. They
have turned out 14 and they can
turn out 14 if raw materials are
made available in time. Therefore,
the total saving will be to the tune
of Rs, 28 lakhs, Why it is that these
unions are not recognised?

As far as recognition of unions is
concerned, in his speech the Minister
said that he is trying for recognition
of unions. That is another matter.
Before that—whether Government
recognises or not—in order that there
may be better relations between em-
ployers and cmployees, in order that
there may be better understanding
between them, why not consider
having joint production committees
and also elected works committees?

Coming to the present situation in
the Railways, there are reports from
Kharagpur that so many things are
being lost. Stealing is going on in
the wagons. It is said that so many
things are being taken out from the
Kharagpur workshop. These things
must be looked into Therefore, why
not have joint production committees
and also elected works committees?
What is the harm?

Then .I come to labour relations.
What is happening in the Railways
today? I have got many cases here.
Under rule 148 of the Establishment
Code about 20 persons have been dis-
missed in the south, and about 40 or
50 people in the north. It is not a
question of one or two people being
dismissed. Many people have been
dismissed under this rule. Look at
the way in which\they have been
dismissed. I know of a case in the
south where a man was suspended
for about two years, he was given
half pay, again reinstated and dis-
missed after giving him notice under
rule 148 on the next day. What was
the necessity of reinstating him if
there was any case against him? If
there was a case they could have
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straightway filed a case against hum.
There is another case of one Shr1 B
N Dasgupta He was transferred to
some place He went there and
jomned hus duties but the next day
he was given an order under rule
148 and dismissed There are reports
that some men of the Railway Pro-
tection Force are used for spying rail-
way workers and make reports to the
police It 15 on the basis of reports
received from the police that these
people are driven out As far as the
Code of discipline 18 concerned, there
1s a definite rule

“to distanguash between schoms
justifying 1mmediate  discharge
and those where discharge must
be proceeded by a warning, re-
primand, suspension or some other
form of disciplhinary action and
to arrange that all such disciph-
nary action should be subject to
an appeal through normal grie-
vance procedure,”

I can understand disciplinary action
being taken I can also understand
that where there 1s lack of efficiency
certainly there must be some pumsh-
ment If the ground 1s lack of effi-
clency, this 13 not the way to do it
He must be a man who had been
working for 10 or 15 years One fine
morning he 18 given an envelope
containing a note saymg that s
services are not required and he 1s
given a month's salary He does not
know what 1t 1s for If there are some
charges against him you can ask him
to answer them Then you can
pumish him saying that he 1s neffi-
cient You do not do that When
rule 149 18 used on a large scale and
people are dismussed the workers do
not know what will happen to them
the next day, what reports will be
made agamst them It iIs victimisa-
tion and nothing else It 1s not a
case of punishment I can wunder-
stand a punishment bemng given, but
I cannot understand a man who has
put m years of service being dismis-
sed even without his being charge-
sheeted He i3 not even told for

what reason his services are being
dispensed with Even if he 15 told
that he 13 not given a chance to
answer the charges and prove his in-
nocence Thi, 1s the way m which
they are dismissed from service

As far as industrial relations are
concerned the most important thing
1s that there must be confldence and
understanding It 15 only wth
mutual understanding and co-opera-
tion that progress can be made Give
the whole responsibility to the work-
ers Let there be jomnt production
committees and elected works com=
mittees Give the responsihility to
them and then ask them to do what-
evcr vou want If that i1s done, Sir,
there will be no wastage With the
help of workers wastage and corrup-
tion can be eliminated There 183 no
use of having such economy drives,
there 1s no need to retrench or drive
out workers You can get every-
thing done bv mutual co-operation
and understanding

I now come to the question of pro-
vision of quarters and other welfare
mcasures Even though some money
was spent m the First Plan period,
there were some lapses ‘There are
about two lakh essential staff for
whom no quarters have been pro-
vided Only one-third of the total
number of workers have been pro-
vided with quarters

Therc are cases where rest houses
are not provided for ticket examiners
There 15 the case of a ticket exa-
mmner who was prosecuted for taking
bath in a tap at the station He was
prosecuted for causing public nus-
ancc There was no rest house where
he could take his bath A  ticket
examiner has to move with the pas-
sengers and he must be clean He
took h s bath under the tap at the
station because he had no other place
and he wanted to return to his work
arter s.x hours He was prosecuted
by the police saymg that he caused
public nuisance
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There are the people who have to
check ticketless travel. Regarding
ticketless travel, 8ir, I only want to
invite the attention of the hon
Minister to a memorial submitted by
the travelling ticket examiners of
Southern Railways. They have cited
certain instances there It is said that
an Inspector General of Police refused
to let a passenger in the air condi-
tioned compartment in which there
was accommodation You know what
the result of the ticket examiner's
complaint will be, It would have
gone against him and not against the
Inspector General. There are so
many cases like that. I would only
draw the attention of the Minister to
the memorial submitted by the tra-
velling ticket examiners of Southern
Railway where they say how the
ticket examiners are taken to task
for doing their duty It is said that
a ticket examiner was asked to get
down from a second class compart-
ment. Recently I pointed out and
wrote to the Deputy Minister about
a case where the tram was detained
because a ticket examiner objected to
an officer travelling in first class with
a lady holding a second class ticket
After I pointed this out to the Deputy
Minister, there are now three charges
made agamnst him After I com-
plained, three more charges have
come against him There are the old
charges. When I put the complaint
before the Deputy Minister, three
more charges have come against him
on some other things, that he did this,
that he did that There were these
charges before? Why were these
charges not communicated to him? If
ticketless travel is to end, the ticket
examiners should be encouraged.
They must be given all facilities,
whether Collector or officer or what-
ever it is As regards police officers,
it is said in the memo that police
officers travel without tickets, They
are police officers In buses as well
as Railway transport, that is done.
E:_en if he has a ticket for third class,
he goes to the first class. Suppose a
ticket examiner catches him. The
other day a ticket examiner was

caught by a police inspector on some
charge of nuisance for taking bath
As far as ticketless travel is con-
cerned, make the ticket examiner bold
enough to come on anybody who goes
without ticket, or who with a second
class ticket goes in the first class.
You must prosecute him If any
authority 1s charged he goes to the
Raillway Board or other officer and
some charges come against him.

As I have pointed out, there should
be amenities to the staff Unless you
give them houses and unless certain
minimum facilities are there, things
cannot be improved As far as rail-
way accidents are concerned, I do
not want to go into them I shall only
refer to the figures to show that in
1851-52, they were 38 and in 1957-58,
they were 77 As far as deaths are
concerned they were 219 and they
have increased to 504. I say long
hours of work should not be enforced
on them Lack of maintenance of
railway track and lack of supply of
stores are the reasons. If accidents
are to be stopped, these things have
to be improved

Passenger amenities, I have already
referred to I want only to point out
one thing In the National Users
Consultative Council which was for-
med in the First Parhament, none
from our group was there. We pointed
this out to the Railway Minister. He
took 1t up Even now, none from our
group 1s taken in the National Users
Consultative Council I do not kmow
why it has been done What are the
reasons” Even today, we do not
know In the National Users Con-
sultative Council, other parties are
taken We are omitted there I am
asking the Railway Minister if there
1s any special reason for it He may
be able to just say that

There 1s another danger coming
also I want to point it out. The
Ganga Bridge is nearing completion.
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Mr. Speaker: The hon Member
must leave something to other Mem-
bers of his Party

Shri A. K Gopalan: There are
others who have got more things

'}h Minister of Railways (Shri
agjivan Ram). The names of Mem-
bers of the Lok Sabha and Rajya
Sabha for the National Users Con-
sultative Commuttee were given to
me by the Minister of Parliamentary
Affairs

Shri A. K Gopalan. It 15 the
Minister of Parliamentary Affairs
that has chucked us out We under-
«tind it now I am thankful to you

The Mokamch bridge 15 nearmng
completion The construction was
over 1 year beforc There are 20,000
workers  Twn lakh workmen  are
theie 1in var.ous bridges When a
bridgc 15 completed, there 1s the
question of providing jobs for these
people 1n the new constructions and
thc method to be adopted for that
I only wanted to point out this thing

As far as efficiency of the Railways
15 concerned, as far as increase 1n pro
duction 15 concerned, there should be
a change 1n the present policy of thc
Railway Ministry 1n dealing with the
workers and wvictimising them and
also using Rule 148 No employec
knows what will happen to him He
1» not ntcresied 1n his work  For no
fault, not understanding his fault, he
15 dismissed ‘There should be an
clected Works Committee and Joint
Production Commuittee, there should
be stricter co-operation and confidence
and understanding between the Minis-
try and the employees and therc
should be recognition of as many
unions as are 1ecessary and  they
should be given an opportumty to
discuss for planning and for improv
mg production and improving effici-
ency so that there may be no loss in
goods traffic as  well as passenger
earnings Also all amenities must be
there The passengers must be satis-
fled that there are all amemties and

they can travel in the trams n con-
fort Not only is there over-crowding,
there 1s so much of risk Unless this
15 done, the rosy picture that has
been painted by the Railway Minister
saving that goods traffic will improve,
and amenities will be there, will not
be a 1eality The reality today 1s, the
people are dissatisfied, the business
community 15 dissatisfied, the railway-
men are dissatisfled It 15 only the
Minister and the Railway Board that
are satisfied I want the Minister to
consider all these things

Shri Asoka Mehta (Muzaffarpur)
Mr Speaker the Railway Minister
after hc had presented his budget
chuacterised 1t as a pedestrian budget
when I had an opportunity to talk to
him about 1t In echoing this expres-
sion of the Prime Mmister, I thought
he was trying to say that the budget
13 something that neecds to be wel-
comed It has on the whole, received
a good reception in the country, in
the general press as well as m specia-
hised economic journals

There are a number of things for
which the Minister deserves our con-
gatulations for the way in which he
has carried on the work of the adma-
nistration in the last year But, I
deplore the note of smugness m his
speech and I wish he had the time
or he will find the time for a deeper
prob¢ and a fuller analysis In the
Iimitcd time at my disposal, I  can
only offer marginal comments and I
hope and trust that the Minister will
try to view them as an effort at this
kind of a fuller analysis

One of the things for which I would
like to put my appreciation on record
15 the way 1n which indigenous pro-
duction has been developed for rolling
stock It 15 a matter of satisfaction
to us that increasingly we are becom-
ing self-sufficient as far as our require-
ments of raillway rolling stock is
concerned But, I feel that our work-
shops are being neglected My col-
league Shri Goray 1s going to devote
more time to the working of work-
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shops. I shall not go anto 1t at thus
stage. But, I find that in the three
years of the Second Plan, we have
spent only Rs 24 crores out of Rs 65
crores that have been allotted for
workshops. This 1s very slow pro-
gress There are many things that
one can say about the workshops
About the delay in  equpping the
woikshops, the Estimates Commuttee
has drawn attention some years ago
to the heavy load that the workshops
will have to carry in the years to
come. I am swprised that while
considerable progress has been made
in other directions, we are not able
to equip ang modernise so as to utilise
the workshops that we have

The Railway Budget, briefly  but
significantly focusses attention on our
economic concitions In the Report on
Indian Railways 4s well as in  the
handier volume, Indian Railways, a
couple of pages have been dcvoted to
an overall rcview of economic condi-
tions Gowng through the report onc
finds that passenger traffic had regis
tered a big jump m 1956-57 The
mcrease was by Rs 8 croies And
then, stagnation has set 1n 1 realise
that with our conditions of overcrowd-
ing, nothing 1s to be gained by having
more incicasced passcnger traffic But,
this 1s an indication that something is
going wrong Therec was a big jump,
the jump has petered out not because
people are frnghtened about over
crowding, bui because they do not
seem to have the wheiewithal to

travel The samc 15 the case with
goods traffic The acccleration had
slowed down In the first three years

of the Plan, the increase in goods
traffic works out to 20 per cent The
assumption on which wec have been
operating 1s that over the Plan period,
goods traffic will mciease by 50 per
cent It has not increased These are
matters for which the Raillway Minis-
ter is not responsible But, my con-
tention 15 that this stagnation  that
has set in our economic hfe has made
it possible for the Railways to show
a good record This record should
not be judged independently but
should be judged in conjunction with

the economic stagnation which we, I
hope, are determuned to break. There-
fore, any kind of smugness on the
part of the Raillway Minstry—may be
the Ministry or the Adminstration—
may have adverse repercussions in the
years 10 come When I analyse the
condition 1n dufferent zones I find
that between 1854-55 and 1958-59 in
the areas which are covered by the
Western Raillway and the Northern
Raillway goods traffic earnings have
increased by 76 per cent, while in the
Eastern Raillway they have increased
only by 19 per cent Again, this has
nothing to do with the Railway Minas-
try, but here we see that there are
certain parts of our country which
arc stagnating As against the all-
India average of 52 per cent, there
are certain parts where goods traffic
15 picking up very fast It means
economic activities are moving on As
against that there are other  parts
of the country where there 15 a
erlous stagnation A 19 per cent in-
creasc in four years 1s  something
which ought to make us sit up and
take notice I personally feel that
now that the Raillway Minister has
stailed analysing the economic condi
tions a hitle greater attention may be
given an future reports and a some-
what fuller anals sis might be offered
from the point of view of the Rail-
ways so that we may be able to judge
the performance of the Railways also
i the context of the general eco-
nomic situation as viewed by the
1ai1lways

13 hrs

The next pont 1 would hike to take
up 1s that of operational efficiency
There 18 no doubt that various indices
suggest that the operational efficiency
has mmproved at least in certain direc-
tions The difficulty 1s that we have no
fixed criteiia by which we can judge
operational efficiency The Estimates
Commuttee had hsted 16 criteria when
it discussed this question of opera-
tional efficiency 1 would very much
like the Minusiry to give us a defimte
list of criteria  After all, they have
the technical know-how, and these
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criteria should be there from year to
year, and the information should be
given to us. What happens is that
wherever improvements are there,
those improvements are high-lighted
in the speech of the Railway Minister.
1 am sure the Railway Minister 15 not
interested merely m drawing a glow-
ing picture He 1s interested in  this
House knowing, if not from his speech
at least through the very valuable re-
ports that he makes available to us,
as to what 1s the real condition It
should not be necessary for us to
go heie and there, probe mnto this
report and that report in order to dis-
cover what the present state of opera-
tional efMciency 1s There should be
a fixed set of criteria, and we should
know what kind of weight 1s being
assigned to cach criterion, so that we
are able to judge the over-all position.

I find 1t frankly vcry difficult to
judge what the over-all position is
because, firstly, full information is not
available Sometimes, as [ said, you
have to turn somewhere else I had
to look into another report to find
out that the engine hours have in-
creased more rapidly than the train
miles and this factor has adversely
affected coal consumption Engine
hours have increased by 202 per cent,
while train miles have increased by
13-2 per cent. and the result has been
that coal consumption has gone up

These are things which have got to
be brought together and an over-all
picture given, and the Railway Minis-
try's assessment given as to what is
the position Otherwise, there is a feel-

that the Railway  Minister
1s merely trying to give a glowing
picture, trying to get a few boquets.
I do not think the Railway Minister
who 15 a very senior Minister need
seek boquets, because we are not
here interesting in throwing brickbats
at him Both sides of the House, I
am sure, are profoundly nterested in
judging and assessing the efficiency of
our Railway administration and seeing
what can be done to improve things,
and 1 believe the report should be so

drawn up as would make 1t possible
for us to reach any kind of significant
conclusions.

There 15 no doubt that there has
been a certain amount of improve-
ment i operational efficiency, but as
against that 1t must be remembered
that we have invested Rs, 675 crores
since 1955-56 The guestion again has
to be asked whether the improve-
ment in efficiency 1s commensurate
with the investments that we have
made Now again, fairness demands
that I should straightway concede
that the Railways have been starved
in the past, and for a long time even
the necessary reforms, the necessary
reconstruction was neglected, and a
considerable portion of the amount
that has been spent was needed for
what the admimstration calls rehabi-
Itation and reconstruction. It may
not be possible to achieve the ex-
pansion that we need in the amount
that we have spent. The much smaller
railway system of the UK. had to
spend £600 mullion, 1e, nearly Rs.
800 crores, m order to maintain its
equipment. So, I am fully aware of
the difficulties and handicaps under
which we are operating

Even then, I feel that it 1s necessary
that thus kind of balancing is made
to know how much of rehabilitation
st1ll remains to be done, how much of
expansion is taking place and to what
extent operational efficiency is being
adversely affected, 1f at all, because
we have not completed our task of
rehabilitation It 15 true that still 30
per cent of our engines are over-aged,
35 per cent of our coaching stock 18
over-aged These difficulties are
there, they are obvious, but looking at
the developments that have taken
place—again I do not know what base
year to take—if I take 1989 as the
base year I find that our capital-at-
charge has increased by 50 per cent,
but if we take the partition year as
the base year, then the capital has
increased by 70 per cent; labour has
increased by T8 per cent; passenger
traffic by 180 per cent; passenger
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miles by 140 per cent, showing that
the average distance that people
travel 1s becoming shorter and shorter,
goods traffic by 71 per cent, and ton
miles by 100 per cent It 15 necessary
to work out—maybe, the admimstra-
tion has done 1t, but I cannot find 1t
anywhere in the reports that are
given to us—what precisely 18 tne
capital-output ratio in ralways. This
is a very important factor not only
today, during the period of rehabihi-
tation and reconstruction, but also
for tomorrow when expansion will
become important, because in other
countries of the world there have
been periods when rallways have been
over-utiised and there have been
periods when they have been under-
utihised It has been very rarely that
therc 1s perfect synchronisation, and
48 one who 15 intciested in the macro
economic assessment of our develop-
ing country, I would viry much like
to know in what way the ralway
administration looks at these pro-
b.ems

The most productive period in ran-
way construction and development in
the USA was between 1897 and 1907
There the ratio was 248 In the
Soviet Union theie were two periods,
one of over-utilisation and the other
of somewhat optimum use During
the period of over-utilisation, 1928—
32, the ratio was 1 06 per cent, while
in 1936—30 1t was 2 04 It 1s impos-
sible for me, on the very meagre data
that 1s available, to work out our
capital-output ratio, but I think the
Railway Mimistry would gamn be
making a mistake 1if 1t did not apply
1ts mind to i1t now and take the coun-
try 1into confidence These are
matters on which vague, general
aspirations and soporific talk are not
gomg to help I believe that this
ratio 1s likely to rise, and if the Rail-
way Ministry hopes in the Third Plan,
m the Fourth Plan, to have 1its legiti-
mate share of allocation, it has got
to prepare the country from now on,
1t has got to go much deeper into
the economics of transport than it has
cared to do so far The kind of reports

that are given, as I said, are useful
up to a pomnt, but they are not what
18 needed in the context of planned
economy on which we have embarked
If the Railway M nister does not get
what 1t wants in future, I say the
Railway Mmnister would be mainly
responsible for, he will pardon my
saying so, the lackadaisical manner
in which he has handled this parti-
cular aspect so far I hope he will
not misunderstand me because I have
alteady paid him trnbute where 1
thought he has earned 1t

There 15 no doubt that the perform-
ance shows certain improvement, but
in the nght of the performances m
other countries, it 1s still very poor.
If we look at the daily muileage of
freight locomotives and wagons, we
are where both Unmited States of
America and Russia were in 1926—
30, I bring 1n these two countries for
comparison, because the conditions
there are somewhat comparable to
those of ours, the railway systems in
the Westein Euiopean countries are
on an entirely different basis In
Intha, for broad gauge, the figure is
80, that 1s, engine-nmules per day, and
the wagon-miles per wagon-day 18
47 3 In the United States of Amernica,
m 1926—30 1t was 87 9 and the
wagon-miles per day was 48 2, in
Russia, in 1826, 1t was 86 4 and 51
respectively We are at that stage
today Today, m both these coun-
tries we find that the figures have
mereased, the engine-mles per day
are 147 m the USA and 179 mm the
USSR

13*11 hrs
[Mr DeruTy-SprARER n the Char]

That 15, economucally speaking, I do
not think we are in the 1926—30
period, we are definitely in a better
position than the Soviet Union 1n
1926-28 Perhaps, we are not full
steam ahead as far as the 1928—30
period 1s concerned But the Third
Plan 1s gomng to create a situation
sirlar to an upsurge, I hope, and
I would be workmng for 1t to the



2973 Rellwey Sudges— FEBRUARY 25, 1688 General Discussion 2074

{Shr1 Asoka Mehta)

measure of my strength to see that
we have a faitly sharp acceleratiom
in our economic efforts, that accelera-
tion would demand a new type of
performance from the radways, but
{1 do not think our rauway system is
being geared up to i1t Between 1857-
58 and 1958-50 the revenue of the
raillways increased by Rs 14 60
crores, while the expenditure increas-
ed by 10 04 crores In this year, the
mncrease in freight charge resulted in
an increase of mncome to the tune of
Rs 5 crores, which means that we
have eaten into part of the increased
income that we got out of the increas-
ed freight charges

Whale 1t 1s true that the railways
will need higher allocations 1n future,
it must be realised that if we look at
the country’s economy as a whole, the
public sector has to increase its margin
of profit In an economy where the
pubhc scctor 1s expanding, a consi-
derable proportion of the savings has
got to come from the profits that are
made by public enterprises

An Hon, Member:
also

On foodgrains

Shri Asoka Mehta: Yes, including
on foodgrains When that question
comes up, I shall try and explain my
position on that also You cannot
have dcvelopment without tears

Acharya Kripalani: As if there
are not enough tears now

Shrl Asoka Mehta: I am afraid so,
there are not There 1s no possibility
of standing still You either buckle
up and move forward or the forces
of the events will push you into the
mire of stagnation, where not only
there will be tears but blood will be
exacted of you

Therefore, as I was trying to pomnt
out, unless the railways which are
the biggest enterprise in the public
sector, are mn a position to 1ncrease
therr margin of profit, I do not think

we shall be able to find the internal
resources that are needed for deve-
lopment To view anything in an
1solation, 1t would be very easy for
me to get up and say there should be
more amenities, better wages, this
advantage and that advantage and so
on, 1t would be a very popular speech,
but I am not interested in any kind
of populanty I am looking at the
dangers and the difficulties that are
there below the horizon, they are
going to come up the horizon, and I
would lhike to continue the role I have
played, of a Cassandra keeping on
warning pcople of the dangers and the
shoals that are ahead, so that we may
not have to face a shupwreck, so that
we may be forewarned and, there-
fore forearmed Here, again, I feel
that the Raillway Muustry lLkes to
move in smooth and favourable cur-
rents and 1s not willing to prepare
itself for the dufficulties that are at
the corner

I shall nct go as far as the Esti-
mates Committee has gone when 1t
sad that the time and energy spent
on the rallways m compihng the
statistics was largely wasted But I
have a con-iderable amount of sym-
pathy with what the committee has
stated, and 1t 1s swprising that 1n
spite of the very serious critiasm that
the Estima‘es Commuttee had to offer
and the vanious detailed suggestions
that 1t had made, so far, no response
has come from the Railway Mmistry

For instance, what has been done
about the Thirty-First Report of the
Estimates Commuittee” The Estimates
Commuttee rightly pointed out that
1¥ there was any justification for a
performance budget as agamst the
kind of budgct that 1s put forward
heie, namely a purely financial
budget, that was m the raillways It
18 now more than probably
three  years since this  particular
report was made available to the
Mmister I hope that at least the
Minister would enlighten us now #s
to what 15 comung in the way. The
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Extrmates Committee had sald that
probably a lot of these statistics were
being collected by the Rmlway Ad-
ministration If they are bemng collect
ad, why are they not bewng made
avatlable to us i a manner where
it may be possible for us to assess
the performance and offer our cnt
¢ism not in the wide general terms in
which we tend to do but in a specific
manner wherety the ailways may
oc benefited as well as the country
may have the advantage?” Then
again, many people had argued when
we were discussing the nationalisa
tion of insurance, that there should
be more than o%ie corporation, so that
comparative data would be available
and there would be some kind of
competition Here while we have s,
many different zonal <systems—we
nave as many .S scven or eight zones
of the railways in India—the informa-
tion available is very sketchy It 1s
very difficult to find out anything,
only in the Estmates Committee's
report was I able to find out how the
operational effi rency m d.flerent mat-
ters var ¢» from raillway to railwav
They have asked in their report wh,
the.c differences are thore, only thew
ccho the answers This kind of infor
mation 13 necessiry All that we get
1s about broad gauge and metre gauge
and nothing bcyond that Theie are
these different zones, in certain places
there are ecrrtarn advantages and In
certain others, there are disadvan-
tages Why 1s it that the progress 1s
faster in somd« zones and slacker i1n
some zones’ There 1 no reasol
given anywhere

Take for instance the question of
claims In 1838 the claims have
increased eightfold put the amount ot
money which is paid for tnese claims
has increased a hundredfold, and the
increase 1s verv much mnre in the
North-Eastern Railway There must
be some reason why these things are
happening There must be some ex-
planation for this We are merely
told that these things are happening,
but the advantage o! having so man;
different railways, though under the

overall control of the Railway Board
and the Ralway Minister, 15 that we
have some kind of a coruparison to gn
on, whereby wr can finc out why cer
‘aln places are becomi.g slack, why
there 1s slack somewhere, how the
slack can be removed, what difficul-
ties arisc when dhe-e <la~ks are re
moved, and so on Though this infor-
mation 18 not given to us, I hope that
at lea-t the Railway Muster goes
through 1it, and the Railway Board 1s
aware of it and they are also not
satisfied with the ‘Max Factored’' pie-
ture that 15 being presented to us for
our benefit

There 1s a Span sh proverb which
says that there i1s a constant quarrel
between beauty and chastity I am
not coinpetent to say anything on that
but I believe there 1s a constant quar-
rel between speed and flow One of
the difficultics that any Railway Ad-
ministration faces is that when 1t
gamns in speed, 1t loses n flow, and
vice versa Here again, there 15 very
inadequate information I shall not
take the time of the House by going
into the details of it, but I am sure the
Railway Minister and his  technical
staff are very well aware of the
enormous amount of material that
needs to be collected—I do not know
whether it 18 being collected—to be
processed, to be analysed, to be studi-
¢d 1n order to see how far this pro-
blem 1s being tackled We hardly get
any information in these reports on
this crucial question

The next crucial question on which
there 1s no information 18 the rates
of growth in the value of production
with the rates of growth in the freight
traffic This vaneg for different in-
dustries and for different sectors For
iron and steel, the general situation
seems to be, 1n comparable countries,
that there 1s a curve concave upwards
When 1t comes to foodgrains, the posi-
tion 1z very different, there has been
a margin of error, plus or minus of
30 per cent or more It 1s not pos-
sible to have any kind of exact rela-
tionship between food production and
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food iransport. That has been the
experience of other countries. How
are we drawing our graph for the
futurey

There are some who have argued—
I believe the Estimates Committee has
argued or it may be that someone has
said i1t 1n the Rajya Sabha and I am
mixing up in my mind—that in future
there will be less and less of food
transport. But these are again prob-
lems on which ult mately the Plan-
ning Commission will have to be
convinced; and 1t 18 not merely con-
vincing the Planning Commussion, but
of convincing this House and the
country. And it 1s on these matters
that I suggest that from time to time
reports need to be produced, if the
Railway Ministry hopes to carry con-
viction. It 1s a competitive economy
that we have, even a planned eco-
nomy 18 compelitive economy Differ-
ent seclors claim lIimited resourcea
If this particular sector wants to have
what 1t considers to be 1its legitimate
share, 1t hag got to exercise its pres-
sure, not pressute by any i1knd of
undesirable methods but the only
leg timate pressure in & planned
economy we are entitled to cxercise,
that of logical arguments, presenta-
tion of facts and analyses carrymng
conviction to the reason of people
concerned There I find there 1s
room for a lot of improvement.

The next question—as I said, my
speech is more in the nature of
marginal comments—is that of tran-
ing. Now, 1t has been pointed out
in the report that there 1s shortage of
trained people The Railway Admi-
nistration is finding 1t very d'fficult to
recruit trained people indeed That,
of course, is a larger question That
is for the country to see and I hope
the Railway Minister will bring up
this matter with his other colleagues

1 was recently in Indonesia. I was
happily surprised to find the Educa-
tion Minister telling me that the
Edueation Ministry has set up a
committee of top-level officials of the

Education Ministry, the Ministry of
Commerce and Industry, the Minstry
of Agriculture and the Mumistry of
Planning in order to see that there is
max mum co-ordination in the growth
curves of industry and agriculture
and in those of education. I suggest
that the Raillway Ministry has to do
something 1n this direction. But that
15 by the way.

Th. Class IV Staff Promotion Com-
mittee .n theiwr report have revealed
@ sad state of affairs 1} lakh raillway
employees are i1lliterate. We are
talking about promotions to people.
When that particular Commuttee was
appointed, I think the Chairman of
the Railway Board placed before it
a rousing and mnspiring vision of the
man at the lowest rung rising to the
highest rank, Well, that 1s an aspira-
tion; that 18 where we want to move.
But so long as 1} lakh people remain
illiterate and where there 1s such
meagre provision of tramn'ng, how do
we expect any kind of significant pro-
moliong to take place” Of course,
there will be mass pressure, some
people will be moved up here and
there, there may be nepotism, there
may be people taken up one peck
here or one peck there, but that, to
my mind, 1s not at all a satisfactory
state of affairs Over a mll dn people
are employed in this undertaking
The Railway Minister 1s proud to
claim that one out of every 100 per-
sons i India 1s engaged in the rail-
ways in one form or other There-
fore, here 1s a place where some of
these basic things have to be worked
out effectively.

I would like to know what is the
extent of our present need for train-
ing, what 1s the lag. what is the
slack, 1n training What is the pre-
sent capacity for prov ding training
to our people?’ In the Plan, Rs. §
crores have been set apart over the
whole Plan period for providing train-
ing. Is this enough? What use is
being made of it? Traming is a very
important part if we are go'ng to
introduce the concept of social mobi-
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lity, My hon friend, Shm A K
Gopalan, waxed eloquent on jomnt
councils ang this and that But with-
out adeguate tramming, without under-
standing, merely because people st
round a table, things do not get very
easily done ‘This 15 a highly tech-
nmical problem, jomnt production,
workers’ participation in management,
traming within industry—these are
all interlinked Anyone who has
made a study of this problem knows
the number of difficulties that has to
be overcome I am one of those who
would love to see that our country
wrestles with these problems and 1s
able to overcome them If it has to
be done, obviously the whole problem
of traming deserves much closer
attention than has been g ven, from
the reports that I have before me

Shri Joachim Alva (Kanara)
Within hardly ten years the Hindus-
tan Machine Tools Factory has start-
cd full scale

Shrl Asoka Mehta I am tallung of
the ra lways, not of the Hindustan
Machine Tools Factory

Then thc Expert Commuttee on
Coal has disclo-ed a serious position
Again, therc 1s no reference to it here
Here 15 a committee which was
appointed and which has gone into
th s question It has said, for instance,
that diesehisation particularly of the
Southern Rallway 1s very important
I have not the time to summarise that
report but 1t 1s a very valuable report
There 15 no reference to that here
There 15 no effort, again, to wake up
the country to the difficulties ahead,
the need for diesehisation, the need for
reducing coal consumption, how there
1s danger of coal taking morc and
more of the additional capacity that
we will create We will be like the
Red Queen in Alice i  Wonderland
running faster and faster to be at the
same spot If we arec not to be like
that Red Queen—no reference to my
hon friend, Shr1 A K Gopalan—it 1s
necessary to act betimes The present
good picture that the rallways are
able to give 1s because of the economic

sla@nation, that rough patch mto which
We have got We do not want w be
in that pawch very long We wan: to
get ou. ot that patch We want to
be Rull steam ahead And when the
ecOhomy gets full steam ahead, 1f you
have not already prepared the coun-
¥ tor this programme of dieselisauion,
¥ou will find yourselves m consder-
able difficulties

It 15 necessary for us to start plan-
nmg tiom now on of diesel engines
What 15 being done about 1t? Agam,
it 1t quite possible that inter-mimstry

usslons are gomg on But i a
democracy, where Parhament 13 sup-
réMe, it 15 not enough to have inter-
minjstry discussions, 1t 18 necessary to
take Parliament also into confidence
50 that slowly an informed publie
opinon emerges on this question

The Report on Indian Rmilways says
n bage 7

It has been decided not to
Miroduce major organisational
changes such as introduction of
divisional sation system where 1t

not exist for some time as
they cause serious dislocation of
Work and rctard the progress of
the Plan”

1 afn very happy that this decision has
beey taken, becausc on more than one
occhsion 1 have been raising this po.nt
and saying that constant and frequent
changes, very often of an arbitrary
charactel, ate causing severe difficul-
Hes But agamn, I would like to ask
the Railway Minister 1s 1t not neces-
sary that we should assess the advan-
tages and disadvantages of the
different systems? Which system 1s
usefy]l where? We have tried out
VA&Tious systems Can he not give us
& Teport giving an assessment of this
50 that n future if any change 1s
made we have some scales by which
to Judge® Why must all judgment be
confined exclusively to his own Bureau
50 that he alone knows what 1s right
and what 15 wrong and we are here
either to applaud hum or to attack
himy» Why must he put us in a posi-
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tion where any kind of mgnificant
meeting of munds becomes 1mpossible?
When you have decided not to have
any more changes for the time beng,
may I suggest that this 1s a very good
time for us to assess the various
methods and your g.wing us a fawrly
detailed, comprehensive study which
may enable us to decide the hnes of
our progresg in future?

I am surprised et the complaint the
Railway Minister has made agamnst
road transport. I have defended the
raillways to a considerable extent, but
I would hke to make my position
clear. I do not want the railways to
operate 1n thig country mn a seller's
market. Experience about this in other
countries has been very disturbing. I
would hike to mnvite the attention of
the Railway Minister to the experience
in the Soviet Union, because it has a
certain amount of relevance. In the
very informative and penetrating
study Soviet Transportation Poliey, it
has been stated on page 128:

“Steel industry and rail-roads,
for example, may both be owned
by the State Yet the respective
interests in the matter of trans-
portation may diverge significant-
ly. It becomes necessary then to
adjudicate the problems that arise,
and Soviet policy in the last 20
years has tended to favour the
rail-roads 1n resolving the 1ssues
between them and their clients”

These are problems which are going
to come up, and I would not like the
railways, as I said, to operate in a
seller’s market If the Railway M-
ister i3 not just interested in becom-
ing the spokesman of his department
but ig willing to have a wider outlook,
as I am sure he is, he will not permit
this kind of criticrsm to be inade

In India, road transport 13 growing,
but as the Railway Mimster knows
very well, in the next few years the
danger is that industry and trade will
increasingly develop their own road

tansport component, That is what hag
happened 1n west European countries.
The manufacturers have their own
what 15 called ‘C licence trucks' im
which they carry thewr goods. That
has happened and I suggest that iz a
thing to be welcomed, not a thing to
be afraid of In West Germany, 81
per cent of the goods are carried like
that, ;n UK 82 per cent, i1n France 87
per cent and i Belgium 01 per cent.
Unless you want a planned economy
only for the purpose of squeezing out
certain desirable developments to
maintamn those who are in position and
power—I mean the big railwey trans-
port—if road transport 1s to function
efficiently m the context of competi-
tion, it may also be state-owned., But
if 1t 158 going to be in the context of
competition—competition is not a
capitalist concept at all—then there is
not going to be a seller's market.

The last pont I want to make 1s
about labour. I am very unhappy
about the smug attitude that the
Railway Minister has taken upon this
question I have very carefully gone
through the award that has been given
by the arbitratoir that has been appo-
inted The INTUC, I am very sorry
to say, has behaved 1n a manner where
they need to be told where they have
got to get off It 1s very necessary

I agree with the Railway Minister
that there should be a single union in
Railways Here 15 the biggest single
project in the public sector. We are
going to be judged by our industrial
telations 1n the Raillways If the
industrial relations are to be what they
ought to be, there has got to be a
simngle union on the Railways How
can we have a single union w'th a
dog-in-the-manger policy pursued by
certain interested parties?

There are many things which I could
say on labour My time 1s up. Maybe
on some other occasion, I will say
what I have to say. But, I would say
that while I give favourable marks to
the Raliway Minister—if he will per-
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mit me to say that—on many things,
I would like it to go on record that I
am very much dissatisfled and very
unhappy at the manner in which
things have proceeded, as far as the
trade union part of his Ministry is
concerned, as far as the trade union
policy of the Ministry is concerned. I
hope and trust that in view of the
very friendly relations that have exist-
ed between me and him, my com-
ments that have been made will be
understood in the light in which they
have been made and I hope the res-
ponse will be frank and helpful.

Shrli BSatyendra Narayan Sinha
(Aurangabad—Bihar): Mr. Deputy-
Speaker, Sir, at the outset I wish to
congratulate the Railway Minister for
the candid manner in which he has
presented the various problems facing
this vast organisation of Railways, and
for the keen awareness be has shown
in tackling these problems. His
anxiety to improve the railway opera-
tion as well as his keen interest in the
welfare of the families of railwavmen
in the country are also cnmmendable,
I fully share the optimism that is
based on the past achievements that
the Railwavs will succeed in achieving
the targets 11id down for them during
the Second Plan.

It is a matter of gratification that
already there is steadvy progress to-
wardg self-sufficiency in the manu-
facture of steam locomotives, wagons
and carriages. The completion of the
Mokhameh bridge itself is an achieve-
ment for which the Railway Adminis-
tration can take legitimate pride. Tt
's also hoped that with the opening of
this bridge. a great bottleneck in the
transhipment of goods to North Bihar.
as a result of which that area has
greatlv suffered, would disaopear.

The Railway Minister has also
assured the House that the Railwavs
would be able to meet the demand
of lifting 182 milllon tong at the end
of 1960-81. The Railwav Minister has
also referred to many other measures
of welfave in quite a confident tome
which is infectious; and, T am sure the

House will join me in congratulating
him. But there are certain features
which do create disquiet in our minds.

As hag already been stated and as
the figures show, there has been a fall
in revenue both on passenger and on
goods trafic. The Railway Minister
himself has admitted that the demand
for wagons for goods transport was
generally slack practically throughout
the country except on the few difficult
lines through which the pressure of
traffic continued. He further stated
that the decline in traffic is also attri-
butable to the diversion of high-rated
traffic to road transport. Then, he said
that corrective measures are being
studied.

I am sorry that the hon. Minister
has not taken the House into confi-
dence as to the causes for this diver
sion 1o road transport. Is it due tt
conveniencye, safety, economy and effi
ciency of rouad transport? If he ha.
taken the House into confidence, per
haps, we would have been in a better
position {0 make our suggesiions. As
far as I think, it is because of the
convenience and safety in the transport
of goods and the home delivery
service that private road transport
offers that there is an increasing
demand on this road transport and a
diversion of traffic from the Railways.
The Railways should not, therefore,
try to throttle it by manipulating
freight etc. On the contrary, if we
want to cnter into competition with
them, it is better we pay more atten-
tion to efficiencv and safety of goods
in transit and also to prevent passable
harassment to users. We should not
resort to measures which will ulti-
matelv affect our Railways which are
already showing a downward trend I
fecl that it is better now to recognisc
this as an accomplished fact and a
percnnial factor to compete with.

We should readjust our freight
policy as well as the programme of
procurement of wagons ete. It would
have been better if the Railway Min-
ister had given the figures of wagons
not utilised in the different zones
during the current year. Perhaps, it
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would have enabled the House also to
make some constructive suggestions to
the Railway Minister. In this respect,
I shall urge upon the Railway Minister
to adopt some realistic policy and
approach.

When there 1s already such a diver-
sion to road transport and the goods
traffic on railways is falling, I belive,
a good percentage of the wagons must
have remained unutilised We should
take these factors into account in
entering upon a programme of pro-
curement of wagons. In that case, 1
will ask the Railway Minister to tell
us whether it would be realistic to
spend Rs. 10 crores on wagons when
the existing stock is not fully utilised
Why not divert a part of this amount
towards the procurement of passenger
coaches to relieve overcrowding, about
which there has been s0 much
complaint?

Then, I will come to another aspect
of the Budget, that is, the continuous
increase in working expenses, which
is also causing disquiet in the minds
of the Members of the House. Although
it is true that the trend of working
expenses in a developing economy is
bound to be upward, the question
naturally arises whether every expan-
sion has necessarily to be accompanied
by excessive increase in stafl expenses.
What is needed, therefore, is some
kind of job evaluation and a rationa-
lisation of workload and wage struc-
ture. I am afraid, if the policy of this
continuous increase in personnel and
overhead expenses continues at the
present rate, it may affect the working
of our nationalised undertaking as an
enterprise run on sound business lines.

The Railway Minister has assured
the House that a check on expenditure
continues to be kept. I think it would
have been better if the Railway Min-
ister had taken the House into confi-
dence as to ‘t:x:e measures v:;hieh t}:lie
proposes to for arresting s
trend in the upward direction of

expenditure and a fall in the revenues.
I think he should be a little more
communicative on this point. I do
not doubt that he 15 not alive to the
situation. Yet among other measures
that he may be contemplating he
should see that there is no duplication
of machinery and avoidable waste of
expenditure. 1 would particularly
mention the instance of the railway
protection force and the security orga-
nisation and the vigilance organisa-
tion. We have a chief security officer
of the status of a D.I.G. and several
assistant security officers in the rail-
way protection force. You have a
vigilance organisation working as a
separate entity on each zone. Could
not the chief security officer, with his
valuable experience as a senior police
officer look into this? Personally I
think that vigilance should be placed
under the chief securitv officer

Shri Rajendra Singh (Chapra): He
15 still there

Shri Satyendra Narayan Sinha: It
is not there; they are different offi-
cers (Interruptions ) I am coming
to that At the Railway Board's level
the working of the railway protection
force and the vigilance organisation
15 1n charge of a single director. Could
not this unified control! be introduced
on the railwayg themselves? If that
1s done I think this will work with
greater co-ordination and also unneces-
sary duplication and the machinery
will lead to greater efficiency.

The other point to which I would
like to refer is the top heavy admi-
nistration. Every year opinion is
expressed in this House regarding this.
It is high time that the Railway Min-
ister gives his perzonal attention to
this question. There is no doubt that
the expenditure at the headquarters
is bound to increase with the expan-
sion of the entire railwav system. But
the question is: whv have so many
managerial posts® 1 will give you a
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few instances in the rank of
manggerial posts in the Rallway
Board. Up to 1958, the secretariat
work in the office of the Railway
Board was managed by a single Secre-
tary with the status of a deputy direc-
tor and assisted by an ascistant sec-
retary. Now, you have a high-power-
ed secretary, assisted by a joint sec-
retary and three under secretaries for
the same thing. Again upto 1955,
there were only five members in the
Railway Board. Now we have flve
members including a Chairman and
five additional members. You have
provided costly private secretaries to
the members with the status of a de-
puty director, besides P.As. Stenos
and' odlers, Doey 1Y refecy tie makedy”
on the part of the administration to
economise? Therefore, I beg the
Railway Minister to give his personal
attention to thus. Whenever any pro-
ject is opened we find that there is a
separate general manager and all
these other officers and the whole
paraphernaha is set up again. What
is the necescity of having this expand-
ed Railway Board at the headquarters
I have already stated that there is
need of ccrtain rationalisation of work
and workload. ‘The railways are no
doubt recruiting a large number of
engineers and technical staff. The
Minister has told us in his speech that
about 1500 engineers and engineermg
supervisors at various levels have been
working in the various projects in
connection with the Second Plan.
Presumably these 1500 posts of en-
gineers and supervisors have been
created during the last three years of
the Plan period. No one can object
to the recruitment of engineers for an
organisation like the railways. What
is objectionable is that while recruit-
ing engineers for field work, main-
tenance of track and other construc-
tion work, you actually utilise them
as establishment and personnel officers
in the office of the Railway Board and
in other places. I know quite a few
officers at the headquarters of the
Railway Ministry who started as en-
gineers but who were called to work
in the Railway Board as secretary, or

director (establishment) or member
(ytaff). There is a good deal of shor-
tage of technical personnel and tech-
Njcal staff and engineers. Extra hends
in large numbers are being recruited
for the Plan. There are quite a few
ehgineers working as establishment
oMficers in the Board's office. It is mo
ue utilising engineers and technical
staff in office tables when fhey are re-
Quired in the fleld. It is not only pub-
lic money which is wasted; it is also
wastage of technical personnel which
it a major factor responsible for in-
efficiency at the highest level,

I will come to the next question
Which my friend Shri D. N. Tiwary
raferreg to last year also and that is
With respect to the North Eastern
Rajlway. The ease and lethargy with
which the railways move there dis-
courages anybody to make use of that
rajlway For a person who wants to
£0 from Patna to Muzaffarpur, it re-
Quires all his resoluteness to make up
his mind to cross the Ganges and
bagrd the train. That takes about
seyen hours What amount of man-
haurs is lost in this transit? It is for
the Board member to find out the
colossal waste which is now being in-
dulged in in this way. Despite the
fapt that this matter was brought to
the notice of the Railway Board every
¥Year, nothing seems to have been
done so far. Every year when there
15 a marriage party, there is a big
rugh. The railway staff working there
do not consider it necessary to use a
little bit of foresight and use more
cogches The result is that there is so
much of over-crowding even in first-
clags compartments that bona fide
Pagsengers have also to get down or
they do not find any place and are
sitnply scared away from using that
rajlway. I would request the Railway
Minister to do something straightaway
to improve the position in that rail-
why.

Secondly, I want to submit one
métter to the Railway Minister who
fortynately comes from the same
area. I am not saying anything from
any parochial point of view but from
the point of view of giving employ-
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ment to the local people The Gorakh-
pur workshop and the workshop at
Izatnagar had been doubled m capa-
city while Samastipur workshop has
not been looked after Some more
attention should be paxd to the
Samastipur workshop so that the
workshop capacity may be increased
and more people may find employ-~
ment there With these words, I wish
well for the raillways

Shri Bhagavatl (Darrang) Sir, Shn
Gopalan has said that everybody 1n
this country except the Railway
Minister or the members of the Rail-
way Board 1s unhappy at the state of
affairg af the caldwayes [ da nat wee
why such a pessimistic view should
be taken 1 feel happy that the Rail-
way Minister has stated in his speech
that steady progress has been made
to make thc country self-sufficient 1n
the manufacture of locomotives
coaches wagons etc It 18 ewident
from the fact that purchases within
the country have mcicased by two
and a half times during the last five
years ended 31st March 19858 It 1s
also a matter of satisfaction that the
research work at Lucknow and
Chittaranjan research centres has
made 1t possible to utilize the indige-
nous materials to produce railway
stores which were traditionally 1m-
ported from abroad I feel these are
basic requirements on which we can
depend for improvement of the rail-
ways 1n this country Bo if there 1s
improvement mn thie line, we may
feel assured of the future

Then the question of accidents 1
certainly a matter of grave concern
for ail of us in this country In 1957-
58 the total flgure of accidents exceed
ed 9,500 From this figure we can see
that the situation 15 very grave We
are glad that the Railway Board and
the rmilway administration are alive
to this situation and they have taken
some steps But I would like to say
that the success of the ramlway ad-
mimstration will be judged by the
devices thev adopt to solve this prob-
lem satisfactorily

The Ralway Minister has referred
to the housing programme It is ad-
mytted on all hands that housing is
oné ©of the very big problems in this
country not only for the employees of
th¢ Government but also for very
msny people in the country But it is
sti}l more so for the employees in the
North-East Frontier Railway, because
in that railway there are a good num-
bey of employees from the displaced

:sons from East Bengal Those of
the Rallway Employces who have
their homes in this country can keep
their families at home and somehow
manage to work even if the rallways
carinot give them accommodation, but
gain whn eame fnam. Pakiatan. as ve-
fugces and are now employed here
capnot manage without Railway
quarters So 1t 15 a very urgent prob-
lemt especially for them I hope the
rariwavs will take this into account
and when they allocate funds  for
housing in the North East Frontier
Ratlway they will grant special con-
cegsSlons

1 take this opportunity to express
the thankfulness of the people of
A<sam for some of the steps the rail-
way admimstration has taken recent-
ly to develop the raillway system 1n
Aeiam region Following the creation
of the North East Frontier Railway
come Imorovement has been effected
in the admmistration and operation
That can be seen from the total load-
g The {otal loading has increased
from four or flve per cent to about 21
per cont  That 1= something com-
mendable

The Railway Minister has said that
wofk on the strengthening of the
Acéam link over the Brahmaputra
bridge has also progressed satisfac-
torsly That 1= also a matter of satis-
faction for us  But I may be per-
mytted to say that not much has been
dore yet n that railway for making
the railway more speedy and also for
mncreasing the passenger amenities In

the trams m Assam region are
gtill far behind compared to other rail-



It 15 something very absurd 1 hope
the railway administration will see to

because of certain facts I may ate
here some of the individual luggage
packings welghing more than 30 tons
«annot be transported, as the capacity
of the biggest rallway crane 1n the
south bank of the Brahmaputra 18 35
tons only Agamn, the length of 1n-
dividual packages cannot exceed 30
feet The maximum overall width of
a consignment 1s restricted to 10 feet
The maximum height of a package
that would be carried at present 1s
only eight feet But the dimensions
of heavy machines and other things
which are to be carmed to the plant
wte in Assam are much higher So,
the mdustrialist either in the public
sector or in the private sector finds 1t
difficult to carry machine etc to
Assam So, 1t has become a handicap
in the way of setting up mdustries 1n
Asgam I hope the raillway admims-
tration will take steps to raise the
standards of these things m the rail-
way system in that region

Then I may be allowed to say that
not an inch of new raillway hne has
been constructed after Independence
mn that part of the country I recog-
nize that the Assam link has been
bunlt, but that 1s only to replace the
old line which ran through Pakistan
I would ask the Raflway Minister and
the Railway Board whether it 15 just
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there for exploiting the resources if
railway lines are not built Up #ll
now the Government and the raillway
administration have not looked into
this matter The Assam Assembly
has passed two or three resolutions
unammously to construct these two
lines—one from Rangapara North to
Lakhimpur North and sanother from
Pandu to Garo Hills mia Goalpara. I
hope the Railway Ministry will see its
way to accept these suggestions.

14 hrs

I may say in this connection that
there are about 100 tea gardens in
between Rangapara and Lakhmmpur
North and there are several areas for
procurement of riee and paddy Two
of the most important procurement
centres m Assam fall within this
area One 15 at Badat: and the other
1s at Halem. So, this railway will be
of very great help I hope 1t will
develop that part and also connect the
NEFA areas

Shri Asoka Mehta said that the rail-
way administration has failed to tackle
the trade union problem satisfactorily
He also complamned about the INTUC.
I do not know how far the Ministry is
responsible for trade umon activities
But as far as INTUC 1s concerned, I
may say that utmost efforts were
made to unite the railway emplovess
at different levels on the part of the
INTUC I personally know that
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Shri D. R, Chavan (Karad). Mr
Deputy Speaker, Sir, before entering
into the technicalities of the Railway
Budget, I would like to piace before
the House the regional demands of the
area which I represent Before
coming to that it 1s necessary to point
out what was stated in the objectives
of the Sccond Five-Year Plan By
ponting 1t out I want to emphasise
here the regional disparities that are
there and which 1t 1s necessary must
be removed,

While laying down the objectives of
the Plan, 1t was said that our Second
Five-Year Plan seeks to rebuild rural
India, to lay the foundation of indus-
tnal progress and to secure to the
greatest poesible extent opportunities
for weaker and under-privileged sec-
tions of our people and the balanced
development of all parts of the coun-
try. It further says:

“Another aspect of inequalities 1s
that of regional disparities, In any
eomprehensive plan of development,

it 15 axiomatic that the special
needs of less developed areas should
receive attention”

The National Development Council
also has recommended that withun the
resources available, every effort
should be made to provide for the
balanced development m different
parts of the country The new Indus-
trial Policy Resolution also  stresses
the need for securing the balance m
regional development. I lay em=-
phasis on the last sentence, that 1s, the
balanced development of all parts of
the country

Viewed mn this context, a careful
study and a close analysis of fhe
Railway plan will reveal that a colos-
sal amount of the plan provision of
Rs 1125 5 crores allotted to the Rail-
ways under the Sccond Five Year
Plan 1s being spent in the north on the
pretext—it has been stated by the hon,
Railway Minister in his last year's
specch—that the provision of new
line< 18 confined to such lines as are
requircd for operational purposes and
for the new industrial projects This
stratagem I am afraid, will result 1n
stunting and retarding the economic
growth of backward and under-
developed regions besides upsetting
the economic equilibrium in the
country

In this connectlon, I would Like to
make 2 reference to the draff mani-
festo of the Congress Reform Com-
mittee This 1s a new party that has
been formed m Madras The mani-
festo says

“Industries must be developed on
a regional basis Backward areas
must be rapidly industrialised what-
ever may be the handicaps There
1s a growing feeling m the South,
which 15 quite justifiable, that it 1s
being neglected If more indusiries
spring in the North than wm the
South, it 1s not because natyral re-
sources are far greater there than
here, but because they mn the North
are able to bring greater political
pressure on the Centre than those in
the South
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Further, on the ecomoruc front the
charge 13 made that the South 15 neg-
lected 1n setting up of major indus-
Ample funds are not forth-
for some of the projects which
in the blueprint stage It further

-!5g§

“It 1s the industral magnets of
the North that dictate the policy of
the Central Government”

The only object in  pointmg out
what has been mentioned in the mani-
festo of the Congress Reform Com-
mittee 1s to impress upon the hon
Minister the feeling that 18 entertain-
ed by the people in the South I, of
course, have the same feeling and say
that the region which I represent,
that 13, Marathwada, 1s also badly
neglected in this respect Let us now
examune whether the charge that has
been made would be substantiated
against the hon Railway Miimster 1n
the hght of what has been done and
what 13 being proposed to be done
durmg the remawmmng period of the
Plan

In this connection, I would lke to
refer to the speech of the hon Ral-
way Minister (Paras 22, 23, 24 and 25
on page 11) One will certainly say
without any hesitation that the
charge that has been made 13 substan-
tial true One thing more If one
looks to the Raillway map that has
been supplicd by the Raillway Mims
try, what does one find? The Rail-
way map that has becn supplied bv
the Railway Mmstry will show that
the whole of the Gangetic belt com-
prising Uttar Pradech, Bihar and
‘West Bengal in the north 1s inter-
connected and interwoven by Rail-
ways Every village, town and city
has been connected by a network of
railways The percentage of railway
mileage per hundred square mules if
it 1s calculated, m the north 1s far
greater than in the <outh This policy
of dumping the money in the north
if recklessly pursued without attend-
ing to the needs of the less developed
regions, will, I am afraid, have dis-
astrous effects on the unity and the

sohdarity of the country Besides, it
will enable the north to develop into
an industrial economy and keep the
south m a state of an under-develop-
ed and backward economy which wall
enable the north with its superior -
dustrial economy to rule the south
This 1s the warning that I am giving
to the hon Railway Minister so that
in future planning at least some of
the demands which have been made
by the people in the south from time
to time could be met

Now I come to the regional de-
mands which I am gning ta  nplace
before the House It i1s not that these
demands will be immediately taken
mnto consideration and are likely to
be wincluded m the remamning peridd
of the Plan, but my object in placing
them before this House 1s that in case
1t 1s not possible for the hon Railway
Minister to take some of these de-
mands 1n the remamning period of the
Plan, at least these demands will be
considered during the Third Five-
Year Plan These demands are as
follows The<e demands have been
placed before the hon Railway
Minister from time to time The peo-
ple of Maharashira have been de-
manding the construction of the fol-
lowing lines —

The construction of Diva-Dasgaon

railway line in the districts of
Ratnagiri and Colaba,
Construction of a new  broad

gauge line connecting Latu1 1v Par-
L-Vaynath,

Construction of @ new  broad
gauge nne from Amravati1 to Nar-
kheda m the Vidarbha areas of
Maharashtra,

Construction of a new line con-
necting Baramat; on the Cenjral

Railway to Nira on the Southern
Railway, and

Conversion of the following
lines —

Poona-Miraj-Kolhapur meter
gauge section of the Southern Rail-
way into a broad gauge Iine; and



3007 Raway Budget— PHALGUNA 6, 1830 (SAKA) General Discusmon 3008

Latur-Kurduwadi-Miraj-Kolhapur
section from narow gauge to
broad gauge.

These are some of the outstanding
immediate demands of the people of
Mearathwads

I am glad that the hon Ralway
Mirister has made a reference in hus
Budget spoech to Diva-Dasgaon Lne
hon Railway Minister says that
is a possibility of construction of
-Dasgaon line He further says
this is under an active considera-
tion of the Government. Reference to
a mere possibility certainly creates
doubts and musgivings m the mind of
a man May I request the hon Ral-
way Minister to be a little more defl-
nite and positive on this point and
give an assurance that no matter what
happens, this line would be taken up
and included m the Third Five-Year
Plan” Then the people would be
satisfled

Mr. Deputy-Speaker: If he himself
has some musgivings, how can he
help?

8hri D. R. Chavan: He referred to
the mere possibility

Shri Jadhav (Malegaon)
permat

Shri D R Chavan: In tlus respect
I would like the hon Railway Minis-
ter—he 1s not here—to remember one
fact

£9E7

If funds

His predecessor, Shri Lal Bahadur
Shastri, when he was in charge of the
Ministry of Railways wisited our side
All the demands that I have just men-
tioned were placed before him, and
when he addressed a meeting there he
assured the people that he would cer-
tainly do his best to consider those
demands sympathetically and include
at least some of them m the SBecond
Five Year Plan

Sir, the Second Five Year Plan 1is
practically coming to an end We are
practically at the end of the third
year of the Second Five Year Plan
But 1 am sorry to find that none of

the demands which were placed by
the people of Maharashtra has been
mncluded nor was any step taken to
include any of those demands m the
Second Five Year Plan I would like
the hon Minister to consider de-
mands and at least take up some of
those demands in the Third Five Year
Plan That is what I want to empha-

§

i

Ministry, not ane is present here.

The Deputy Minister of Labeur
(Shri Abid Ali) They have just gone
out

Mr. Deputy-Speaker: At least there
ought to be one here I have no
objection The hon Minister 1s here,
but when there are three Ministers in
the Railway Ministry at least one of
them can find time to remain present
here They ought to be informed of
that

Shri T. B. Vittal Rao (Khammam):
Sir, the way this programme has been
fixed 15 incorrect There 13 discussion
on Railway Budget gomng on in the
other House and here also We could
have had 1t tomorrow.

Shri D R Chavan: Sir, there are
three Ministers and none 15 present
here These are the demands that I
am placing before the Minister We
get an occasion only once a year. I
hope at least the Minister who 1s pre-
sent here will note them down

Mr. Deputy-Speaker: That 18 being
done

Shri Abid All: I will pass 1t on to
him

Shri D R. Chavan: I am glad if he
15 doing that

Mr. Deputy-Speaker: Anyhow, one
of the Ministers ought to be present
here They ought to be informed
about 1t

Shri D. B Chavan. Then, Sir, on
page 14, paragraph 30 of the Minis-
ter’s speech there 1s a reference made
to Kurudwadi-Miraj-Kolhapur line,
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‘The Minster says that the survey for
this project 1s completed I hope this
project will be included in the cons-
truction programme very early Fur-
ther, I would lke to press upon the
Railway Minister the desirability of
extending this hine from Kurudwad:
to Purli-Vainath

I now come to the electmfication
programme that i1s undertaken by the
Raillway Mimistry Concernmng the
electrification of lines, 1 am sorry that
no reference has been made by the
Railway Minister 1n his Budget speech,
¢to the extension of electrification on
the Bombay-Delh1 main lmme from
Igatpur: to Bhusaval I would hke
here to refer the hon Minister who is
present here to the Railway Minister'’s
speech that was delivered last year on
17th February, 1958—page 8 ‘There
the Minister has <aid that the exten-
sion of electrification on the Bombay-
Delh: main line from Igatpuri to
Bhusaval over the busy ghat section
has become an operating necessity I
fail to under<tand why in this year's
budget speech there 153 no reference
made to the extension of electrification
from Igatpur:1 to Bhusaval which, the
Mmaster last year said has become an
operating necescity In view of the
absence of reference to this electrifica
tion project, may I ask the Railway
Minister what he proposes to do with
regard to this important project?

Then I come to another demand—
Amravati-Narkheda line Concerning
the construction of this line, I would
like to mention that the survey of this
line was undertaken and completed, I
understand during the British regime
Here I want to request the Railway
Minister to call for the record of this
survey and examine 1t, 1f possible, to
see whether 1t could be taken up 1n
the Third Five Year Plan m wview of
the long-standing demand from the
mple for the construction of this

Next, Sir—this 15 a very important
demand which I am placing before
the House—is the conversion of Poona-

Mira)-Kolhapur metre gauge section
mnto broad gauge. 8ir, I want to press
upon the Railway Minster the neces-
sity and desirability of the conversion
of the Poona-Mira)-Kolhapur metre
gauge section of the Southern Raillway
into broad gauge I understand that
the Bombay Government 1s also press-
g for this The conversion of thus
line 15 very important and necessary
mn view of the fact that lot of deve-
lopmental activities are lhikely to be
generated in the area served by thus
line 1n the near future, as the hydro-
electric power that would be generat-
ed 1n the year 1960-61 and made avail-
able for rural electrification from
Koyana hydro-electric project will
create immense opportunities for the
development of industries in  those
areas Industrial development of this
poverty-stricken arca 1s entirely de-
pendent upon this project

There are, Sir, other advantages if
this project 15 undertaken  The
advantages are from oth.r points of
view This will enable Government
to start <ome of the basic industries
like the fertihiser plant and  the alu-
minium plant for the location of which
this area 1s i1deally suited I believe,
the Minister 1s aware of the fact that
there 15 a plentiful availab.lity of raw
material like bauxite and other things
i those areas If this project 18
undertaken that will accelerate  the
programm¢ of ndustrial develop-
ment m the hinterland of Maharash-
tra It 1s very necessary because the
people most of them are poverty-
stricken, and unless some Industnal
projects are undertaken and some-
thing 1s done for them there would
not be any employment opportunities
and the standard of living of those
people will not increace  These are,
Sir, some of the demands which I
hope the Railway Mimster will consi-
der carefully and do something to in-
clude m the future programme

Then I come to the next point which
18 very important and which has been
streesed by every Member m this
House, and that 1s about corruption in
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the Railways The Railway Mmister
has also stated in his budget speech
that there is rampant corruption on
the Railways The problem of corrup-
tion continues as ever before in spite
of the activities of the vigilance or-
ganisation and the various preventive
measures adopted by the Rallway
Admunistration to eradicate thus evil

I am glad that the Railway Mimster
has accepted the established fact that
there 1s corruption on the Indian Rail-
ways and that he 1s tackling this prob-
lem That 15 what he has saxd mn his
speech I am sorry I have to bring to
the notice of Government that corrup-
tion 1s prevalent at a very high level
It 15 no use catching the minor fry at
a lower level The top officers can do
positive damage to national interests
in addition to putting Government to
a loss of money

In this connection, I would ke to
point out one or two instances The
Cambata Firro Manganece Plant at
Tumsar Road, I understand has been
sanctioned a siding off a smngle track
mamn line which can be considered a
very dangerous practice from the
pont of view of -afety of passenger
traffic The main raillway station of
Tumsar Road 15 two miles away and
the normal thing would have been to
bring the siding from the Tumsar
Station This would have been 1n
Line with all railway regulations as
well as safety rules This wall save
Cambatas a few lakhs of rupees which
they would have to spend otherwise
This has been done at the cost of a
dangerous practice and risk to regu-
lar passenger traffic

Another thing 1s, a pump-house at
Tumsar Road for Cambatas Ferro
Manganese has been sanctioned at the
site where the railway pump-house 1s
operating This was objected to by
the Rallway technical staff and the
Deputy Chief Engineer, South-Eastern
Railway The Railways were
afraid that if considerable
amount of water is pumped away
by Cambata Ferro Manganese Plant,
they will be gtarved of their supply

whach is very essential The engineers
objected to it, but I understand that
influence was brought against thus
wholesome technical advice of the
Deputy Chief Engineer of the South-
Eastern Raillway

I understand that an ex-Member
and ex-Adwviser of the Indian Railway
Board 1s 1n the employment of Messrs
Cambata Ferro Manganese Private
Ltd and 1t 1s said that this gentleman
has used his influence to do all these
things It should be taken serious
note of because this siding has been
sanctioned even though it 1s hikely to
caus: considerable damage to the
safety of the passengers All these
things are allowed to be done As I
just now mentioned, 1t 1s saixd that
some person m the employ of Cambata
18 bringing influence over some of the
persons and the technical advice that
1s tendered 1s being overruled The
crux of the problem 1s that big officers
of the Railway Board join big firms
and compames with whom they
establish their contacts before retire-
ment and then they use their nfluence
on behalf of the firms m which they
are engaged Therefore I have to
make a suggestion and the suggestion
1s that such officers must be asked to
submit the scrutiny of their contract
to the Government before they are
allowed to accept jobs 1n private firms
This should be taken note of

There 1s another instance which is
very important, of how some inadver-
tance on the part of the Railways
creates scope and opporturuty for
corruption What happened 1in this
case was, the District Traffic Super-
intendent, North-Eastern Railway,
Fategarh 1ssued a circular letter dated
10-12 55 with regard to clearance of
goods from Fategarh district Under
the circular, clearance of broad gauge
traffic was restricted from Kammgan;
only va Farukhabad instead of the
proper and shorter route, Kanpur,
Hathras, Mathura Later on, another
circular  letter dated 18-10 56 was
1ssued by some one on behalf of and
under the authority of the Chiet
Operating  Superintendent, North
Eastern Railway, Gorakhpur with



3013 Railway Budget— FEBRUARY 25, 1960 General Discusrion 3014

{Shri D. R. Chavan)

respect to the booking of goods traffic
hetween stations on the North Eastern
Raitway, This is a very important
question that I want to place before
the Raillway Minister, The guestion
is whether the enforcement of the
scheme under the above two circulars
is strictly in accordance with law. For
that purpose, I would like to refer to
section 54 of the Indian Railways Act.
Section 54 says:

“{1) Subject Lo the control of
the Central Government, a rail-
way admunistration may impose
conditions, not inconsistent with
this Act or with any general rule
thereunder, with respect to the
receiving, forwarding or deliver-
ing of any animals or goods.

(2) The railway administration
shall keep at each station on its
railway a copy of the conditions
for the time bemng in force under
sub-section (1) at the station, and
shall allow any person to inspect
it free of charge at all reasonable
times.”

This section confers powers on the
railway administration, Railway
administration has been defined in
section 3. It says,

‘“railways admunistration” or
“administration”, 1n the case of a
ralway administered by the Gov-
ernment, means the manager of
the railway and includes the Gov-
ernment . . '

The question is whether the restric-
tions imposed on the traffic and the
circulars which have been issued by
the Traffic Superintendent would be
consistent with the provisions of the
Act and the rules framed thereunder
or they are inconsistent with the Act
and the rules framed thereunder. That
hae got to be decided. What has
kappened here? This isa very

important point. This section B4
confers rule-making powers on the
Railway administration, Railway
administration has been defined in
section 3 and it means the manager or
the Government. The question would
be whether the Traffic Superintendent
could issue circulars and regulate that
traffic or restrict the traffic. That is
the point. This was done in 1955 and
it continued till 1858. It may be
argued by the Railway Minister that
these circulars were issued by the
District Trafic Superintendent, but
subsequently sanction was granted by
the Government or by the Railway
Administration, ‘Then, the question
would be, why was the Indian Rail-
ways Amending Act passed? That is
the pomnt, The Indian Railways
Amending Act has been passed in
1957. In the Amending Act of 1957
which came mnto force in December,
1958, this rationalisation scheme was
adopted. What happens under the
circumstances? If it could be legal
and within the competance af the law
or the rules framed thereunder to
regulate traffic by an ordinary Traffic
Superintendent, what was the neces-
sity of passing this Amending Act?
That 15 the point What happens under
the circumstances? If a route is
diverted or restricted, that creates
ample opportunities, rather a sort of
source of corruption for the Railway
officials I understand that several
representations concerning this
irregularity or illegality were made to
the Railway Administration, including
the Minister, Members of the Railway
Board and the superior officers con-
cerned but no notice of them was
taken This callous attitude of
indiffercnce on the part of the Rail-
ways, may I submit, 1s responsible for
creating scope for corruption in the
Railway administration? This has got
to be seen I understand that several
representations from 1954 up to the
present time were made, but no notice
has been taken Therefore, this should
be considered.

With these words, I close.
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W & Sk TR fawremr

Shrl Bangshi Thaknr (Tripura—
Reserved—Sch Tribes) Mr Deputy
Speaker, Sir, 1n matters of develop-
ment and progress in the raillway
sector mn India, the Raillway Mimstry
18 trying 1ts best to reach the target
The number of running trams has
been made to increase (Interruption)
What 1s that interruption®

Mr Deputy-Speaker: An interrup-
tion that does not reach the hon
Member 1s not jntended for him He
should not eare for that

Shri Bangshi Thakur: The number
of running trains has been made to
mcrease, and the nstallation of new
raillway lines has been and 1s being
made Workshops and loco-workshops
have been established, and our boys
are getting tramming in those work-
shops 1n large numbers The Railway
Admimstration 18 trying its best to
give more facilities to all the travel-
lers of al] the classes So, all these
prove that India 1s also not lagging
behind 1in the railway sector in com-
parison with the other countries of the
world, Of course, there are some
drawbacks, and I hope that the Rail-
way Minstry will take steps to
remedy all these

Now, let me say something about
the raillway lmes in Tripura Seo, at
last the people of Tripura have
heard the long-cherished proclamation,
though after a decade, that Trpura
will have a link railway line So, let
me convey my thanks to the hon
Railway Mimster for the mention he
has made 1n his speech at the time of
introducing the Railway Budget for

1980-00 regarding the possibilities of
construction of the Patharkandi-
Dharmanagar hink railway line But
what has led me to surprise 15 that I
do not find any word of surety in his
speech m this regard Moreover, there
1s no indication &s to when this Iine
will be constructed IL is needless to
say agamn and again about Tripura's
unspeakable transport difficulty,
which the people of Tripura have been
suffering from since the achievement
of Independence

The Tripura of pre-Independence
days used to enjoy the facilities of
iravelling by rails, by boats and by
air freely But, after the Partition,
she 15 nearly surrounded by Pakistan
So, she has been made to surrender all
the facilities of the above description
except that relating to awr, which
alone cannot cope with the situation
created by the gigantic constructions
demanded by upto-date development
and progress So her development and
progress are being hampered mn every
field and the result 1s that the people
are to undergo unbearable hardship
in every walk of their life

I do not say that no development
works have been done in Tripura so
far Of course, works have been done
but those works are unproductive
constructions, unproductive 1n the
sense that as soon as the construetions
of roads, bridges and buildings are
fimished, the labourers are thrown out
of employment, Not only that, as
those constructions are, by thewr
nature of unproductive economy, they
do not help Government to lessen the
burden so far as economic develop-
ment 18 concerned Only productive
constructions, that 1s, constructions of
productive economy, such as establish-
ment of industries of various descrip-
tions can help the Government m
solving all the problems permanently
Of course, the Government 1s also
concentrating 1ts attention n  that
direction But so long as the link and
the 1nland ralway lmnes are not
constructed mn Tripura, no industry
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can be started and if no industry s
started, all the problema wall remain
unsolved in Trpura.

I want to discuss the difficulties of
the producers of Tripura with cone
rente facts and figures Under the
present arrangement, if one maund of
Jute or cotton or oilseeds 15 to be
exported from Sabroom, situated at
the southern-most extrematy of
Trpura, to Calcutta, 1t has to be load
ed 1 a truck or a lorry which has to
run about 100 miles from Sabroom to
Agarfala, and another 6 miles to
Akhara What will be the transport
charge” It will be nearly Rs 7 From
Akhara to Calcutta, the Pakistan Ra:l-
way will charge about Rs 2-10 So
altogether the transport charge will be
more than Rs 9 per maund If the
products of other divisions of Tripura
are to be exported m this way, thev
will share the same fate, of course
the transport charge will vary
accarding to the distance from plare
to place

We have road mn one of the
Calcutta dailies that the cost of
production of jute per maund 13 Rs 19
What 18 the market price at present m
Tripura of jute? Rs 8—Rs 12 So
i1t 13 far below the cost of production
I¥ this one maund of jute 1s carried by
rallway from Sabroom to Agartala it
w1ll cost less than Re 1 So the trans-
port cherge will amount to, say
Rs 3-10 upto Calcutta So deducting
the transport charge upto Calcutta
the producers can get Rs 6 more per
maund

I should like to mention about the
scheme concerming rehabilitation at
Raima Saima It was planned that the
hillocks 1n Raima Saima area would
be levelled down wiath the help of
bull-dozers and m this way some
80,000 acres of land could be found for
rehabilitating one lakh persons that
1s, 20,000 famibes But that could not
be materialised because bull-dozers
cannot be hfted by air and the semu
permanent bridges could not bear the
Feavy burden of the same So the
scheme was abandoned Had there
been a railway in Tripura, the scheme
of the Government could have been

translated into actyen lomg ago Had
there been a rmlway in Tripura, the
transport of food amounting to about
one lakh ton supphed by the Govern-
ment of India from 1956 onwands
would have been very easy, the
present carrying cost would have been
substantially reduced, the time would
have been much shortened and
wastage and damage avoided

What 19 the problem of Tripura®
The problem of Tripura 15 the
establishment of industries But with-
out raxlway lines in Tripura, no mdus
try can be started there So the pro-
blem will remain unsolved Under
the circumstances, allow me to
demand that the link rml hnes from
Patharkandi to Dharmanagar and
the inland rail lines from Dharmansa-
gar to Sabroom should be constructed
within the first year of the Third Plan
and during the Third Plan period
respectively

Shri Shankaraiya (Mysore) I wish
to congratulate the Railway Munustry
on the all-round development they
have shown i1n the production of loeo-
motives and wagons, mechamcal
equipment, putting more railways
m operation on several lines and pro-
viding of amenities The improvement
mn the manufacture of locomotives has
made the couniry more and more self
reliant and less and less dependent on
foreign countries Taking mto wview
the progress we are going to make m
the two remaining years of the Second
Plan and the Industrial progress that
18 to be made 1n view of the Thrd
Plan period, the progress that has
been made has to be greatly intensifi-
ed and accelerated and 1t has to be
seen that w¢ are more fit and com-
petent to manufacture and meet all
the needs of the country Therefore,
1 wish to state that more intemse
action should be taken to produce and
mmprove these things

Regarding operational efficiency, !
wish to say a few words No doubt,
there has been an all-reund efficiency
taking the general picture m
But if we take mto account the
tionmyg mn the several Imes and

1}
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we come to the Southern Railway, I
will have to paint a differem picture.
But speaking generally, operational
efficiency as a whole in the country
has increased. But there is a tendency
now, on account of the several
accidents and the criticism that has
been levelled both in Parliament and
elsewhere, for the officers, particularly
on the engineering and traffic sections,
not to take the risk of taking decisions
on the spot quickly. They are trying
to shift the responsibility on to their
superior officers. Unless and until
local officers take the responsibility of
quick decisions, efficiency will not be
there, Many of the works or gquick
turnover or efficiency has lagged on
account of decisions not being taken
quickly, So I would suggest to the
Railway Board that they should insist
on local officers taking responsibility,
because if they try to shirk and wait
for the orders of their superior
officers who are in distant places, the
public will be put to inconvenience.
the work will suffer, the trains will
have to run late and so many other
inconceivable consequences would
flow.

Therefore, though the Railway
Board have come to the conclusion
that they are not going to further
reorganise the divisions, I would
still insist that the divisions be so
organised that each division would be
conflning itself to less than 1000 miles,
and greater responsibility and greater
powers be given to these divisional
officers and it is seen that efficiency is
maintained. If this reorganisation is
introduced in the administration and
working of the railways, I think we
will improve a good deal and the
publie will be greatly benefited. as the
trains can be run more efficiently.

Another point is about the Railway
Act. There have been a several rules
SBubsidiary Rules. There is a Rallway
Act. There have been a several rules
and subsidiary rules operating. One
hon. member just now referred to
orders that are issued under the
subsidiary rules for inspection etc. by
the TrafMic Manager and others, These

rules and subsidiary rules are not
common in all the Railways—in the
different zones. 1 do not know why
there should be such a difference, An
attempt was made to make uniform
rules and subsidiary rules for all the
Railways, This, particularly, hampers
work when there is mutual transfer
from one Railway to another, Officers
will not be knowing the local rules
and subsidiary rules of the other
Railways and the public will be put
to great inconvenience by  different
interpretations. This was considered
by the Ministry and they promised to
introduce common rules and sub-
sidiary rules. But, I do not know how
far it has been effected. This will also
lead to greater efficiency in the
running of the Railways, I hope the
Ministry wil] look into this matter,

As repgards new lines I must con-
gratulate the hon'ble Minister for he
has mentioned in his speech the
Hasan-Mangsalore line. He has stated
that the possibility of constructing this
Mangalore-Hasan line will be taken
into consideration. It is no doubt a
gratifying thing. In view of the
pressing need for this railway line
and the greater necessity of this
because of the development of the
port of Manpalore on the western
coast in the Mysore State, this has to
be taken immediately and precedence
should be given to it. This is an
under-developed area in the western
coast which exports so much of
manganese and fron ore and many
other things to foreign countries and
also the west coast products such as
cashew nuts, pepper and coffee, All
these have to be transported quickly
and they are earning a lot of foretgn
exchange When so much of foreign
exchange is being earned by manv of
these articles grown in the western
area, priority should be given to it.
And, T hope the hon. Minister will see
that this line is constructed within
these two years, that is within the
Second Plan period itself.

Shri D. C. Sharma (Gurfaspur):

Why not earlier?
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Shri Shankaralya: I want it urgent-
ly; that is why I am pleading for this.

Then, 1 am sorry to note that no
mention has been made about the
Satyamangalam section. There is a
link that has to be connected from
Chamarajanagar to the Coimbatore
line, covering a distance of about 75
to B0 miles. The cry has been there
for the last 50 years. The foreign
Railways operating then, the .S.I. and
M.S.M. Railways would not allow the
State Government to have this
connection. Now that the Railways
have been integrated and we have an
Indian Railway system, thiz connec-
tion should be undertaken, If 1 may
say so, when Shri Gopalaswamy
Ayyangar was the Minister of Rail-
ways he promised to undertake Iit;
and my information is that he had
already ordered its construction, I do
not know what happened to it. The
matter has been agitated by the
people; the work has not commenced
and it has been shelved.

Recently, when the hon. Minister
visited Mysore, the people of Mysore
gave a representation and he knew
the intensity of the agitation that is
going on and the dissatisfaction and
disappointment that the people have
been feeling in that particular area,
Since the matter has been pending for
a long time, I hope the hon, Minister
will give due consideration to that
‘and see that it is implemented at least
in the Third Plan,

If I remember aright, the hon.
Minister while replying to the Budget
Debate last year, mentioned that he
would give serious consideration to
this problem when the 80 million
doller loan from America would be
drawn. Not that some amount out of
that the 80 million dollar loan would
be spent there; but that would relieve
the Ministry of some of the general
funds for construction of fresh lines.
That 80 million dollar loan has been
drawn; and, over and above that,
some other loans have also been
taken. They have been enumerated
on page l4 of the Budget speech.

“Ag the House is aware, we
have since been able to cbtain a
further loan of 85 million dollars
from the World Bank.”

“Apart from these loans, assis-
tance has also been received under
the Indo-American Technical Co-
operation Programme and the
Colombo Plan.”

So, when assistance has come and
when a promise was made that this
line would be given due consideration,
1 am sorry to find that no mention has
been made about it in the report; and
it is very disappointing to us. I hope
the hon, Minister will not give any
further room for disappointment and
will consider the matter favourably.

Coming to the Southern Railways,
I have many points to state, I do not
know what is wrong with this
Southern Railway or the southern
zone, It has been disappointing in
many ways. While all the other zones
have been working at a profit and
providing more amenities the
Southern Railway has been running
at a loss of Rs. 6 crores a year. I do
not know the reason for it.

One reason that has been attributed
is that the cost of coal has increased
and that has resulted in the increase
in the loss to the extent of Rs, 3
crores, Except the explanation,
nobody knows whether it is a fact or
not. This requires a deep probe into
the matter, This Southern Railway
was running profitably during the
company days and the Mysore State
Railways was also running profitably;
and I do not know why the Southern
Railway is incurring a loss of Rs, 6
Crores & Year. Itis not a small
matter; it is not a small sum The
matter has to be enquired into and
proper reasons have to be found as
to where the defect lies and must be
remedied,

Coming to the question of facilities
that have been provided in the
Southern Railway, particularly in the
Mysore area, I would say this, As you
know, Bangalore is a big city and it
has industrially developed. Its popula-
tion is more than double and there has
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been an mflux of ‘population 10 a very
great extent There 13 a Houting
population of nesrly
day

An Hon, Member: One lakh every
day?

Bhri Shankaraiya. Yes, there are
nearly 100 trains and hundred of
buses coming into and leaving out of
Bangalore It 1s a business centre and
many ndustries have been started
there

Mr. Deputy-Speaker: Most of them
must be travelling without tickets!

fhrl Shankaralya The Southern
Railwey is not competent enough to
tackle if it were to be true

Shri Dasappa (Bangalore)
Mysore Stete, Sir

Mr Depaty-Speaker If the Mysore
people have no other reason to
advance for the losc that the Rallway
1% INCUrrng

Shri Dassppa. Mysore was really
earning Rs 80 lakhs every year
before integration

Shri Shankaraiya. The railway
stations have not been improved, they
are the same as before 1 may bring
to the notice of the hon Mimster that
there are about 6 to 8 trams leaving
Bangalore every day towards the
Mysore side and they have no over-
head shelter All the train formations
will be m the open, exposed to sun,
ram and all that There has been no
overhead water supply when so man:
people are gomng there

Lastly, I would hke to bring to the
hon Mmister's notice one fact which
15 disqureting to the munds of the
Members of Parliament from Mysore
and also the people of Mysore 1 refer
to the discrimmatory treatment meted
out to the ex-Mysore raillway officers
1f we take into consideration how

Not n

againgt, how they have been super-

seled, we will realise how it 1s mot
lyaq uestion of tolerating it but it
a question of exasperation too, us
how 1t 18 being practised

8

I would give only one instance. I
may recall that there was a good
deal of agitation 1n 1850 when the
integration took place Some of the
Mysore officers who were gazetted
officers lost their grades and had 3o
come into grade III or IV and those
who were then included in the class
I and II grades have smce bean dis-
criminated against and people from
SIR and MSM railway have
superseded these Ex-Mysore officers,
in spite of their good confidential
reports For instance, an officer of
the second class who has got good
1eports was entrusted with statutory
audit I do not wish to mention the
names When he turned out good
work the superior officer and the
senlormost officer gave certrficates
saying his work was commendable,
appreciable Within two months, a
promotion had to be recommended
and this Mysore officer was ignored
and a junior most officer was pro-
moted to the senior scale The Gene-
1al Manager took objection to the
rccommendation made and promoted
lum to the senior scale The parh-
cular departmental officer had to
dcal with this was opposed to pro-
mote the Ex-Mysore State officer as
a senior scale officer, so he imme-
diately issued an order that the
Myso'e officer should not draw a
higher pay und that the promohon
would be subject to the Board's con-
firmation Then the officer had to
1ctire within a few months and on
the last date of his service, when
he was about to retire, he wrote a
General remark that all the three
Mysore officers werc unfit for pro-
motion to Class I On that report, the
Railwavy Board acted and superseded
the three Mysore officers by three
others against whom there were some
complamts and notices for explana-
tion had been 1ssued

Shri D. C. Sharma: The others are
also from Mysore

Shrl Shankaralya No When they
preferred an appeal, the reason given
was that the nmtter had been decidet
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eords suppressed? There has not only
been omission but there has been &
commission also The previous re-
cards were not placed before them and
only the last report was placed That
1s how they have made use of the
Public Service Commussion also to
cover their mistakes and differentia-
tion al

Mr Deputy-Speaker: Such cases
may be taken up with the Minister
mndividually

Shri Shankaralya: It 1s only one
individual case Sir, That 1s why we,
Members of Parliament from Mpysore
gave an application to the hon Minis-
ter and we are going to discuss i1t with
him unfortunately he fell 111 and had
an accident just after We had some
discussion on this with the Member of
Establishment in the Raillway Board
and he gave certain relief TUnfortu-
nately, he could not give relief m
this case because he had no powers
and the matter has to be discussed
with the Minister We are gomng to
give this in writing naming the officer
also who has practised such things I
am sure the Minister 1s favourable
and will look into the matter and I
have great confidence and trust m the
Hon'ble Minister and I hope justice
would be meted out

Mr Deoputy-Speaker: I am sure the
AMinister will discuss 1t syith the hon
Member

Bhrli Bhanjs Deo (Keonjhar) Mr
Deputy-Speaker, Sir though the rail-
way autharities at the headquarters
and all over the country have done
a good job standing up to the Second
Plan, yet I could not be very happy

with the financial picture that the
hon Minster of Rmlways presenied
to us the other day I may call it
delicate the most glaring proof of this
13 that the railway development fund
15 lacking in finances The funds
amounting to Rs 82 crares which were
to be taken from thus fund to carry
on projects during the Second Plan
period are now bemg charged to the
capital at charge probably to avoid
paying & higher rate of interest to the
general revenues as had been pomnted
out by the Railway Convention Com-
mittee when 1t was appomted Certain
projects which had formerly been
shown as unremunerative had now
been suddenly shown 1n the explana-
tory memorandum of the Ralway
budget as being remunerative and
their expenditure had been charged
towards the capital at charge, proba-
bly again to avoid the higher rate of
dividend that they have to pay to the
general revenues

About advances from the general
revenues the Raillway Convention
Commuttee pointed out that such ad-
vances should be treated as temporary
loans and should not be added to the
capital at charge on which four per
cent dividend 1s payable annually The
Railways will pay an interest on this
loan to general revenues at the
average borrowing rate chargesble to
commercial departments It seems that
this laxity over the expenditure has
not inspired the Railway Minister to
evolve any means of vigilance over
expenditure and instead the expenses
are supposed to increase this year It
1t true that the trend of working ex-
penses 1n a developing economy may
be upward, but every expansion in
activity should not be actompanied
by an excessive increase m expenses
1t 1s high time that some job evalua-
tion and rationahzation of the working
load and the wage structure were
evolved The policy of contmnuous
increase 1n personnel and overhead
expenses at the present rate will
affect the working of the railways It
13 time that an expert committee was
appointed to go into these factor of
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the problem and see how best we
could have increased revenues which
are comparatively less elastic with-
in the plan period or rather within
the period of the last eight months
as has been mentioned by the hom
Raillway Mimster while making his
Budget speech

The hon Minister has not men-
tioned how the problem of operational
efficiency has to be stopped up nor
has he suggested any speed increase
for the trains and the reduction in
the detention of wagong in yards and
other similar efficiency measures The
Railway Minister pointed out that
this increase in working expenses
was largely under repairs and main-
tenance expenditure incidental partly
to the steadily expanding railway
assets and partly to various safety
measures taken to minimise accidents
about which there had been great
alarm during the last Budget session
and a threadbare discussion 1n this
House The details however reveal
that Rs 2 71 crores will be spent on
staff covering cost redistribution of
posts 1n certain cadres, etc and on
staff temporarily sanctioned for pre-
liminary work of change-over to
metric system apari from the staff
for certain other categories In spite
of the fact that they had to spend
1in 1858-590 more than the Budget the
revenues fell short to the extent of
Rs 131 crores This was mainly
due to the dechne in both passenger
earmings and goods earnings There
was a short-fall of Rs 8 43 crores 1n
passenger earnings and Rs 4 67
crores m freight earnings As has
been pointed out by the Railway
Minister the fall was partly due to
an 1mpact of rise in the cost of living
and employment situation, but 1t can-
not be said that this fall in passen-
ger earnings was all due to that
There were improved amenities for
passengers but yet, I am sorry to
say that the people took to travel
by buses, because they thought they
could not pay for the higher fare bill
that the railways had been imposing
on them

The very fact that the railways
have not been able to divert traffic
from the road transport routes indi-
cates that there is something very
wrong in their working I take this
opportunity to point out that the
short distance carriage by the road-
ways increased during the last two
years People find 1t convement to
go by buses if they want to travel
small distances, because the number
of tramns plying between places at
short distance 1s very small There-
fore, I would suggest that short
distance trains to feed the regions of
heavy traftic should be orgamzed.

Simularly, the freight rate for short
distances 1s higher considering the
services of the roadways in  which
ca-e the goods are earried from one
market to the destinatton They
casily attract more traffic If the
raillways can organize the delivery
system 1n case of bigger stations at
least, 1t will help the raillways 1n
two ways fust, it will add to theiwr
revenues and sccond, 1t will reheve
the congestion 1n the godowns at the
stalions

There 1s hittle disagreement with
the measures for improving the
rovenues by means such as preven-
tion of tickelless travel, effective steps
against thefts, neghgence, etc In
fact the revenues of the railways will
considerably improve 1f ticketless
tiavellers are prevented and condi-
tions created for reduction m pay-
ment of compensation on account of
damages

The budget speech reveals that the
Raillway Board 1s scrutimzing the
statutory provisions relating to the
responsibilities of Raillways as car-
riers of goods It will be recaled that
the Rarlway Freight Structure En-
quiry Commtee had recommended
that the railways should assume the
responsibility of carriers within one
year of the implementation of the
freight structure The Railway Minis-
ter has been rather vague on this
point and has sad,

“As these recommendations of
the Commuttee have far-reaching
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implications it will take some-
time to finalize Government's
decision on them and the Com-
mittee itself has recommended
time for such examination™.

It is implied by this the Govern-
ment, after having brought into effect
a new freight structure are not now
very anxious to assume common
carrier lahilities? But it is high
time that thcy did so because of the
higher freight structure that they
have implemented with effect from
1st October, 1858.

A happy feature about the freight
structure 1s that the Minister has
prorused to consider the carriage of
the goods which was earning foreign
exchange for our country, but due
to the raised freight structure they
have not been able to compete with
other foreign markets, In this re-
gard, the hon. Railway Minister has
said that nune items have already
been notified which will receive consi-
deration. I do not know if man-
ganese ore comes under this category,
because that has been a very good
foreign exchange earner {for our
couniry From the area I come from,
therc 1s a big extraction of this
mineral which has dwindled since
last year because wc are not able to
compete with the foreign markets
which are growing mn Brazil and
South Africa Therefore, I would
urge on the hon Railway Minister
to consider sympathetically the case
of this trade so that we may be able
to retain for our country the markets
which were being fed by the man-
ganese ore from our country.

About the delicate nature of the
raillway finance, again I may be per-
mitted to say that the anticipated
net surplus of Rs. 21'19 crores for
the budget year of 1059-80 gives
cause for concern, because in calcula-
ting this surplus it does not appear
that the Railway Minister has taken
into consideration the possible burden
that might be placed on the railways’
finance as a result of the recommen-
dations of the Pay Commisgion. This

only means that the railways will
have to depend more and more on
general revenues of the Government
of India for their development and
expansion programme. Railways have
an assurance to increase demands
for transport capacity from the new
steel plants and the existing ones
which are going to be expanded. They
will have the monopoly of this traffic.
Coal raisings also are bound to in-
crecase It 1s, however, doubtful
whether these expectations will come
true, mn view of the comparatively
stagnant state of yndustral produc-
tion which was only about two per
cent higher than in 1957 as against
about eight per cent during 1955-56.
Unless there 1s substantial improve-
ment in the coming years, the ex-
pectations of increased revenues may
not materialize,

There is a very important issue
which has been raised by the Rail-
way Minister He has exaggerated the
competition from the road transport
services Similarly, our shipping
compames have been complamning
that there is wundue competition
between road transport and shipping
and the railways That is why it is
very necessary that we should have
an ntegrated policy for shippmng,
railways and road transport so that
there 15 no duplicating and undue
competition among each other but
that all are combined for the deve-
lopment of the resources of our coun-
try which are essential for the growth
of our third Five Year Plan.

I may suggest here that coastal
shipping should be developed in the
ghat areas, especially in the eastern
and western ghats where, due to diffi-
cult terramn and natural features, it
is not easy for the railways or the
roads to meet the requirements for
the development of those areas In
these areas particularly I would sug-
gest that coastal shipping should be
encouraged because the freight in
shipping would also be cheaper than
in the railways and road transport
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After having dealt with the geme-
ral structure of our railway budget,
with your permisison I might digress
to some of the local problem. First,
1 will mention about the railway sta-
tion which connects the distriet head-
quarter of my district, which 15 situated
at about 72 mules from the railway
station, as well as the sub-divisional
headquarter called Jajpur m Cuttack
district. This Jajpur Keonjhar Road
station 15 very important in  this
respect that it has to cater for the
requirements of Keonjhar district as
well as the very rich Jajpur sub-
division of Cuttack district. Besides,
this station 1s growing fast in impor-
tance, because chrome ore and iron
ore are loaded into the railway from
this station. Moreover, the Govern-
ment of Orissa are contemplating to
set up a ferro-chrome plant in the
very near vicinity of this place. That
15 why the importance of this station
is growing considerably

But I am sorry to say that though
stations of lesser importance than
this station have been developed,
unfortunately, the South-eastern
Railway have not paid enough atten-
tion to the growth of this station
Recently two new tracks have been
laid there for which an overbridge
has been constructed, but the mam
railway line which 15 nearer the goods
shed and which caters for the town
which is on the other saide of the
track is not yet connected with a rail-
way overbridge.

Moreover, the siaff at this station
{s not up to the requirements. As 1
have said, this station 1s fast grow-
ing in importance due to the load-
ing of the iron and chrome ore, but
the staff there is not adequate and
that is why they have to work over-
time. Though the staff number 46,
there are not adeguate gquarters for
them Only about 14 quarters exist
at present. Besides, though the tele-
phone exchange is only a mile away
from this place, the railway station,

which is growing in importance is
not yet connected with a telephone
line. As there is a telephone connec-
tion, it would facilitate communica-
tion between my district headquar-
ters, which is 72 miles away and the
sub-divisional headquarters, about
which I have already mentioned.
Then, though recently water tap
facility has been provided in the
station, 1 am sorry to observe that
this protected water-supply has not
been made available in the gquarters
of the raillway employees living
there.

I want to say something about the
Pun Express, which i1s the important
rallway link between Orissa and the
important city of Calcutta But un-
fortunately, more often than not, this
tram runs late and even if this train
arrives only about 20 minutes late
at Kharagpur, 1t 1s detained for over
four hours, because the Ilocal tra-
ffic has precedence over this tram.

Sumilarly, I will mention about
another train connection between
Patna and Tatanagar—ihe Tatanagar
Express. Formerly, there was a pas-
senger train betwcen Patna and
Tatanagar But this passenger tramn
was faster in those days in this res-
pect that anybody could go from
Tatanagar to Delhi in 30 hours But
now, with the express service, the
journey takes 36 hours 1 cannot
understand why when there 15 ex-
press service, it should be slower
than the passenger service of those
days Probably it 18 due to the fact
that this express train does not con-
nect the Delhi-Kalka Mail.

I have one point more about ano-
ther important mineral extraction area
1.e. Badampahar area, which 15 very
near my constituency in Keonjhar
district Unfortunately, there is no
fast passenger trafic connecting
Badampahar with Tatanagar. I hope
this would be considered by the hon.
Railway Minister.
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I am sure the whole House
13 behind him, because of the magni-
fioemt work they have done during
this Five Year Plan period to cope
with the national development and
the buge structural programme which
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Shri Elayaperumal (Chidam-
baram—Reserved— Sch Castes): Mr
Deputy-Speaker, Sir, I rise to support
the Railway Budget I also want to
congratulate the hon Railway Mims-
ter because he introduced a new
system for the raillway staffs
children’s education and also allowed
more funds for the children’s educa-
tion and the construction of hostel
buildings He has also submitted
a surplus budget though there 1s a
shortfall in income without any addi-
tional taxation on the passengers

So many hon Members spoke
about the administration and the
staff’'s condition I only want to
point out that a parcel clerk 18
getting more than the station master.
I know and on the Southern Ralway,
so many Assistant Station Masters
and Station Masters told me this A
parcel clerk, who 15 working unde:
the station master, 18 getting more
than the station master So, some-
times 1t 13 very difficult to control
the staff who 18 getting more than
the responsible station master Seo, I
request the hon Miruster and con-
cerned authoritieg to look into this
matter. Then only you can control
the staff at the stations.

I want to memtion enly five points
about Madras State which has been
neglected during the last seven years,
that 18, from 1982 to 1959 I have
heard seven budget speeches by
wvarious Railway Mimsters, but I was
disappointed My first point 1s about
the Tambaram-Veillupuram electri-
fication scheme which wag 1ncluded
in the Fiurst Five-Year Plan and was
not given proper attention My second
point 13 about the construction of a
new lme from Chinnasalem to
Chingleput wvie Kallakurichi-Thiru-
vannamala: and Wandiwash in North
Arcot District My thurd Point s
about the Construction of a new line
from Salem to Bangalore vwa Hosur
My forth point 15 about the doubling
of the line from Virudachalam 1o
Salem My fifth point 13 about the
remodelling of stations

1 want to say something first about
the Tambaram-Villupuram electnfl-
cation scheme The scheme was re-
commended and submitted before
Independence, that 1s, before 1947, by
the South Indian Railway authorities
They also mentioned 1n theiwr report
that i1t will work remuneratively
Anyhow, 1t was accepted by the
Railway Board and the Planning
Commusion. The then hon Railway
Manistey, Shr: Lal Bahadur Shastr,
also mentioned the scheme and pro-
mugsed mm hus 1955 Budget speech that
it will be mmcluded n the Second
Five-Year Plan and finished by 1958
The Railway Board first asked the
Madras Electrnicity Board whether they
were willing to supply electric power
to run this ime The Madras Eleo-
triaty Board sent thewr report in the
yvear 1956 and they agreed to supply
power to run these electric traine.
When they took up this plan, the
Railway Board deaded to run these
trains with DC current Then all of
& sudden—I do not know the ressom
why—they changed therr viewa and
requested the concerned autherities
to drop the whole matter and ins-
tructed them to prepare a new plan
of running the trauns with the help
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of AC current I do not know why
they first accepted it. Anyhow, this
scheme was included In the first
stage our Government sanctioned
Rs 18 lakhs, that 1s, for the electn-
fication work of the main line from
Egmore to Tambaram Then our
Government sanctioned Rs 350 lakhs
for the mamn lines electrification
work from Tambaram to Villupuram
The time limit to complete the work
was also fixed It was to be comple-
ted by 1858 Anyhow, I congratulate
the hon Railway Mimster, because 1t
was not forgotten totally and at least
it was included in the Second Plan
®nd iney swntouned sume  EMMOON
But I want to tell the Government
and the concerned authorities that it
1s not fair It 1s unfair and unjust
After 1958, so many schemes for
electrification were included m the
Second Five-Year Plan on the
Eastern and South Eastern Railway
Some have been completed and some
schemes are progressing What are
the main reasons for this® When
you accepted this plan in 1855, when
at was mncluded and also when you
fix a time himit, that 1s, 1858, then
all of a sudden why do you leave
out that work? I do not know the
reason for that My second pomt 1s
about the construction of a new line
from Chinnasalem to Chingleput via
Kallakurichi-Wandiwash  Thiruvan-
namalal This line connects more
than three districts In the whole
of Madras State there are only two
distriets which are very backward—
one 1s the notorious Ramanathapuram
and the other is the South Arcot Dis-
trict Sir, m the South Arcot and
North Arcot Districts so many bat-
tles took place during the days of
the Karnatak Nawabs and in the
British period Property people were
looted and ruined, as history wnll
show That line was recommended
in the year 1939 by the Madras Gov-
ernment 1n the British period Un-
fortunately, that matter was dropped
due to World War II Agamn, m the
yvear 1949 it was recommended by
the Madras Governinent, and the

foncerned district local bodies also
pccepied to share the cost to some
gxtent For this Ime

Bhri Jadhav (Malegaon)- Sir, it is
very pitiable that on the very first
day there 1s no quorum in the House

Mr. Deputy-Speaker: Order, order,
The hon Member may resume his
geat The Bell i1s being rung—now
there 1s quorum The hon Member,
Shri Elayaperumal, may continue his
speech

Shri Elayaperumal: Sir, for this
lne the traffic survey was conducted
in the year 1854-55 The engineering
survey was also conducted But 1t
was dropped The then Minister in
the year 1955 mentioned 1in his budget
speech and also promised that this
line will be included in the Second
Plan period But, Sir, our Govern-
ment spent Rs 432 crores in the First
Plan period They also allotted
nearly Rs 900 crores for the Second
Plan period for construction of new
hines in our country May I request
the hon Minister to tell us, from
the year 1952 to 1959 how many new
lines were constructed in the residu-
ary Madras State, how many disman-
tled Iines were taken up for re-cons-
truction work and how many lines
were taken up for doubling the lines

Sir, this lhine 1s situated between
Salem and the Neyveli lignite area
On page 92 of the Indo-US Techni-

cal Co-operation Report they have
said

“The Salem 1ron, copper,
aluminium ores will be more
useful and remunerative for
commercial and economic use
It 15 very difficult to send coal
from North India to Salem plant
to utilise the said munerals for
our nation’s use”
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Our Government has sanctioned more
than Rs 69 crores for the lignite
project 1t 13 going to erect a briquet-
ting plant in that area From that
briquetting plant, we can get more
ligmte coke and we can send 1t from
Neyvel to Salem This Lne not only
connects those three districts, but
also the Salem district. This 15 a
very mportant lime 1 request the
hon Minister to look into this matter
and do the needful

Bome Hon. Members: The Minis-
ter is very mnear

Shri Elayaperumal: I want to say
something about the construction of
® new line from Salem to Bangalore
There was a line between Hosur and
Morappur That line was removed 1n
the Great World War II From 1952
to 1969, so many dismantled lnes
were taken up and rectified But, not
even a single line was taken for re-
construction from the Madras State
This 15 the only line dismantled in the
Madras State The station buildings
hand posts, yard stations are in good
condition for use There 1s no neces-
sity to acquire land Even now the
land belongs to our Railway depart-
ment It was not at all transferred
either to the State or to the concerned
Revenue authority The Salem
Bangalore line connects two States,
Mysore and Madras Already there is
a line betwecn Salem and Hosur We
have to constiruct only 30 to 40 miles
of new line from Hosur to Bangalore
and that too, metre gauge lme I
request the Government to consider
this So many representations were
made from 1930 to 1959, that 1s, nearly
20 years From this area so many
memoranda were sent by the people
and the local authorities also I request
the Government to consider this also

Then, I want to say a few words
about doubling the lme from Vridda-
chalam to Salem The Vriddachalam
is situated between Neyveli and

I mentioned earlier that in
there Is scope to erect a steel
and an aluminsum plant also
LBD 8

i

One gentleman Mr Venktaswamy
Naiudu from Coimbatore 18 willing to
start an alumimium plant m Balem
Experts were called and alumunium
ores were tested by Itahian experts
and they gave their good opinion
They also said that 1t will work com-
mercially So, we can send lgmte
coke from Neyveli via Vriddachalam
to Salem In the Indo-US Techmcal
Co-operation Report, m page 82, it 15
said that due to transport difficulties,
Madras receives only 2 milhon tons
of coal as against i1ts annual needs of
3 millon tons The cost of coal, some-
times, 15 double and sometimes In
some areas 1t 1s four times So, I re-
quest the Government to consider this
also

Regarding remodelling of stations, I
want to refer to three etations The
first 15 Vadalur, between Cuddalore
and Vnddachalam It is a pilgrim
centre for the Hindus 1n South India
There 13 an annual function there
when nearly five to six lakhs of
people gather there to worshup Lord
Ramalmga and attend the Jyoti
function The station 1s very small
and does not accommodate more than
a hundred people So, at least some
amount should be allotted for the
construction of retiring rooms and
other facilties there

Then I wish to mention
Rameswaram You know that from
all over the country people go to
worship there and have a bath in the
ocean, that 18 the Indu Maha Samu-
dram In that station which 15 1n a
big mlgnmage centre there is no
refreshment stall Simularly, at
Pamban also, which 13 a junction,
there 1s no waiting room The town
18 electrified, but the station iz not
elecinfied

8o, this 15 the condition of Madras
State So, I request the hon Mins-
ter and the authomties concerned to
do the needful Otherwise, it wnll
give room to the anti-social ele-
ments in that State who are saying
that the North is growing and that
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the Bouth is neglected. So, I request
once again that Government may
consider this case.
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WA {6 B WO AT FET | g, Werwaw
7 AT wrAM w1 fawe @ awar
o A ver ¥ 1 WA gare ST e
woFd  geEgER & WE fafrex
ot §1 ug wa T &1 dfew
T T §ATEAIR & A E, A fegre &
& 1 w§ fovar & o firam, &2 forar g
WFATg | SIEY WER, WY 2w s
faad 3% fad o1 R 9w ¥ 9q fagre &
WYt Y, wra W) gear & frarfadt &
fed o @ § 1 g g ENE e ¥
wraf & s AT F Ao wr Qv
wrage F waft qw 3wt fearar <gr § o

ot @0 wo wAelt (WAYY) T TE
sTfar #7 W |

o www fag Wt = fergom
TR, A w0 F @R T §, v
g 7 st wr 3w femm

IR WG : AT W 48
g s Refe fod
rafed 3w ot fear v § fr ag
fage Fwreft & 7

ot wop 7 Frg rtfean : @ wrOw
78 A frar & fF o e # o dEr
AT, a7 7 AWy fedlr wwT ATV

qgeTar St g

JeeTR Agew & A aea ®
TAING X7 q<H fewra s o o ik
T sfaar 7 §), v A9, W wEE
feeft fafrex a1 wifime & fawme
AT {ATTRA A § | g O AT
gut foredrardy #1 wgarw v fed
T A aREr v aTw R A L e
I wafwd 3w frar mr v Ay
fargre & wreit € 7 Sy W i §
fF3tamyTes g R 7 dk
fremgads i  wasa &
¥ waw FamEr, o fE aX qew F
AT, wAvfew T ¢

ot oo« Teg wtfonr : & ww amy
#7897 X qwar g fir oy 38 3 W
T & 2 fad, sy 39T 7@ far
mar WX 7¥T EeT A AT Y fear mar
% 37 3T & AT F4qT TWATE | WX
WY WG WAy g, N A grow
® WX g99 & T1gT W §q7 & gwar
Z | W AT Wy T @ Y AT S
AEET WY, ATWSAH WA AT ISR
"ERT W EER 9T W wEW 5
w1 & A1q wwrEw o frey
# qiferrd= & o Arrew fosadaa
AT AR ¥ gy e av awdr §
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[sft aofs fag witiem]
# € wrenet wrr oY v f R
e wnre €, arerd @ Wik R
9 I vy ¥ foerd 4 oW
e qx 47 ag arw Wl & e oy
& g Faw Sy
%@ v fars § e ay avr ot § W
ST Qg e §, &Y g <rared § Al
TAE & W & ) ag frec i ¥ aee
oA A & R f—ugt T A
o gy, s awr

JITEIR AP : WA A ATATAT
# ar g 7, @ F AT qEer W
s Y AFQT)

st oy 1 fag wltfem  # o gEd
AT FLATATEA § | T T TR 2O
T WY Ag arw g o SEwT
WAE Lo,000 TTHN Y &% wrgaTd
e freem anfg? ar fad o wqar
wigar feod X g T wer few
ot fagr war § 1 WY SR S
w1 &war & e fore @ #7 feaar sw
Y FT Yo,000 FIAT Wmﬁ'ﬂ
AT THAT § IR foE ww wd F R v
qu ve far and | s WrweT wEw w©
2 fear o, ¥ wEgwaT Sreae fafafex
e O, at Yqen g v
WY AR gy ?
T VAT O §Y 9ar e gy awar
¢ o A, seT ¥ AT RaT w7
ww 3wy faar mar W guw fod T
wrd, g T ayE §, s d g
fr gre R M 1 A W
faw *T w@r g1 =t swf aroaT,
Frare s fore,  fagre # oy 3w
feay o  qwwwaw F 1 qg o ow X
qwaqq @ 91, Tavk T 9 19g
warfew v ol € 1 I few WX
qr T fegr § W WY A oY ag® W

wATTY ¥7 3} o JEwr firw wreT
ot 2%7 it e T, 7% A o g
g ofer faragd frgw gelintor d
Wi gy OF A sufivy wY 3w7 ¥ far
o §

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): The hon.
Member seems to be making whole-
sale allegations without wny proof
whatsoever

Mr. Deputy-Speaker: He says he has
got every proof and he takes the res-
ponsibility tor all Yhe consequences, 1
have warned him once, twice. He says
he 1s responsible for whatever state-
ment he 1s making and he has got
proof of the same. If he had that, he
ought to have given notice to the
Minister also who perhaps might have
been ready But I have warned him
that he shall take the responsibility
for what he 1s saying

Shri S. V. Ramaswamy: You will
be pleased to satisfy yourself whether
the hon Member 1s not abusing his
privilege

Mr. Deputy-Speaker: Now, when
the hon Member says that he would
be responsible and that he has made
enquiries, what further can I do in
this case? I can only warn him that
he must make himself sure. He says
he has got all the proof and he is res-
ponsible for all the consequences

Shri S. M Banerjee: You may
accept the challenge

Shri Arjun Singh Bhadauria: Yes;
let that challenge come

1 L] - L]

¥ firefy fardiw sufy o7 A9 4 W
¥ Aify st a1 wT § ) qE Sww
T g AW 7 g § e g W
HaR 2 w7 fawT T §, W g
T & qrAT FR ATAY Y iy e

tAs ordered by the chair. Expunged.
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wolt § ot forg ooy & fienr o it
W anfrt & feers wrtarf o
wreft B, o At & forers ot ot oy
& wriwd o oy, IR feers A Id@
TR ¥ & s € wfgd afe
¥ a3 wrw o SrErar o< §, 0 o
T T Tya wad § 1 s S
R ¥ T o § e ag wiw
w, wamH oy R
frg T & w7 Siw g A HawaTd)
ag I Fawiardy § wiifis ag terd wuY
& s are § ar yefod +ff ag sae
it g & o
Tt Wl § 1 9T T qEE ST
¢ o e ¥ fawre o Rl 2w
T Awfes e 1w i v e
WY AT AT FEA & TG &Y awar § o
W wiw agtd, @ grem d el g
IR § TR v G Sfew W@ W
TT @H @ AT ¥ qE A 3qT
ww fedm i § 1 oF Y R
xuf & fawres @ &, ww W
sfawt son § Wik e w1 fmim
T, T O owt v e
TR WWET T 9397 | A€ &, qgY e
W ofY safey o Y W @ A
g A G a7 @y @, A & FAAY
9L AS | & at g7 Tk oY (e §
AL A AT w0 #
WTIRT Y ACE ¥ WK waAY qref A
a<F ¥ o feamr e g fF
A ww fod s T8, TR
A St ag & Fordardy writ §
frg og & wrod ST W & 1 W
W@ T A E S @
v g W W W ey
gaRkmwy et == & g, o
dwar Wiy wfew § W) g Sy
v g, e g N gETr R Y & et
Rt dassh
garefeet & fr oreer Qe eft § Wi

T oY srrorrdy v F or fvelr i il oy
@, 2w W W e ¥ faw o R
v Zwl e ac af W e §,
ot sy & faOdr oo F &7 A
avr ot kv § 1 frddt g et &
W AT Er ATy O ¥ fad aemr
wgrat §, T o v v g &
wwfed &% ot 39 o wgr § wy fslt
T e & Y v 8, SRR fed-ey
WA N e g 81 e
fedy 7wt W ¥ fod A W
g ore A @ @ frelt B Wiy A
sTEaT g 1 & & feww g f, ¥
WY T AT § WK VTR § e e
¥ WX W WIS P IX W
ey gwT g, SO W@

ww ¥ wiw 7 vy FH dow W
& o aw g9 W Wm Oyt ¥
fraffae g & wmar g 1 3R @
Tarar fir geTgTATT S 9, aife or
AU ETA 41, G0 X ¥ A @A
ws fTT 79T | WO WET 9 99 a6
@ 7w I IR GA 7 @ ey vy
A % SaTET weer g | arr o agt
gT aifaat Y acae § Ay gd feee
¥ a3 &, FEw A gl §F v fa
i w1 ok o A § Wi W
% fodt gy foar dwr v v wfy
TTRT WG AT | gHI UgT X %
wrer a1 2uw § forgsr s qrar &)
Tt qeay fam s A g, deafr d,
Tg AT AT HT AITHT AT FOAT §
W o ¥ O Y wawy 2 § 4,
Toire;, Torek, Tt e | ST R
At Toard ara oY TPt wr g
firer Tl & | o oy W § o g
e dw o § sl vy v
¥y ey § Wik fewz A aw e fen
wrrert § orr el wrt wpwe f R TR
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[sht vy Ferg ]

w fear orrer & fie o &5 oo, g Y
gt ¥ foerer g amd 1 Rrwr
wiror oy rar § fs oF oy arfr faer
frwz w7 v § WX gut T W oy
ameft ¥ ag froft & 1 o f W
WY ¥ W WK AT § Wi ww
& A WY el wear § oy fne
urt & fod ag weeft gEd g F S
ot § W AT v AT W Ay e
T WA g |

& gy wgr W § s W
IO NAT W A NG AT, A
W wrd afedt & 9 g wmr wF
ot o At @ far ¥ oY wreht }
TAW AT W FEERIE & e
T g 47 W FERIE A AT I1G Ay
oY g 7 firerw § wwar & 1 a9 ff Forw
i ¥ v arpwY ¥ i e g,
agi T guT wrahw # o o
g sRagiaw sRTdAFd
& e §, T WA ®
a9 guA A T W F g
T Wi oftaw ¥ gar ft @y
W A WTewr s e sTow @
g e et ow offs A Few
Td wrer w) 3w 4@ v € g
frar g Wl agt & A & O
7g Wi &1 % O 5 3 oF W
av ¥ o § wgt T STer o fae
TR S qATA S |

Shri Naushir Bharucha (East Khan-
desh): On a point of clarification, 1
want to know this In view of the

portions relating to that
will stand or will they stand delsted?
In view of what you have maid, he
did not pursug the matter,

Mr. Deputy-Speaker: I am also
thinking over it and I will decide'n &
minute or two.

Shri M. 8, Murty (Golugonda): Sir,
I congratulate the Railway Minister in
presenting a Budget that is acceptable
to the whole House 1 also congratu-
late him in obtaining self-sufficiency
in the matter of rolling stock and also
in the matter of significant increase in
domestic production of railway equip-
ment such as signal equipment and
pressure castings, etc. He has refer-
red to the slight fall in goods traffic
in his Budget speech because of the
rail-road competition and I heard that
there is going to be a conference
between the Transport and Communi-
cations Ministry and the Railway
Ministry to have a look into the
matter, and I reQuest the hon, Minis-
ter not to interfere with the road
traffic because that caters to the needs
of a number of out-of-the-way stations
also

Coming to the regional imbalance, I
am constrained to say that the South
has been neglected for the last so
many vears. There is not a single
new railway track coming up in any
of the southern portions. Also, there
are large tracts which demand the
early attention of the Railway Minis-
try.

We have been demanding a separate
zome for Andhra Pradesh, and this
demand 1s not made from any paro-
chial or regional consideration. It is
purely an administrative matter. After
a new administrative unit. has been
formed, as Andhra Pradesh, new
troubles have come up We have got
to attend to three zones' one is the
South-Eastern zone, the other is the
Southern Zone and the third is the
Central Zone. It is becoming wery
difficult to go to these three zomal
officers and represent our difficulties
to them. They are not in a position
to appreciate our difficulties, And this
is the reason for our demanding a
separate zone for Andhra Pradesh; it
is mot demanded with an ulterior
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inotive or with any regional or paro-
chial outlook,

I would plead for a better connec-
tion from Hyderabad to Waltair and

GEEEIRRENY
T
B2k ,EEE
11 E§=E§

eh EEZEE
{H N

R N
gegBesid ?E

g are
express trains running from Hydera-
‘pad side; ne Pun-Ryderdoad express
and the Howrah-Hyderabad Janata
express. They generally come very
late and they halt at every alternate
station and they go from there very
late, They are talgng much of the
time of the passengers also. There-
fore, 1 request that some fast trains
may be given for this section of the
railway in that region

Another thing I want to stress is
that there has been an agitation for a
new line between Waltair and
Hyderabad connecting Kazipet v
Bhadrachellam and Kothagudium
mines We have been agitating for
that, and in the last year's debate on
the railway budget also we have been
referring to this question., I request
the Railway Ministry to take up this
question and proceed with the survey
of this area

1 am glad that the Railway Mims-
try have come forward to sanction the
survey of Bailadilla to Kottavallasa
for a new line, opening up the Danda-
karanya area. Along with that, 1
request the Ministry to carry out a
survey of the line from Waltair to
Kazipet connecting Hyderabad by way
of & shorter route. It 18 not because
of any shorter route only but the area
contains a lot of mineral deposits such
as coal, manganese, iron ore, mica and
also calcium. So, to exploit the
natural wealth of this region, it is
necessary that there must be a sepa-
rate railway track in this ares.

Another thing I want to press is
that we should have a railway line
conpecting Kazipet with Nizamabad.
That has also been a long-pending pro-
blemr which 1 request the Railway
Ministry to tackle immediately.

spri T. B. Vittal Rao: Via Rama-
gundam.

spri M. 8. Murty: Another pro-
posgl 18 to connect Macherla with
Hyderabad. They wanted to have a
connection between Macherln and
Kazipet also, and Macherla to Hydera-
bad connecting Nalgonda district.
There has also been a proposal to con-
nect Raiwchur with Nalgonda and
Khammameth. I request the Railway
Mipistry to tike up these lines and see
that they are implemented quickly.

Then I come to another aspect which
1s post important. In the Singareni
colpseries, the coal movement has
beent going on at & higher rate. Now,
there 18 only a single line between
Bhadrachellam Road and Dornakal.
1f that Lne is doubled, traffic will
increase and the people will very
much appreciate the benefit of a
double line

17 prs.

Mr Deputy-Speaker: The hon.
Member might continue tomorrow.
I had just warned the hon. Member,
Shrt Anun Singh Bhadauria, that he
should not make defamatory state-
ments against persons who are not
present here Rule 353 lays down
clesrly that,

“No allegation of a defamatory on
incriminatory nature shall be made
by & member against any person un-
less the member has given previous
intimation to the Speaker and also to
the Minister concerned so that the
Mipister may be able to make an
investigation into the matter for the
purpose of a reply.”

1f the hon. Member had such inten-
tions to bring forward such allega-
tions, then he ought to have given
notice to the Speaker and also to
Mipister, Then these things
have been considered
have been ready for

i8¢

and they
the reply.
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Adr. Deputy-Speaker]
Now I feel that unwarrantedly state-
‘ments have deen made without mﬁu

deleted. 1 agree with him and I
direct that those portions that refer to
particular or individusl Ministers or
officers be expunged. I also ask the
Press to take notice of that.

Bhri Braj Raj Bingh (Firozabad):
Can we not say something about the
Ministers?

Shri Rajendra Singh: You said that
if a Member intends to bring out some
allegation agminst somebody who is
not a Member of this House or who is
not present here to answer it, in that
case, the Member has to give prior
notice to the Speaker as well as to

the hon. Minister, so that adequate
reply could be given to the Member.
1 want to know what is the time
before which that notice has to be
given,

Mr. Depuly-Speaker: No time is
fined for that. I invite the attention
of the hon. Member to Rule 333, He
might read 1t and then if he has any
doubts, it ean be discussed.

The House now stands adjourned
till 11 A.M. tomorrow.

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
February 26, 1959/Phalguna 7, 1880
(Saka).
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WRITTEN ANSWERS TO
QUESTIONS—contd.

ORAL ANSWERS
QUESTIONS

SQ. Subject
No.

622. Reorganisation of Se-
condary Schools

TO

623. Andaman and Nicobar

gitflnda Advisory Coun-

Coal Production . .
Launching of Rockets .

Re:tric'h'm on Travel
Abroad

624.
625.
626.

627. Tagore Bm.h Centenary
Celebrations . .
Income from Hindu
Religious Institutions
Higher
Institute
Reconstitution of Law
Commission .
Indian Law Institute

Reports of Commissioner
for Scheduled Castes and
Scheduled Tribes

634. Steel Equalisation Fund
S.N.Q.
Nr.'.Q

628.
629. ‘Technological
630.

632,
633.

. W Board for Su
¥ Indnry e

WRITTEN ANSWERS TO
. - 2875—2943

QUESTIONS .
S.0.
Ne
631.

635.
636.

Loss in Defence Stores
Legal Aid to the Poor

Collie .m Rajur

bay St?rtc) . (Bom
0il India (Private) Ltd. .
Prohibition

Survey of Base Metnh in
Hilly Districts .

Subsidy to importers of
Steel Equalisation Fund .
Indian Students in U.K.
Weilfare of Scheduled
Castes, Scheduled Tribes
and other Backward

637.
638.
639.

640.

641.
642.

643. Suthanthira Tuml Nad
Conference

Andlmmdebu
mm

s

. 283174
CorumMns

. 2831—34

. 2834—-36

2836—39
2839-40

. 2840—43

2843—48

. 2848—31
. 2851—56
. 2R§6—60
. 2860—62

. 2862—65
. 2865—70

. 2B70—74

2875
2875

2875-76
2876
287677

2877

2877-78
2879

2879~-80
2880

2880

S.Q.
No.

645.

646.
647
648,
649.

65C
65I.
652,
653.
6ss.
656.

657.

658.

659.

661.

£44.
845.

847.
848.

849-
850.

Subject

Flood-affected People
of Tripura .

Sale of Industrial Scrap .
Pilot Insurance Scheme .
Mica Survey . .
Appointment of Hi
Couee Judges .

Folk Music . "
Hindi Encyclopaedia .
Cumulative Time Deposit

Boundary Disputes
Sea Fishing Dispute
Assault on Shri Bhaurso

Gaware

Purchase of Iron Ind
Steel . . - N
Contribution to Share
Capital of  Hindustan
Steel (Private) Ltd. :
Orissa Government and
the Hindustan Steel
(Private) Ltd. .

Imutigtlions of Indian
Ocean Bed . " .
National Memorial =t
Jallianwala Bagh . .
Audit of Income-tax
Receipts

Hindi in States

. Q.

i Engiees i
Income Tax Arrears .
Demonetisation of Coins
Pmlzge Gntdeu in

Punilb Tnhal and Buck-
ward Areas

Treasuries in Dthi .
Power sources in Southern
Uni in
ergnhed nions
inOtdan

Corovmms

2880-81
288182

2882
2882-83

2883
2883-84
2884-85

2885
2885-86
2886

2886-87

2888

2888-89

2889
2890
2890~91

2891
2892

2892-93
2893
2893-94

2894

2895
2895

2895-96
2896
2896
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QUESTIONS—contd.
US.Q Subject CoLUMNS
No,
851, Steel production mn Or-
dnance Factones . . 2597
852. Fixation of Pay Scales
of M.E.S. Employees . 2897-98
853. Institutes for Trnibal
Students in Bombay 2598-99
854. State Homes in Bombay . 2899
855. Grants to Panjab Un-
versity . . . 2899-2900
8s6. Indun Council for
Cultural Relations . 2900
857. Foreigners in Darjeeling 2900-01
858. OQilsurveyin Pumab 2901
859. Scholerships . . 2901
860. Flood Control schemes
in Adampur . N 2902
861. Iron, steel and  coa!
for Pumab . . 2902-03
862. Merit Scholarships fnr
Scheduled Caste Stu-
dents . . - . 2903
863. Mixed Colonies . 2903-04
864. Haryan Welfare g 2904
865. Foreign Exchange « 2904-05
866, Collecuon of  Central
Taxes and duties n
States 2905
867. Setting up of ueel pl-m
in bay State 2095
868. Reservanons for Sche-
duled Castes and Sche-
duled Trnbes . 2905-~06
869. Meetngs of Pumab
Regs Committees 2936
870. Model School for the
Orthopaedically Handi-
capped . 2906—07
871. Committee on Customs
Procedures and Organisa-
tions . . . 2907
872. Kerala Jenmkaram Pay-
ment (Abolition) Ball 2907
873. Umniform price for steel . 290%
874. Vacations in High courts 2908
87s. Joint L.LA.S. Cadre for
= lgdlu and Himachal
Pradesh 2909
876. Importof mel . . 2909-10
877. Technical Education
Grants to Kerala . 2910
878. Cultural Missions « 291011
879. State Bank of India . 2911
880, Central Rubber Research
Institute 2911

WRITTEN ANSWERS TO
QUESTIONS—contd.

USQ Subject
No.

881. Post-matric Scholarshups
for Scheduled Castes in
M.E.S, Construction
Commuttee
Funds for
Calamities
Expmu on programme of
Mysore Iron and Steel
works ' .
Indian students abroad
Pension cases

Indian records in Farelgn
ntries

Foreign Ea:chlngc for
travel abroad

Lignite in Neyveli and
Warkala: .

Cmwvihian workers 1n Aur
Force . . .
I.LA.S. School
Demohtion of Huts in
Delht .

Informauon from States
regarding Scheduled Castes
and Scheduled Tribes

Fimancial powers of the
Administrative  Ministries

Mysore Central Excise
Collectorate

Prisoners 1n Manipur
Jail . . . .

Leave Rules

Cases pending 1n Sup-
reme (ourt and Calcutta
High Court "

Mampur Excw: Depart-

882,
883. Natural
884.
R8s.

/86.
887.

888.
889.
890.

Ho1
892,

Ro3.

894
89s.
896

897.
898,

%99

&c;rurc of Indm: Sur-
rency
Scheduled  Caste and
Scheduled Trnbe ngr:cu!-
turists

Education Ministers Cnn-
ference in Dellm

Purchase of lathes
Rural University n
Pradesh

900

" Andhra

Unheslthy Tract Allows-
ces - - .
Scrunars for traming of
teachers .

Enforcement  of Debt
Act in Himachal Pradesh

go8. Scholarstups

3074

COLUMNS

2012
2912-13
2913
2913 14
2914-15
291§
2915
2915-16
201617

2917

. 2017—19

2919-20

2920
2920-21
2921-22

2922

2922

2923

2923

2923-24

292425

2925
2925-26

2926
2927
2927

292
292¥
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WRITTEN ANSWERS TO
QUESTIONS—contd.

USQ
No.

909.
910,
oII.
912,
913.
914.

915.
916.
917.
qrf
919.

920.
921.
922.

923.
924.

925.
926
927.

928.
929.
930.

931.
932.

933.

934-

Subject

Iron Ote Deposits
Indian students sbroad
Carsand Motor Cycles .
Special steels

Bharat Darshan Yatra
muﬁ.ﬂs of qumd

Water scarcityin Delhn .
Fire in Agartala .

Conference of Ordnance
Corps Officers : .
Vwlanan of  Favewm
Exchange Regulation Act
Panchayat-ghars in Hima-
chal Pradesh

Post-matric scholarships
Cultural Pageantry
Indian Science Con-
gress

Theft of Military equip-
ments

Lok Sahayak Sena Camps
m Madras State
Cultural Scholarships
Nepalese students
Insurance Premuum paud
on Policies taken out by
Government

Vigyan Mandirs

Coal

CARE Programme in
Pun)jab
Income-Tax
ment
Central Excise depart-
ment

Directorate of Technical
Development snd Pro-
duction

Indian Cricket

Depart-

PAPERS LAID ON THL
TABLE .

The following papers were lad
on the Table —

(t)

aectmn ?l

A y of each of the
m;nper: under sub-

:956 o

(1) Annual Report

of the
Lignmite Cor-
(Private) Limited

Neyvel
poration

{ Dany Digssr ]

CoLuMNS

2929
2929
2930
2930

2930-31

2931
2932
2932

2933
2934
2934-35
2935
2036
2936

2936-37

2937
2037-38
2938

293F
293539
2939-40

2040
2040-41
2941

2942
2943

2943~45

PAFPERS LAID ON THE
TABLE—conid.

for the year
along wath the
Accounts.

(u) A review by the Govern-
ment of the above Re-
port

!957'53
Audy

(2} ?lmoopy of each of the

ng papers .—

) Fcnmeemh Report of the
w Commission on the
Rcl'orm of Judicial Ad-
ministration (Volumes
I and II).
(u) Summary of Recom-
mendauons of the Re-
port.

CoLuns

(1) Classified Recommenda-

tions of the Report

(3} A copy of Notification No
GS R 208, dated the zut
February, SI?
sub-section (2) Sectuon
3 of the All India Services
Act, 1951, making ccmm
further amendmen to
Schedule IIIto the Indun
Police Service (Pay) Rules,
1954

{#) A copy of cach of the fol-

lowing Nonficauons under

sub-section (4) of section

3B of the Sea Customs

ct, 1878 and Section 38

of the Central Excises and
Salt Act, 1944 .~

(1) GSR No 148, dated

h February, 1959,

making  certain -

ments to the Customs and

Central Exase Dunes

Refund (Fixed  Rates)
Rules, 1958

(1) G.S.R. No. 149, dated
the 7th February, 1959,
making certain amend-
ments to the Customs and
Central Excise Duties
(Brand Rates) Rules,
1958.

(s) A mp{qof cach of the
following Notifications under
sub-section (3) of section
3B og the Sea Customs

b

) G.SR. No. 150, dated
the 7th February. 19 333
making certain am
ment to the Customs
Duties Drawback (Fixed
Rates) Rules, 1958.
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PAPERS LAID ON THE
TABLE—contd.
(if) G.s‘nl;.; No. 151, dated
February, 1
making certun ..,,,933
ment to the Customs

Dutics Drawback (Brand
Rates) Rules, 1958.

(lii) G.S.R. No. 169, dated
7th February, 1959.

ﬂv) G.S.R. No. 170, dated
the 7th February, 1959

cv) G.SR. No. 185, dated
the 14th February, 1959

(v1) G.S.R No. 186, dated

the 14th February, 1959,
Customns
Duties whack (Hand

Inflators) Rules, 1955

(6) A copy of Notfication No.
GS.R. :9:, dated the 14th
0;39 under sub-
Secuon 19 of
Mcducml.! and Toilet
Pmpnnnum (Excise Duties)
Act, 1955.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
PRESENTED

Thirty-Fifth ~ Report
presented

{ DazLy Daoses ]

Corumns

STATEMENT BY MINISTER

The Minster of Mines and
and Ol (Shn K.D. Malaviys)
made & mt:me.n correct-

i.ng the n:p{gs:wm on the

15th - Ty g;s%hw
supplementaries

mat Ila Palchoudhuri and

Shn Jllu:va:gI Singh on Starred

stion No. 947 regarding
eyvell Therz;'l.l Power

Station

BILL PASSED

The Muuster of Finance

(Shn Morarp Desai) moved

*he twmintnoun Vi
ngropmum Bill, 1959.
motion was adopred.

After clause-by-clause con-

sideration, was

RAILWAY BUDGET, GENE-
RAL DISCUSSION

General  discussion on the
Railway Budget, 1959-60
commenced, The discussion
was not concluded

AGENDA FOR THIURSDAY,
FEBRUARY 26, meI’HAL-
GUNA, 7, 1880 (SAK A)—

Further discussion on the
Railway Budget, 1959-60

2945

3078

Corumms
2943-46

2946~47

2947—3070



